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LOK SABHA

Thursday, November 27, 1980/Agra-

hayana 6, 1902 (Saka)

—_—r—

The Lok Sabha met at Eleven of the

Clock

[MR. DxpuTY-SPEAKER in the Chair]

ORAL ANSWER TO QUESTIONS

Steps to eradicate Blindmess and te
care cataract

wigl, SHRIMATI KRISHNA
SAHX. Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that 40,000

ch go blind every year in Indis
before the age of six;

(b) whether it is a fact that every year
5 lakhs cataract patients join an already
staggering backlog of 50 lakhs sufferers
in the country;

(c) whether it is a fact that every third
bli:d person in the world is an Indian;
an

(d) if so, what steps have been taken
to eadicate blindness and to cure the
disease?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) There is no
such authentic data.

(b) Yes, Sir. It is so estimated,

(c) No definite data in regard to the
total blind poputation in the world is
available. According to a recent estimate
made by the Royal Commonwealth So-
ciety for the Blind. there are about 28—4¢
million blind peopie in the world out of
which India is estimated to have g million.

25‘8 LcSn"l

(d) Government of India have taken
the following steps to eradicate blindness
and to cure the discase;

(i) A National Health Programme
has been launched countrywide
since 1976 for prevention of visual
impairment and control of blindness.

(ii) For prevention of mal-nutritional
blindness duec to Vitamin ‘A’
deficiency amongst children, a
programme for administering Vita-
min ‘A’ to the pre-school children
through PHC nct werk has beea
introduced.
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SHRI NIHAR RANJAN LASKAR:
The hon. Member has raised very important
questions. Government  of India is
giving very imporiant impetus to these
very programmes. In order to eliminate
blinding  mal-nutrition which is the
major cause of chiid blindness, a pro-
gramme called the prophylax against
blindness of children due to vitamin
deficiency has been taken up by our Mi-
nistry. Under this programme we are
trying to cover 25% of the entire popu-
lation f age group between 1 to g;
The agents will be our PHC and su
Centre level,
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The hon. Member has asked how [ar
we have achieved this programme? The
cover under this programme has increasea
from 3.89 million children in 1977-78
10 14.95 during 1979-80. We arc taking
every precaution to cover at least 25%
population every year of this age group
between 1 to 5 within Sixth Five Ycar

Plan.

Al pewrr Wgy : qfF FIER
F a3 AR H A AMEQ @
2 wg fau @ wavew § & @
f&e 15 grdfes Sar STAY AGY

g1 oz ogw  (f) & IFLA
#gr a7 3 fr g2 Iw @ geafes

§ qar wgdr § 5 (1) SremeR
g FOAWA  FEEE g 9, FT
SN TR A W FIE  d@r-sirEr
faar Ty 9t a1 A & AR
F=9 %d @ I@ & AT (2) WG &
werarEl  F @gEd & fag

FER & qF F§ NF4T & a1 &,

afe & @ Igg feadr  gaafn

T FAE IT @ &

SHRI NIHAR RANJAN LASKAR:
So far as the first part of the question is
concerned, I have already said we have
no definite data but therc are some
studies on it, The first one is the Royal
Common Wealth Society. In our countr
the Indian Council of Medical Rc#earcl)a,
during 1970—~72 have also gone through
seven centres—Srinagar, Delhi, Varanasi,
Cuttack, Indore, = Ahmedabad and
Madurai.  According to that estimate
it is also very rough estimate, T have
said 9 million blind people are there in our
country.

The hon. Member asked me——what are
the programmes to combat this disease?
I have already said that the National
H-alth Proz-amme has bzen launched
in the country dring 1977-73 for preven-
tioa of imniirnmeat and coatrol of b'ind-
ness. The salient features are like this,
I can just mation a few of them. The
first is wide disseminaticn of available
information  regirding eye camp by
means of all mass media programmes and
secondly to  augment ophthalmic
service 8o that relief could b= given
to the maximum numbser of these
people in the shortest possible time to
establish permanent infra-structure for
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commnity oriented eyc health care,
We have also programme for the current
year, Shall T read it out?

MR. DEPUTY SPEAKER: You
can place it oa the Table of the House.

WAN Fowr AqEY IR
wgizd, & oA AT AEE g
7 qar & fF migi & geqqre
FGAAT FE & fqC FA7 AAAT
H4T AZ177 7 I961 IAC AL fRAw

g |

SHRT NIH\R RANJAN LASKAR :
Tne foflowing services are porpred to be
developed in the coantry during 19%0-81

We will provide 45 mobile units.  They
will go to the rural areas and through
them we will cure and attend morc persons,
We are going to strengthen public health
centres—1600 in nos.; we are strengthen-
ing district hospitals—about 200 in nos,
There is a paucity of funds and, within
the funds available, we are doing cvery-
thing in this regard. There is going to
bz upgradation of Ophthalmie Depart-
ments in Medical Colleges~13 in nos.;
development of Regional institute of
Ophthalmology—6 in nos. We are taking
many measures.

MR. DEPUTY SPEAKER: This is
in addition to what the respective State
Goveramsnt are doing.

SHRI NIHAR RANJAN LASKAR:
Yes, Sir,

Wt To qVo JTAIX : IUTERE A,
AFAT FATAT, AHT T FT JAR
FAT, IAY JIAAT  Aq—FI&HR D
qgat FT F OF daT Tg W g,
g9 W @F FW@ ¥ M w9 A
FX W & AfFT & way S F
e AR qx gear wrzar § &
aRr  Qifafesa fezfadma  fegd
g foF o= 7Y Wy Q¥
for @ ? wmd q TS
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; RANJAN LASKAR 1
SHRI NUHAR RANJAN LASKAS

have already mentionc : .
:111r:lasurcs that zvc arc taking 1n :'mawclxi
(o the first question. We arc giving :t).
importance 10 the child hca'hh carc Ic)lx(;st
gramme, We arc trying mn .a x‘no .o ;
way to cover at least 25 per cent
children in the age group of 1 to 5 ycars.
Abhout 250 lakh childrep—age group
g ycars—anrua'ly, we are trying to
rover that mwuch, There is a target
n the Sixth Plan and we are

Iaid down i ! ) L wo o
determined  to achicve this target. In
take the he'p of

this rcgard, we have (o
State  Governments. Our PHCs are

there; our other  hospitals are there.
Through them, we have to cover this
programme. Sometimes, the State
Governments fail in that. We have no
other alternative. We have to depend
upon the Statc Governments to 2 large

exteut,

SHRI XAVIER ARAKKAL : Since
the Health Minister is here, in this context
I want to ask one thing. .Today’s news-
papers have reported that junior doctors
are going to go on strike again. MaK I
know from the hon. Minister what has
happened since the scttlement was made,
how far it has been implemented and
whether there is any genuine case made
out in this threat of junior doctors to go
on strike again ?

SHRI NIHAR RANJAN LASKAR!
‘The only thing I can say is that we cannot
comp'etely prevent the possibility of
strikes in future,

SHRI NIREN GHOSH : The question
relates to eradication of blindness. In
this context, I want to know whether it
i3 a fact or not that forced, tortured, slind-
ncss has been infficted upon 40 under-
trial prisoners in Bhagalpur jail. is it
not a fact that the Speaker has called for
a report and, if 80, have the Government
submitted the reprt to the Speaker so
that the House can discuss it ? This is
a savage Government and this is the kind
0{ savagery that is taking place, nothing
clse,

AGRAHAYANA 6, 1902 (SAKA)
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SHRI NIHAR RANJAN LASKAR:
This has nothing to do with the main

Question.

SHRI NIREN GHOSH: Why not ?
How can he say that ? I want an answer
to that. He must answer; he is bound
to answer.

MR. DEPUTY SPEAKER: Has the
Minister got anything to say ?

SHRI NIHAR RANJAN LASKAR:
I have nothing to say.

SHRI NIREN GHOSH : You dircct
him to aunswer my question. This is
going on day in and day out. They are
keeping mumn over it. Ile must answer
my question.

MR. DEPUTY SPEAKER: It is your
right to put a question and it is his right
to answer, I connotintervene. I cannot
direct him to answer.

SHRI NIREN GHOSH : Is it a fact
or not that the Speaker has called for a
report, whether they have submitted the
report and whether it will be discussed
in jthe House ? He must answer that,

MR. DEPUTY-SPEAKER:  Shri
Shiv Kumar Singh.

SHRI NIREN GHOSH: He has not

answered my question.

MR. DEPUTY-SPEAKER: He is blind
to that. Now, Shri Shiv Kumar Singh.

st foax ga fag @R :
A IUTSAR WgEd, ¥ wOe
AW ¥ Wel WElRd § qg SAdr
gt § f& wmamw Qe S
AN doE | oA fggmm #
oq @t Fal ¥ oATEl &7 AT
AR qOa FET &, a7 FT I
T H GHA TET FE rorAT
feae 8, w5 @ T«
F qg WAF TgEE T B !

SHRI NIHAR RANJAN LASAKR:
Yes, Sir. There is a provision for that.
If a voluntary organisation asks for
financial help in this regard under this
programme for blindness, Government
gives a grant of Rs. 60 per cataract ope-
rgtion performed by any voluntary orgas
nisation. So, if any voluntary organisa-



Oral Answers

tion needs the financial help in this regard
they are given by Government. The
hon. Member referred to Lion’s Club
and some such organisation. If they

come to us for help in this regard, we
shall help them.

MR. DEPUTY-SPEAKER: I shall
call one from left, right and another from
the Centre, Ifi deviate from that, please
correct me. The Leftists will never be
left out. Don’t worry. Shri Rajda.

SHRI RATANSINH RAJDA; Sir,
we are eliciting information from the
hon. Minister as far as steps that Govern-
m-nt 13 taking with regard to blinduness
that 1s prevailing in this country and the
extent to which it is p:evailing etc. Blind-
ness has many facets and intencities.
Blindness is also caused by intensive power
in this country. I do not know whether
Government has got any means to over-
come the blindness from power.

SHRI NIREN GHOSH : They are
politically blind}

SHRI RATANSINH RAJDA | I
won t say that they are politically blind.

But power has got something to do with
blindness.

That apart, the hon. Minister is aware
that there are several associations for the
blind. Now, they have been clamouring
for Government help since the last many
years. Their main complaint is that
Government is turning a deaf ear to all
their demands so far. Will the hon.
Minister tell us what help or asistance

is being given to all those associations for
the blind ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : Those who were
blind by power went away within three
years. The hon. Member has been blind
to the main question. The main question
deals with blinduess of children. He is
asking about the help to the association
for the blind people. This has nothing
to do with the Health Ministry. This
concerns the Social Welfare Ministry.

oft fow s @ ;0 SwTeRE
AgRy, § W9s HTAW ¥ AT
F G712 AT §, S@A o
% a9 w wWiwe w feg &
¥ GE9 W F@ERY ®FH S
DR & &few fgams wiw,
X Idgr & T @At A

ﬂgﬁ_iﬂ
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Wt ww 7@ @ W & afew wuy
#t g fev wfa fev @adt ot <@
g wWiwg & #fr it ¥ s
TEgar g fF ISt § awd ™
mifgarr AR giesat & fag =
FE d@wd TWW A GER
T AR AT S W9 @ E a1 FE«
g F oq@ & 9 @ & ?

SHRI NIHAR RANJAN LASKAR:
Sir, I have already stated that there have
been several constraints due to which this
programme has not got into full swing.
We have to go to the State authorities for
implementation and we have been trying
to tighten it wup.

Reconsideration of New Passport
Rules

+
t142. SHRI JANARDHANA
POOJARY :
SHRI P. K. KODIYAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian nationals
abroad have urged the Government to
reconsider the new passport rules effective
from 1st November, 1980; and

(b) ifso, the reaction of the Government
on it ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Embassy of India,
Kuwait, had informed the Government
that the Indian residents in Kuwait were
under apprchension that the new system
of emigration endorsements of Indian
passports would cause inconvenience to
them at the time of their visits to India.
However, the Embassy has since clarified
that Indian nationals coming to India
from abroad on return tickets or transiting
through India do not require emigration
endorsements on their passports at the
time of their departure back to their
country of residence. Reports of adverse
reaction from the Indian community to
the new system have not been received
from any other Indian Missions. Nor
have there been any further representations
in Kuwait after the clarification given by
the Embassy.
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SHRI l!.'\l\YAR.DI*I.‘\I\TA POOJARY :
Whether the government would authorise
the Indian Embassies abroad to grant
exemption from emigration endorse-
ments to minimisc the inconvenience ?

SHRI P. V. NARASIMHA RAO ;
Tne new rules that have come into force
on 1st November scek to simplify the
procedures and also reduce the inconven-
ience caused to passengers. All thig
checking had to be done at the airport
and it is precisely for that purpose that
new rules have come into force. In this
there was some  nuis-und-rstanding.
Tnat has been clarified and there is no
further difficulty in this.

wEE WA 7 § qrEdg
WY ot & goAr =Ear g--feedr
¥ sfiggy uzadq fafezn ¥ J&e
&Y, gar # wer ¥ fage awy
HA gT § WK q WO AT AG
@ | fow s & fag ag sfreaw
v 1 @ € R, 39§ aAm
oqT g wrar & f§ 7 S g &
ATH 9 A gC & W 3§ fafesw
§ 3w gg & | H ST Sngar
g & ¥r ag #% wAAEw  gs-
g @ T ?

N ql> Yo ATEE WA : {A
=g FiFE gIAAT AL g |

w@E wmam 3a : #Y geT
g & 7 ag ¥ AT TSI
ar Tg &, Wifw I AR B FEAT
#oamaogr €7

oY qlo of> AUWE T : [qHA
T w1 AE Tew A g

! ywfas@ q@Im . FT
Tt weeg #1 ag e g fF
frdg ¥ W W@ & ¥ I@ §
39 & fag aar wfufage a9
fw A& g} faar
TR | TR /R § ¥ ST W
tadq s w@wm | & SwAT STEar

K

&
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g o = o7 & @ & fau

gifers agf &

M qlo At AWag @ : 7y
T R NN ¥ gEEed wEar
g ST & zfemiwa & ag =@
ey § % AW qAOTE W ATy
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SHRI K. LAKKAPPA : Mr. Deputy
Speaker, Sir, it is not only the Indian
nationals living in Kuwait who have
reported this difficulty but also the Indian
nationals living in other countries who
visited cven as  tourists felt that in
transit lot of harassment had been created
rcgarding  emigration. They had been
asked to stay here for many days whereas
they were not in a position to stay. Lot
of difficulties  have been experienced.
Yesterday also they had given a memo-
randum to some Members of Parliament.
‘Therefore, may I request the hon’b'e
Minister to kindly look into it and case
the situation immediately and remove
the difficulties.

SHRI P. V. NARASIMHA RAO :
Let me explain the situation. Before
the introduction of these rules, there was
so much pressure on the airport authorities
that it was just not possible to complete
all this check. Hours and hours before
the departure time passengers were asked
to come and congregate and stand in
a queue at the airport. This had resulted
in an all-round inconvenience and the
concerncd Ministry, that is, the Qivil
Aviation Ministry also urged upon the
Ministry of External AfFairs to do something
about it. So, in view of all these incon-
venienoces, we have intraduced a set
of new rules ; a new method has been
introduced. Now, we will have to see
how it works. If this method also
becomes ¢ven more  inconvenient we
will have to look into it. But I think
that so far as the congestion at the
airport is concerned this is going to be
relieved considerably. It has been seen
that it is relieved considerably. In the
wake of the application of this method,
if there is any other inconvenience caused
to the passengers, whether they will have
to go again and again to the passport
office to get the endorsements, what
could be done in order to relicue that
kind of pressure, we will have to see about
that, The passport offices are under
pressure at the moment because all the
pressure is now transferred from airport
to the passport office. We are taking that
additional precaution in order to relieve
that pressure at the airports. We will
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have to see whether there is any other
kind of method for relieving this pressure.
Taat we will have to see after observing
how this new method works for a few
months. As You know, it has been intro-
duced only from the 1st of November.

DR. SUBRAMANIAM SWAMY
Sir, the Minister has pointed out that
in order to alleviate the sufferings of the
overscas Indians these rules are brought
in. Now, one of the Dbiggest headaches
for overscas Indians (which I think
the Minister should try to remove) is the
fact that the passport is valid only for
3 years. .\nd no visa is allowed by any
country unlesy the passport is valid for
more than 6 months as the time of
application. May I know whether the
Miuister  would consider amending
these rules further to make the passport
va'id for 10 years so that this additional
bureaucratic work of renewing passport
over and over again could be avoided ?
This is what really overseas Indians
want. Would the hon. Minister consider
that ?

SHRI P. V. NARASIMHA RAQO ;
This question is not connected necessarily
with ovrseas Indians. This is a2 limited
matter. But naturally we will consider
if there i3 any particular advantage in
making it a 10-Year passpost. But I
cannot make any assurance becausc that
may have its own inconvenience, its own
difficulties. All the same, I will certainly
gel it examined.

Cancer Research and Treatment
Programme

*143. SHRI A. NEELALOHITHA-
DASAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state

(2) Whether the Government of India
have finalised the Cancer Research and
Treatment Programme to be taken up
with the Central assistance for implementa-
tion during the Sixth Five Year Plan ;

(b) if so, the details thereof;

(c) whether Government have inclu-
ded the pr ‘posal of Government of Kerala
regarding the devel \pment of the CQancer
unit of the Medical College, Trivendrum
as a Regional Gancer Centre in this ;

and

((;11{: dif?not, when it will be finalised and
inclu !
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THE MINISTER OF STATE I
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) Yes, Sir,
Decisions regarding the implementation
of the Programme have been taken.

‘Sb) A statement is laid on the Table
of the Sabha.

(c¢) Yes, Sir.

(d) Does not arisc.

STATEY ENT

Depending upon the availability of
Plan funds and the fulfilment of the
prescribed condi‘ions by the concerned
States/U. Ts, financial assistance is pro-

vided for —

I. The development of existing Cancer
Institutes into Regional Gancer
Research and Treatinent  Centres.
It has been  tentatively decided
that, depending upon the satistac-
tion of prescribed conditions by
the concerned States/Union Terri-
tories, financial assistance mav
be afforded to the following
institutions :

1. Chitaranjan National Cancer
Research  Centre, QCalcutta,

2. QCancer Institute, Madras.

3. Institute-Rotary Cancer Hos-
pital, All India Institute o
Medical Sciences, New Delhif

i

4. Qancer Hospital and Rescarch

Institute, Gwalior.

5. S. C. B. Medical College
Hospital, Cuttack.

6. Gujarat Cancer and Research
Institute, Ahmedabad.

7. Dr. B. B. Cancer Institute,
Gauhati,

8. Cancer Wing of the Medical
College Hospital, Trivendrum

9. Kidwai Memorial Institute of
Oncology, Bangalore.

TI. Assistance of Rs. 10.00 lakhs in
each case will be afforded to the
States/Institutions for installa-
tion of Cobalt Therapy Units,
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with rotating head and collimation
facilities, subject to their fulfilling
the prescribed conditions.

III. Assistance to the extent of Rs.
0,000 in each case is afforded to
tates/Union  Territories/Institu-
tions desirous of setting up of
Early Cancer Detection Centres
for procurement of equipment,
subject to their satisfying the
stipulated conditions, This
scheme  stipulates that 3 such
Centres may be sctup in cach
of the bhigger States, 2 in the
medium sized States and 1 in the
smaller States.

IV. 3-4 Cancer Registries under the
overall control of the Indian
Council of Medical Rescarch, New
Delhi would be set up during
the Sixth Five Year Plan, in the
various regions of the country.

V. Central assistance would be
afforded for research in the Tradi-
tional Systems of Medicine for the
‘I'rcatment of cancecr.

SHRI A. NEELALOHITHADASAN :
In the statement of the hon. Minister laid
on the Table of the House it has heen said
that the Government of India have tentati-
vely decided to afford financial assistance
to the nine institutes mentiored in the
Statement, to develop them as regional
cancer research training centres depending
upon their stisfying the prescribed condijtions
by the concerned states or Union Territo-
sies. I want to know whether the Minister
would be pleased to state what are those
conditions and how many of the statcs
connected with these institutions mentioned
in the statement have so far fulfilled those
conditions. May I know whether the Kerala
Government which is concerned with the
Cancer wing of the Medical College
Hospital, Trivandrum, has fulfilled those
prescribed conditions?

SHRI NIHAR RANJAN LASKAR :
I have already stated the position as far as
part (c) of the question is concerned. I
have already said, yes, we have included
this. But there are certain criteria to be
fulfilled for giving this assistance. In the
Fifth Five-year plan we have taken up
certain institutes to make them regional
centres. We propoge to take up six more as
regional eentres if they fulfil the criteria.
There are certain criteria about it.

SERI A. NEELALOHITHADASAN :
What are those conditions?

Oral Answers 14

SHRI NIHAR RANJAN LASKAR :
These conditions are detailed here. I can
read out if the hon. Memker wants.

SHRI A, NEELALOHITHADASAN:
The Government of Kerala has issued or-
ders for the establilshment of a Regional
Cancer Research Institute with limited
autonomy in the premises of Medical
College Hospital, Trivandrum, pending
clearance of the Government of India.
The information given by the Kerala
Government to the Menibers of Parliament
representing the Constituencies of Kerala
State is that clearance of the Central Govern-
ment i3 pending for this purpose. I want
to know whether the clearance hag alrcady
been given to this effect by the Central
Government. If it has netbeen given so
far, when does thc Government propose to
give elearance to establish thc Rescarch
Institute?

MR. DEPUTY-SPEAKER : He has
already replied to that.

SHRI NIHAR RANJAN LASHAR 3
I said ‘Yes’.

SHRI SONTOSH MOHAN DEV 1
I would request the hon. Minister to inform
the House whether it is a fact that out of the
total cancer attack in the Counwry, Assant
has got the highest attack. I want to know
whethier the Hon. Minister would consider
having a Regional Cancer Research Centre
in Assam preferably in Cachar because
Cachar s the most affected district in that
region. Incidentally I may mention that the
Hon. Minister has becn elected frem that
constituency.

SHRI NIHAR RANJAN LASKAR :
This is only a suggestion. In regard to the
other part of his question, my reply is:
‘Yes® there is a lot of incidence of Cancer in
that part of our country.

DR. KARAN SINGH : Mr. Deputy-
Speaker, Sir, as you are aware cancer is
one of the dangerous and intractable diseases
in the world and there is a lot of research
going on in the world to have grip over
this disease, Many systems of medicine
in India apart from allopathy alsc
claim cure for cancer discase, for example
Ayurvedi, Unani, Homoepathy, Natural
cure, etc. Now, in the Rotary Cancer Hos-
pital at the All India Medical Institute,
a decision has been taken that there would
be a unique multi-pronged attack on the
cancer by combining all these 5 medicines
to treat this disesase so that instead of dupli-
cating the research that is going on all
over the world be might as a result of our
indigenous background, be able to bring
some new idea to bear upon cancer /reat-
ment, Would the hon. Minister Ict usnowk
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how far this multipronged, multi dimen-
sional attack on cancer has progressed in
the last two years ?

SHRI NIHAR RANJAN LASKAR : We
are trying to develop all sorts of systems.
If anybody comes forward and suggest any
Indian system of Medicine, we would
try to help him. We have a provision for
giving central assistance for the research
in Ayurvedic and homeopathic medicines.

DR. KARAN SINGH : Generally funds
are available for research in other systems.
Taat is not my question. My question is
that specially for cancer, the Rotary club
in the Institute has collected Rs. 80 lakhs
and it has been put up. A decision was taken
at that one hospital that various systems of
medicines would be tried together at one
place so that they can be studied, their
impact, their inter-action, their Correlation
could be studied. Has that progressed ?

SHR!. NIHAR RANJAN LASKAR :
So far this part ofthe question the necessary
information iy not with me. I have to collect
this information.

SHRI P. NAMGYAL : According to
experts and doctors, if cancer is detected
at an carlier stage, it can be cured. In the
light of this I would like to know from the
hon. Minister whether the Government has
any proposal to establish testing centre for
cancer for early detection. I also want
to  know whether the Government
has any proposal to establish such centres
in all the district headquarters of the
country. My second question is that there
is @ Tibetan Medical Institute at the Dalai
Lama’s headquarters at  Dharmshala.

!M.my peop’e have reportedly been cured
particularly of breast cancer : many other
types of cancer have also been cured by
that Tibetan medicine. Will the Govern-
ment look into it for further research in
that type of medicine ?

SHRI NIHAR RANJAN LASKAR :
1 have already stated that depending upon
the avilability of funds and the fulfilment
of the prescribed conditions, we are going
ahead with the Programme.

The hon. Member has asked whether we
hs.ve any programme for early detection of
this disease. We have a definite programme
for this. It may not be possible to have such
aentres in every district, but we ate trying to
puat up sueh centres initially in certain
areas. But there is a scheme for that,

As regards the third part of the Questi
of :: hon. Member, I will look into tc{l:
same.

SHRI INDRAJIT GUPTA: A part of
my question had already been asked.
Everybody knows that half of the battle
against cancer depends on early detec-
tion, You may invest money in lot of
costly sophisticated equipment, cxpansion
of hospitals etc., but in a country like
ours wilere ignorance about these things
is widely prevalent, if early detection is
not given priority, I am afraid all this
expenditure may be ofno avail. According
to the statement laid on the Table of the
House, it appears that the question of
sctting up early cancer detection centres
is more or less left to the option of the vari-
ous stites and union Territories. It saysso:

“Assistance to the extent of Rs. 50,000
in cichcise i3 afforded to states/
Union Lerrstories/Institutions desirous
of settingJup of carly cancerdetection
centres.”

Of corurse, I know, you cannot compel
these peop'e to do anything. But have you
thougt of any kind of incentive by which
financial assistance would be offered to
those institutions or states who would really
go in for a widespread compaign and pro-
paganda down to the villages about why
early detection is necessary and also to
increase the number of such centres, as
far as possib'e, Here, it is, more or less,
left to the option of anybody who wants it.

SHRI NIHAR RANJAN LASKAR :
As I have already said, those states or Ins-
titutions who want to take advantage of this
scheme we are ready to give Rs. 50,000
as [inancial assistance for opening up such
eentres. But we are sorry to say that in
spite of our writing to various states, they
are not coming forward to take advantage
of this scheme.
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SHRI NTHAR RANJAN LASKAR :
Uttar Pradesh is a very big State and
we have a provision for wuch States also
and they can certainly take advantage of
these schemes.
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SHRI NIHAR RAJAN LASKAR :
As I have already said, Central assistance
i3 available for Ayarvedic research in
cancer programme. Bt it is a fact
that allopathic system is doing much
more and they are gatting more assistance
in this field. Government is, of course,
interested to give some funds if the Indian
medicine system, come forward to take
advantage of these schemes for research,
If they have some programme, we are
prepared to give them funds.

SHRI MANORANJAN BHAKTA :
Mr. Deputy Speaker, as you know there
are three types of administrations in
the country, the State Government, the
Union Territory with the legislature and
the Union Territories without legislature
which is directly administered by the
Union Government. Now, I would
like to know specifically from the Hono-
urable Minister what is his option from
the Union Governmment for the Union
Territories directly administered by them
to have these centres of the cancer insti-
tutes ?

SHRI NYHAR RANJAN LASKAR :
The $States and the Union Territories
are entitled for this assistance. When
they 0. Union Territories come up with
proposals they are entitled for it and they
are considered.

SHRI JAGANNATH RAO : Sir,
mpart from the Research Institates which
are going to get grant from the Govern-
ment, tray [ know from the Minister
whether  individuals, the Ayurvedic
doctors, who have n eéarrying on the

research in the field of cancer and who
claim to have cured some incurable cases
will they get grants from the Govern-
ment ?

SHRI NIHAR RANJAN LASKAR :
So far, there is no such casc,

MR. DEPUTIY SPEAKER : All
Honourable Members who are putting
supplementary questions may go through
the questions and be prepared to ask
supplementarices for the first ten questions
at least. In that case, everybody will
got a chance. Dont prepare only for
one question,

s fag o & g g o
q sAat g fa fam &Y dax
TTHATT F75T FT F7g G qEraw
AT § FAT I qET FYE AT FATE
TE g fF oW ® S quet & garad
¥ feant 2 dwar w2 @ § swwT Tew
w1 feaal § 9T F1 saver v &,
FAT THH TILTT FIE TTTAT HTCA T HIT
Fyang g ? afg a9rs & a1 ag ¥
-

SHRI NIHAR RANJAN LASKAR :
Sir, thisis also a fact that women suffer
more from cancer. This we are looking
into to see how we can give more
attention to women and all that.

New Muzaffarpur-Darbhanga
Line

*145. SHRI BHOGENDRA JHA :
Will the Minister of Rallways be pleased
to state :

(a) whether survey was held for new
Muzaffarpur-Darbhanga  direct  line
via Benibad ; and

(b) if so, the result thereabout and the
action taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) Yes, sir, via
Katra, Bharwara and Singhwara.

{b) Accordiag to the survey report,
the proposed 65:54 kms. loag B.G. lime
was estimated to cost Re. 12-¢5 crores
and fipancially unremunerative. There-
fore, the proposal was not pursued.
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SHRI MALLIKARJUN : The hon.
member has taken the question in a
different form. However, the question
pertains to the survey between Muzaffar-
pur-Darbhanga direct line via Benibad.
The survey report had been submitted
in Novemger 1979. The direct line via
Benibad is 8 kms. less than the present
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survey which has been conducted via
Katra, Bharwara and Singhwari which
18 65-54 kms. Since thisis unremunera-
tive, the proposal has not been taken
up. Since thisis a backward area also,
there is already a National Transport
Policy Committee which has given its
recommendation for the  development
of this backward area ; and thatis under
examination by the Planning Commission.
After the examination is over

------

SHRI BHOGENDRA JHA : My
question has been split into threc parts
without consulting me. He hLas replied
to one part and he has been repeating
that. The Minister's reply hefore me.

MR. DEPUTY SPEAKER : He has
already :eplied to that

SHRI BHOGENDRA JIIA : He

has not touched the supplementary.

SHRI MALLIKARJUN ; 1ls
question is : whether survey was held
for new Muzaffarpur-Darbhanga direct
line via Bcenibad ; and if so, the result
thereabout and the action taken thereon ?

MR. DEPUTY SPEAKER : One
supplementary is over. Now you can
put another supplementary.

SHRI BHOGENDRA JHA : He

has not replicd my supplementary ques-
tion.

MR.DEPUTY SPEAKER What is ysur
supp'ementary questjon?
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#fazer gadeeiz qg Ty 4 A
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wifgd, o 7 T § 1 o|F AT W
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MR. DEPUTY SPEAKER : Now,
you can put your second supplementary
question.

SHRI BHOGENDRA JHA : What
happened to my first supplementary ?
They arc repecating the first answer.

MR. DEPUTY SPEAKER : I am
satisfied with the reply given by the
Government because your question has
been replied.  What 13 that you want
to know from thent ? Hec said, it has
been recommended to the Planning
Commission. . ..

SHRI BHOGENDRA JHA : No,
Sir. They have approved and sanctioned
it in this year’s budget. The reply
is before me. They do not do the home
work. They arec repeating the reply.
The reply is before me now.

MR. DEPUTY SPEAKER : The
unfortunate thing is that you have done
more home work than they have done.

SHRI BHOGENDRA JHA : Sir, the
reply is before me. They have replied it. (In
terruptions) In this year’s budget they have
not touched it, Sir. Letus have the
question. The original copy of the Ques-
tion from the last session. (Inierruptions)
They don’t study it. They don't do any
home work. (Interruptions)

SHRI MALLIKARJUN ¢ Sir, I
take strong objection to this. What do
you mecan by not studying.?

(Interruptions)

We are responsible.  (Interruptions)

SHRI BHOGENDRA JHA : I am
prepared to give this original reply to
you.  (Inferruptions)

MR. DEPUTY SPEAKER : Mr.
Mallikarjun, you are seeing him, Why
do you sce him ? (Interruptions)

SHRI BHOGENDRA JHA : The
reply is in my hands. This is the original

——
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copy of the repl iven in the last
les:)i)c’m. He knpoxs gtll these  things,
They are denying it today. This is
ridiculous.

(Interruptions)

MR. DEPUTY SPEAKER : Are
you going to put your second supple-
mentary or not ? The first supplementary
i3 over, Put Your second supplementary.
(Interruptions).

SHRI BHOGENDRA JHA : They
have not answered. (Interruptions).

MR. DEPUTY SPEAKER : You
must put your second supplementary.
(Interruptions)

MR. DEPUTY SPEAKER : The
first supplementary has been replied,
the main Question has been replied.
Are you going to put your secord supple-
mentary or not ?

(Interruptions)

MR. BHOGENDRA JHA : Sir,
whether it is a fect that Daibhanga-
Muzaffarpur-Samastipur line. conversion
into broad gauge, line has been sanctioned
and approved, since several years,
about seven or eight years ago, whether
and when the work is going to begin
and when will it be completed and  if
survey of Jayanagar- Darbhanga con-
version to B.G. line is complete, when
thesc going to be begun and completed ?

(Interruptions)
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DR. VASANT KUMAR PANDIT :
I would like to know from the hgn.
Minister, how many Indians are working
as crew on Iranian ships. Two shipshave
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been sunk. So, I want to know whether the

Indian crew on Iranian ships are dead or
missing.

SHRI P. V. NARASIMHA RAO -
I_have already said it.

MR. DEPUTY-SPEAKER : Question
Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Construction of a light house in
Andhra Pradesh

*146. SHRI P, RAJAGOPAL
NAIDU : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) Whether there is a Proposal to cons-

truct a Light House at Machilipat
in Andhra Pradesh ; ilipatnam

(b) if so, when it will to taken up ; and
(c) the cost of the scheme ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEEEENDRA
PATIL) : (a) ch, Sir,

(b) The work of construction of the

Lighthouse has alrcady been tak i
‘Septcmbrr, 1980. Y v faken up i

" (c) The scheme has been sanctioned at
an estimated cost of Rs. 32- 40 lakhs.

Food Sample Survey by a!! India
Iustitute of Hyfme and Public
Health

*148. SHRI CHHANGUR RAM
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) Whether it is a fact that according
to the food sample survey recently condu-
cted by the All India Institute of Hygiene
and Public ‘Health, residues of pestici-

des like DDT were found in majority of
the cases :

(b) if so, the details thereof; and

(c) the steps taken by Government in
the matter ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) & (b) No Sir, How-
ever, according to a food sample survey
conducted in Calcutta between November,
1975 and October, 1976 by the All Indiz
Institute of Hygiene and Public Health,
residues of pesticides like DDT were
found in about 24 per cent of the sample.

(c) The attention of the West Bengal
Government has been drawn to the res: Its
of the said Survey for needed action.
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Lo»s to Railwayas duas to Assam Agita-
tion

*149. SHRIP. M. SAYEED : Will the
Miaistz- of LATLAAY3  b: pleased to

staits 2

(2) whcther due to the agitation in
Assam the Railways had to undergo a
heavy loss;

{5} if 35, wsther the rail traffiz has
o.ce a7in bzen disrusted due to the recent
azitation.

(=) if 9, th= trtal losy sa1ffered by the
Railways ; and

(d) whatst2o3 are being tiken to revive
th: noyvzmrat of triins in the stale ?

TAIDIPUTY MINISTER IN TdE
MINISTRY OF RAILWAYS (SHRI
\’g@‘\LLIKA‘RJUN) : (a) and (b) yes

ir.

(¢) Over the ¢ month period from
January to Ssptember, 1930, the loss of
freizt traffiz in p'iysical terms on account
of t12 agitition in Amsam has been 3-15
million tonaes (approx.) on Indian Rail-
ways. Ia monstiry terms, this works
out to a loss of Rs. 24 crores (approx;. Pas-
s217:¢ trafli: has also been seriously affect-
ed bzcause of th= agitation. Itis not possi-
ble to quanti‘y the loss in financial terms
on passenger traffiz.

(d) Efforts are being made to run
maximim number of trains. The cases of
hold up of trains are also being brought
to, th= notice of the State Government
and their assistance sougit in restoring
traia services in the State as per the re-
quirements.

Modernisation of Calcutta Port

¥1s0. SHRI SATYAGOPAL
MISRA : Will the Minister of SHIPPING
AND TRANSP ORT be pleased to state :

(a) Waat are the steps that the Govern-
m=at has tiken to modernise the Port of
Calcatta ; axd

(o) What are thes propo;als of the Go-
veramzat ?

" THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 VEERENDRA

PATIL) :(a) and (b) Tae process of
moderaisation of Galcutta Port by way of
replacem=nt of old and ob olete plant and
equipmsat and other port facilities has
been going on through plan development
works rigit from the beginning of First
Five Year Plan. An amount of Rs.

74 00 crores has been spent in this connec-

tion upto the period 1979-80.
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2, The creation of Haldia Dock System
at a cost of Rs. 145 74 crores wasalso a
part of the process of modernisation of
Calcutta Port by providing facilities for
handling bulk traffic and containers.

3. During 1980-81, a provision of Rs.
4' 91 crores has been made for development
of schemes aimed at modernisation of
Calcutta Port. The Port has recently
placed orders for the procurement of 8
Nos. 3-tonne wharf and vard electric
cranes and replacement of 7 Nos, 6-tonne
capacity and 2 Nos. 1o-tonne capacity
mobile cranes. They have also replaced
18 of their old forklift trucks.

4. Schemes regrding conversion of
hopper barge into grab dredger, replace-
ment of tugs ‘Sturdy and Lotusr’, Hi-
Fix chain and procurement of 5 diesel
locomotives are under processing. Twenty
old forklifts arc also proposed to be re-
placed.

5. For the 6th Five Year Plan period
1980-85, CPT has suggested, in addition
to 1980-81 schemes, certain modernisa-
tion schemes like replacement of cranes,
tractors, locomotives, hydraulic engines,
dredgers etc.

6. Certain training measures essential
for revitalising the Bhag’irathi-Hooglly
River System are being exccuted by
cutta Port Trust. Expenditure on these
works is met by the Qentral Government.
An amount of Rs. 20: 70 croes has so far
been spent in this connection.

Construction of a Nationa! Highway

from Delhi to Bombay
s;51. SHRI NAND KISHORE
SHARMA :

SHRI ASHOKGE HLOT :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) Whether Government propose to
construct a National Highway from Delhi
to Bombay from Mayapuri Industrial area
in Delhi and running parallel to Delhi-
Ajmer metre gauge rail line touching
Ahmedabad and Surat and going upto
Bombay connecting thereby Delhi, Har-
yana, Riajasthan, Gujart and Maharashtra
with a single road ; and

(b) If s0, how much road is completed
as algo the time by which remaining road
is likely to be completed and if not, the
reasons therefor ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI  VEERENDRA
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PATIL) ;: (a) No, Sir, There is already
an existing National Highway from Delhi
to Bombay connecting Delhi, Haryana,
Rajasthan, Gujarat and Maharashtra,

(b) Docs not arise.

Protocols and Agreements Signed
between USA and China

*152 SHRI MADHAVRAQ SCINDIA
Wil the Min'ster of EXTERNAL AF-
FAIRS be d'eased to state:

(a) Whether Government are aware of
the growing defence, diplomatic, trade and
cconomic relations between the USA and
China in the context ofincreasing cold war
in the Indian Qcean between the big
powers and the continued occupation of
Indian territory by China;

(b) if so, the detiiled information about
the protocols and agreements signed bet-
ween the two countries during the past
six months ; and

(c) Government’s reaction thereto by
way of strengthening India’s defence
and protecting Indian economic and trade
interests ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P. V. NARASIMHA
RAO) : (a) The Government are aware
that there has been considerable develop-
ment in Sino-US relations in various

ficlds recently.

(b) Tae following agrecments were
signed between USA and China during the
past six months:

(1) Om x7 September, 1980, the fol-
lowing four agreements were signed in
Washington »—

SBI Civil Air Transport Agreement ;

is agreement will mean rcgularlg

scheiduled direct flights between the U

and China between the cities of New

York and Peking via Tokyo.

(ii) Textile Agreement : This agree-

ment’s stated objective is to promote

orderly marketing in U.S.A. of Chinese
textile products. Tae agreement replaces
the unilaterally imposed quota by the

United State last year.

(iii) Maritime Transport Agreement:

The agreement provides for increased

marine trade between thc two countries.

Chinese vessels will be granted access to

55 US ports on short notice as against

similar facilties to US vessels in 20

Chinese ports,

(iv) Consular Conventions The agree-
ment spells out the protection and services
that consular officers can provide to the
«citizens of both nations. It permits each
country to open three additional con-
sulates.

(2) On 22 October, 1980, China and
US signed their first longterm trade
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agreentent  providing for an annual sale
of 6—9 million tons of American wheat
and maize to China during the four year
period beginning 18t January, 1981.

It is also well-known that the US
Government has earlier this year agreed
to scll a variety of support equipment to
China which includes air defence radar,
transport ?.ircraft, trailer trucks and co-
mmunication gear,

(c) The Government of India keep in
constant review the measures required
to safeguard India’s security, economic
and trade interests in response to the various
international development.

International convention on standards
of training certification and watch-
keeping for seafarers

*153. DR. VASANT KUMAR
PANDIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(2) Whether 1India has ratified the
conventions passed by the International
Convention on the Standards of Train-
ing, Certification and Watch-keeping
for Seafarers, 1978;

(b) ifnot, what steps are being taken by
the Shipping Corporation of India, the
Indian National Shipowners’ Association
and other bodies to ratify the same; and

{c) What new courses and technical
committees are being appointed to review
and reorientate the present out-dated
standards of training, certification, watch-
keeping, fire fighting and other conven-.
tions passed by the International body ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEERENDRA
PATIL) : (a) No Sir.

(b) The question of ratification is
under consideration.  International
Maritime Conventions are ratified by
Member States of the Inter-Governmental
Maritime Consultative Organisa tion.
As guch it is for the Government of India
to ratify the Gonvention and not for the
Shipping Corporation of India, Indian
National Shipowners® Association or
other bodies.

(c) The STW Convention 1978 has
prescribed 13 training courses. Of these
only 2 are being conducted in India at
present. Arrangements are being worked
out in consultation with Shipping Corpora-
tion of India and other Shipping Com-
panies for organising the remaining 11
courses at the proposed SCI maritime
training institute in Bombay, at Govern-
ment’s existing Merchant Navy Training

Institutes or at other:training institutes,
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Over Crowding in 11 Class Compan:-
ments

*155. SHRI CHITTA MAHATA -
Will the Minister of RAILWAYS be
pleased to state :

(a) what steps Government  have taken
to remove over-crowding in II Clas
compartments in the railway trains; and

(b) what arc the new amenities propos-
ed to bejntroduced for IT Clrss passengery
during the Sixth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRY
C. K. JAFFER SHARILF) : (a)\ Con-
sistent with the availability of resources,
steps arc being taken to introduce new
trains, extend the runs of existing trains
and also augment their loads. During
the years 1977-78 o 1980-81 (upto 15-11-
1980), a total of 278 non-suburban trains
were  introduced and the runs of about
160 trains were extended.

(b) The Sixth Five Year Plan proposak
have not yet been finalised.
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Hindustan Shipyard Limted,
Vishakapatnam

156, SHRI S. M. KRISHNA :
SHRI K. A. RAJAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Hindustan Shipyard
Ltd., Vishakapatnam is facing strin-
gent problems as two of its four berths
are lying idle for over one year due to
lack of adequate orders for ship-building ;

(‘b‘)1 whether Government have examin-
ed the situation arising from the non-
atilisation of full capacity of the Hindus-
tan Shipyard ; and

(c) if so, the measures which Govern-
ment propose to take to fully utilise the
sapacity of the Shipyard ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL) : (a) Hindust in Shipyard isfacing
problem of production gap due to lack

f adequate ship-building orders for the
pastone year. Consequently, two of its
four berths are unoccupied—one from

Decemaber, 1979 and second from August,
1980.

{b) Yes, Sir.

(c) (1) A high level mecting was held
with the managements of Shipyards and
shipowners 1o secure more orders for
Indian shipyards. As a result of this,
orders for four ships of 27,000 DW'T each
ha\.fe since been placed on Hindustan
Shipyard Limited. Negotiations are also
under way with other Indian shipp ng
Companies or additional orders.

(i) Excise Duty of 8% on Indi:n
built ships ha. been waived by the Go-
vernment of India from 19-6-1980. This
will serve as an incentive to shippiag
companies to place more orders on
Hindustan Shipyard Limited.

Shortage of Wagons

*157. SHRI SOMNATH CHATTER-
JEE : Willthe Minister of RAILWAYS
be p'eased to state :

(a) whether it is a fact that because of
the acute power shortage in the Eastern
Region where most of the wagon building
wnats are situated, the production of wagons
for 1980-81 in the first quarter (April-June)
has not exceeded 2000 units against an
order of 13,500 wagons ;

NOVEMBER 27, 1980
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(b) whether Government are also aware
that because of the acute shortage of
wagons, the coal movement in the country
is restricted, resulting in acute shortage of
power ; and

(c) if- so, the remedial measures taken by
Government therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
SHRI MALLIKARJUTl); (a) The
nal Budget for 1g80-81  pro-
vides for acquisition of 14,000 wagons in
terms of four wheelers during the year,
Against pro-rata target of 3250 wagons in
terms of tour wheelers, actual production
during April--June, 1980 was 2517 wagons
in terms of four wheeler units. The short-
fall in production’was mainly due to lpOWcr
cuts faced by the wagon builders, labour
troublec in some wunits and shortfall in
supply of wheel sets from the Whee!
and Axle Plant, Durgapur,

(b) and (c). Shortage of wagons was not
allowed to come in the way of moving coal
to power houscs. However, action has alrea-
dy been taken for procurement of more
wagons.

Ministry of Railways have also taken up
the matter with the State Governments,
including the Governments of Bihar and
West, Bengal for according higher priority to
the wagon builders in the matter of power
supply. Also Ministry of Energy have been
requested 10 render necessary assistance in
this regard. To make good the shortfall
in indigenous supply of wheclscts, arrange-
ments have heen made for matching import
of wheelsets.

AT T gwl owmiw & {(Tgr owed
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Electricity based urban Transport

#160. SHRI HARINATH MISRA :
SHRI E. BALANANDAN :

Will the Minister of SHIPPING AND
TRANASPORT be pleased to state :

(a) whether it is a "act road planners and
transport experts have recommended that
urban transport should he based on electri-
city rather than petroleum

(b) if so, the reiction of Government
theretoy

(¢) whether Government prospose to draw-
up a new 20 year road development plan ;
and

(d) if so, the details thereof ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL) ;: (a) and (b). While
dealing with the subject of
urban  transport,  National Transport
Policy Committee in its report has stressed
the need for augmentation of existing sub-
urban rail facilit’es and piov'ding new
electr fied intra-urban rail services
as essential  to meet the traffic
demand. It has also  emphasized
that electric trams and trolly juses have
an important role to play on considerations
of energy conservation. The recommenda-
tions of the NTPC are under consideration
of the Government.

(c) and (d). The National Transport
Policy Committee has also recommended
the need for formulation of a perspective
plan for the next 20 years. The recommen-
dation is unrler consideration.
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Loan for purchaxe of DDA Fiats

1401. SHRI F.H. MOHSIN : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the particulars of officials in the Mini-
try of Health and Fan ily Welfare and D.G.
H.S. Headquarters who were granted loans
for the ase of ready built flats from the
Delhi Development Authority during 1977-

NOVEMBER 27, 1980
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(b) the dates on which corveyance deeds

for mortgaging the flats to the President of
India were executed by each ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RAJAN LASKER) : (a) and (b); The

information is given in the statement

78, 1978-79 and 1979-80 ; and

attached.

Statement

Loan to O ffiicials of the Ministry of Health and F. W. and D.G.H.S. for purchase of DDA Flats

Year Name and Designation of the Date on which con-
officer veyance deeds for
mortgaging the flats
was exectuted
Ministry of Health 1977-78 1. Shri S.K. Karthak, Deputy Director
and Family Welfare Admn.) Not yet
and DGHS Head- 2. Shri D.R. Gupta, Hindi Translator 31-5-80
quarters 3. Shri Jagjit Singh, Assistant Not yet
4. Shri M.R. Sharma, Stenographer Not yet
5. Shri N.D. Sethi, Stenographer Not yet
6. Smt, Pashminder Kaur, Steno-
grapher Not yet
». Shri A.L. Bhatia, Stenographer Not yet
8. Shri T.J. Rao, Stenographer (Gr.
11T) Not yet
9. Shri J.S. Goindi, LDC Not yet
10. Shri Jai Kumar, Sr. P.A. Not yet
1978-79 1. Shri B.K. Nayar, Assistant Not yet
2. Shri H.S. Sagar, Assistant Not yet
3. Shri H.M. Sambhi, Assistant Not yet
4. Shri Raja Ram, UDC Not yet
5. Shri AV.LL.N. Rao, Stenographer Not yct
6. Miss Lakshmi Abhichandani, Popula-
tion Education Officer Not yet
7. Shri K.V.S. Bhima Rao, Section
Officer Not yet
8. Shri G.P. Suman, Food Inspector Not yet
9. Shri R.P. Dixit, Librarian (Gr.III) Not yet
10. Shri Sukh Lal Prasad, Technical
Asstt. Not yet
1979-80 1. Shri Charanjit Singh, Section
Officer Not vyet
2. Shri Kamal Ranjan Saha, Compu-
tor Not yet
3. Shri D.R. Chawla, Statistician Not yet
4. Kum. Nirmal Dhanedhar, Ivesti-

gator

Not yet
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Tenders for goods and Parcels hand-
ling contract at Shalimar

1402. SHRI N.K. SHEJWALKAR
will the Minister of RATLWAYS be
pleased to state :

(a) the names of parties who submitted
tenders for Goods & Parcels handling con-
tract at Shalimer on 15th October, 1979
together with rates quoted by them for each
individual item of the schedule and the
total valuation worked out ou the basis of
traffic figures made available to tenderes :

(b) what was the percentage increase
in rates compared to the rates received in
earlier tender opened on 2nd March, 1979
for the same work ;

(c) the names of the parties who partici-
pated in negatiations conducted on i14th
February, 1980 for reduction in tendered
rates ; and

(d) what rates were received from different

parties in negotiations held on 14 February,
1980 and 7th June 1980 together with total
valuation of the Contract

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) and (b). The names

of the parties who submitted the tenders
are as under :—

1. M/s Dey & Agarwala
2. M/s Kamia Prasad Singh & Co.

3. M/s 24 Parganas Workmen‘s Co-
perative Labour Contract and Construc-
sion Society Ltd.

4. M/s Railway Parcels & Goods Porters
Co-operative Labour Contract  Society
Lud.

5. M/s Malgudam Co-operative Labour
Contract Society Ltd.

6. M/s Allahabad Labour Supply agency.

Since this tender has not been finalised
as yet, it is not in public interest to disclose
the information regarding rates, valuation,
percentage increase in rates, etc.
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(c) Names of parties who participated in
negotiations conducted on 14-2-1980 are
as under :—

1. M/s Dey & Agarwals
2. M/s Kamta Prasad Singh & Co,

3. 24 Parganas Workmen‘s Co-operative

Labour Contract and Construction Society
Ltd.

4. M/s Allahabad Labour Supply Agency

5. M/s Malgudam Co-operative Labour
Contract Society Ltd.

(d) Since this tender has not been
fina'ised it is not in public interest to
disclose this information.

Construction of flyovers in Delhi

1403. SHRI NARAYAN CHAUBEY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether fly overs are going to be
constructed in Delhi and work completed
before the beginning of the Asian Games. :

(b) if so, the details thereof ;

(c) the names of the Construction Com-
panics to whom constracts have been given

and the total amount of expenditure in
each case ;

(d) whether fly over on School lane is

being constructed by U.P. state Buildings
Corporation ;

(e) if so, whether tenders were called;
and

(f) the names of the builders and amount
quoted by each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) .

[
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(a) to (c). Yes Sir, The details of flyovers to be constructed arc as under :—

-

Sl. 7 Name of fly over Constructing Agency

No.
1. Flyover across Railway line in Sewa Nagar. Work yet to be awarded.
2. Fiyover at I.P.O. intersection on Ring Road Near I.P.
Estate. -do-
3.  Flyover at intersection near Mool Chand Hospital -do-
4. Flyover at intersection near Oberoi Hotal. -do-
5. Flyover at intersection near Lodhi Hotel. -do-
6.  Flyover on Jail Rnad in Dethi Contonment areca. Construction of approaches
rawarded to M/S Simplex
Concrete Piles Ltd. the bridge
portion in Railway limits
will be constructed by the
Railways for which tenders
have been floated by them.
7.  Flyover on Sci0)] lane connecting Barakhamba road with  U.P. State Bridge Construc-
Ranjit Singh Road. tion Corporation for construc-
tion of approaches only=--
Railway portion of the
bridge costing about Rs. 130
lacs is to be constructed by
Railways for which they have
floated tenders.
(d) Yes, Sir through U. P. State Bridge Corporation,
(€) Yes, Sir.
(f) The names of firms and amo nt quoted by each of them are as under—
Sl. Name of firm Amount quoted
No. (Rs. in lacs)
1.  U.P. State Bridge Corporation 297- 60
2. M/s. Tirath Ram Ahuja 316- 49
(with conditions)
3. M/s, Gammons India Ltd. 338 70
(with conditions)
4. National Project Construction Corporation, 34513

(with conditions)

5. Mj/s, Cement Concrete and Allied Products. 401-13

- N - - ov——
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Conversion of Pratap Nagar-Chhotande-

pur N.G. Line

1404. SHRI R. P. GAEKWAD :
Wiﬁothc Minister of RAILWAYS be plea-

sed to state

(a) the details of engineering and traffic
survey 1 nder-taken and completed on the
conversion of Partapnagar-Chhotaudepur
and Chhotudepura-Tanakhla N.G. railway
line on the Baroda Division of the Western
Railway and the amount spent thereon ;

b) when the gauge conversion work
will start ;

(c) whether any provision has been
made in the Budget ; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN (a) to (d).
Consequent on the recommendations
of the Uneconomic  Branch Lines
Committee, 1969 for conversion of Chhota
Udaipur-Paratapnagar and Chhuchupara-
Tankhala narrow gauge sections into broad
gauge, a traffic survey was carried out in
1971-72 at a cost of Rs. 76,000/-, It was
foun;i that the project was not financially
viable.

The State Government of Gujarat have
been pressing for the conversion of this
line in the 'ight of the quantum of traffic to
be moved for the proposed Navagam Dam.
The State Govt. have also decided to bear
the survey charges of Rs. 5 lakhs. Further
action will be taken by the Railway
Administration as soon as the State Govern
ment deposit the survey charges.

Cast Railway Wheels

1405. SHRI S. B. SIDNAL : Will the
Minister of RAILWAYS be pleased to
state ¢

(a) whether it is a fact that a plant has
been set up in Karnataka for manufacturing
cast railway whecls ; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIKARJUN : (a) Yes.

(b) The Indian Railways are meeting
their requirementa of wheelsets, tyres and
axles form two plants in the country namely
Hindustan Steel, Durgapur & TISCO,

Written Answers AGRAHAYANA 0, 1002 (SAKA) Written Answers

as well as from imports. Abaut 50%, of the
Railways requirement is imported. In order
to prevent a heavy drain on foreign e

it was decided to set up a Whee! & Axle
Plant at Yelahanka, Bangalore. The esti-
mated cost of Rs. 38-39 crores for the Project
is under revision at present. The Plant s
expected to commence phased productiop
in 1982-83.

The Sizes of wheels to be manufactured
at Yelahanka range from 725 mm to 1090mm
dia and comprise 5 types of wheels. In
addition, the plant is programmed to
manufacture 50 types of axles whick
represent a major cross sect on of different
types used on the Railways.

Central Assistance to States to opes
mobile Health units in Rural Areas

1406, SHRI HARIHAR SOREN:
Will the Minister of HEALTH AND
FAMILY WELFARE  b: pleased te
state:

(a) whether Government have any
plan to provide Central assistance to the
States to open mobile health units in the
rural areas;

(b) if so, whether any assistance has
been given to Orissa under this head;
and

(c) the number of villages which hawve
been provided with such family in the
Kunijhar district f Orissa ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) to {c). There
is no such proposal under the consideration
of the Government of India, However,
under the Re-orientation of Medical
Education Scheme, three mobiie clinigs
have been provided to each medical
college in the country. In Orissa, g
mobile medical clinics heve been supplied
to the thrce Medical Colleges namely,
S.C.B Mocdical College, Cuttack, V.S.g‘
Medical College, Bhurta, Sambalpur and
M.C.G. Medical Ccllege, Berhampur
in the State. These three mobile clinics
are meant to cperate in and serve the
areas covered by the tlrec PHCs attached
to each medical college, in the districs
in which medical college is stituated,
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Service Charges Bills by thang
Municipal Council]

1408, SHRI R. K, MHALGL: Wil
the Minister of RAILWAYS be pleased
to state:

{a) whether it a fact that the Thane
Municipal Council  (Maharashtra) has
submitied bills  for the period
from Ist April, 1954 to 31st March 1980
amounting to Rs. 5,75,010.47.

(b) if s0, the reasons for not setiling the
elpims of the Thane Mupicipal Council;
aad
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(c) what steps Government arc taking
to settle the claim ?

THE DEPUTY MINISTER IN
THE MINISTRY OF  RAILWAYS
(SHRT MALLIKARJUN) : (a) Yes.
However the amount as per the bills is
Rs. 5,75,010.47 Paise,

{b) The amount due 10 Thane Mu-
nicipal Council is Rs, 2,52,028.16 Paise,
as the claim preferred by the Municipal
Ccuncil is on the basis of 75% of the pro-
perty tax, while the rate actually pay-
able is 33§°;. Against this, an
amount of Rs. 1,11,155.00 is payable by
the Thane Municipal Council to the
Cenwral Railway for the services rendered
by the Railway and availed of by
them.

(c) Action is being taken by the
Central Railway to pay Rs. 1,40,873.16
Paise, being the balapce amount due,
after setting off the dues payable by the
Municipal Gouncil t¢ the Railway,

Issue of National Permits for triacks

1409. SHRI BHIKU RAM JAIN:
Will the Minister of SHIPPING AND
I RANSPORT be pleased to state:

{(a) whether it is a fact that the issue
of national permiws for trucks takes unduly
long time in the Trapsport Departineng
of Delthi Administration;

(b) what steps Governmrnt propose to
take te improve the procedure for issue
of a duplicate licence, up-date the record,
o f exact number of vehicles on road,
physical inspection of a vehicle for issuance
of fitness certificate; and

{c) what steps are propused for intro-
ducing eflicieacy in the Delhi Transport
Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) According to the Delhi Administra—-
tion, the work of issuance of National
Permits has been stayed in view of the:
Gourt orders piz: an interim injunction
passed by the High Court of Delhi in 1978,
and an appeal filed by Delhi Adminis-
tralion against the order of Treamsgnrt
Appellate  Tribunal, Delhi in 1980,
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(b) and (c). For expediting issuance
of licences, updating of records etc., the
Transport Directorate of Delhi Ad-
ministration is being strengthened. A
8pccial Cell has been set up to attend
te complaints of mishehaviour/refusal of
taxics, scooters and to go to dewred di-
rectic ns. Delhi  Administration has taken
up the schemes like computerization of
recorcds and the training school for drivers,

Research Re. Health hazards of
bidi smal ing vis-3-vis Indian cigarette
smoking

1410, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
statc:

{a) whether Tata Memotial  Cancar
Rescarch  Institte, Bombay or any
other Indian Lnstitute has carried out the
rescarch regarding health hazards of bidi

smoking wvis-a-vis Ipdian cigarette
smoking;
h) what are the ffects cach  of

carbon  monaxide,  hydrogen  cyonide,
phenol,  carenoganic hydre-carbone
benza on bidi sinokeres; and

(¢) whether bidi smoking is more harm-
ful as compared to Indian cigaictic smo-
king on the background ol research
findings ?

THE MINISIER O SIATL IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR1 NIHAR
RANJAN LASKAR). ar Yes, The
Cancer Rescarch  [nstitute ¢f  the Tata
Memoial Centre, Bombay  has under-
taken the chiemical analysis of four populat
brands of Indian bicdis and cight popular
trands of Inen cigerettes,

() Catbon  monoxide, hydrogen
cyanide phenol,  benzpyrene ete. are
important ingredients of tobacco smoke
and are  harm{ul  for  the following
reasonsi—

(1) are local iritants to the lungs and
the mucous membrane  (inner
Mining) of moth. food pipe,
stomach and are, therefore, po-
tentially caieinogenic; -

(2) produce spasms in bronchitis and
blood wvessels and are, therefcre,
dangrous for the cardio-vascular
system and may produce Buergers
diseases, coronary  disecase etc.

(3) by-products of tobacco smoke are
exccreted through  and, during
excretion, are potentially carei-

nogenic to the G.1.Tract and G,U,
Tract, Hydrogen cyanide is toxic
tothe c,lia of the lung, phenol
is a tumour promoting agent
and carcinogenic  hydrd-carbon
benza are tumour cuasing agents,

(c) budi is lighter in weight than a
cigarettc, Taking this into account, the
chemical analysis carried out so far has
shown that per unit weight bidis is more
harmful than Indian cigarettes,

Samastipur junction

1411. SHRT RAM SINGH SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of employces at Samasti-
pur junction in Bihar and Lucknow
Junction in U.P., category-wise;

(b) the number of Scheduled Casteg
and Scheduled Tribes employees, category-
WISC

~ (¢) the number of casual employees
in different catcgorics;

(d) the number of employees who have
been provided with railway quarters;

(¢) the aumber of employees who have
no quaiters and by what time they will
be provided with quarters; and

(t) the number of employees who own
their own houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIKARJUN) : (a) to (f). The
information is being collected from the
two Zonal Railways and will be laid on
the table of the Sabha,

Nasirabad —Jaipur Line

1412, ACHARYA BHAGWAN DEV:
Will the Minister of RATLWAYS he
pleased to state:

(a) whether Government have received
a proposal to lay railway line from Nasira-
bad to Jaipur via Goela-Sarwar Shariff-
Devli-Kekri-Kota junction ar from
Teodrai Singh Railway Station to Jaipur
via Kekri etc. to give rail link to Dargah-
Shariff which is a muslim pilgrimage
centre;

(b) if so, the action taken by Govern-
ment in this regard; ana

(c) the time by which any of the ahoye
Rail lines will be laid so, that the pilgrims
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going to Dargah-Shariff could avail the
railway facilities?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
{SHRI MALLIKARJUN): (a) to (c).
A survey was carried out in 1955 for
constructing a railway line from Ajmer
to Kota via Nasirabad and the report
revealed that the project would not be a
viable one. However, no survey has
been undertaken to connet  Nasirabad
with Todarai Singh which is alr ady
tinked to Jaipur by a metre gauge line,

Reservation of seats ia K.K. Express

1413. SHR1 T. R. SHAMANNA:
Will the Mimster of RAILWAYS be
pleased to state:

(a) whether Government are aware
that there is comsiderable difficulty to
get reservation of seats for passengers from
Bangalore to Delhi and Bombay, parti-
cularly in the K. K. Express and Maha-
lakshmi Express; and

(b) what steps Government propese to
take to give relief to the vavelling public?

THF DEPUTY +!INTSFER IN THL
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, some diffi-
cultics are generally experienced.

(b) Number of coaches in  125/126
K.K. Express are proposed (0 be aug-
mented by double-heading, somectime in
early 1981, after improved couplings to
locomotives and coaches have been de-
veloped and tested. The load of Broad
gauge Mahalaxmi express has been
augmented by one bogie from 1-11-80
between Kolhapur and Pune. Further
augmentation of loads of both B.G. and
M.G. trains will be considered when
adequate resources bmcome available,

New Restrictions by Kuwait
Government

1414. SHRI N. DENNIS: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government arc aware of
the new restrictions of the Kuwait Go-
vernment not to permit any person earning
with less than ahout Rs. 1,000 per moath
to keep his family at Kuwait;

(by if so. the total number offamilies
likely to be affected by this restriction;
and
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(c) the steps taken by the Indiam
Government in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) The Government of Kuwait,
in Apnl 1980, issued a rcgulation barring
stay in Kuw.it of immigrants® familics
with a monthly income cf less than KD
400 (approximately Rs. 12,000/-). The
regulaticn  applies  uniformly to all
foreigners and is not directed against our
particular  nationality, One of the
rcasons which prompted the Kuwaiti
authoritics to take this sicp is the acute
shortage of housing accommodation and
consequent exorbitant rents, A
worker earning less than KD 400 cannct
afford proper accommodation frr his
family,

(b) This regulation is likely to affect
a majority of the Indian community in
Kuwait estimated at 80,000.

(c) While it is the sovereign right of
any State to  promulgate rules/regula-
tions, the Indian Embassy in Kuwait
have requested the Government of Kuwait
that this regulation be made applicable
to the families of thosc eptering Kuwait
after the promulgation of this regulation,

Memorandum from All India Railway
Employees  Confederation

1415. SHRI A.K.ROY: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether All India Railway Em-
ployees® Confedr-ation »rd Purba Railway
Engineering  Kamgarh Union (Crns.)
Dhanbad have submitted scveral memo-
randum/representations regarding the
long standing grievances of Ccnstruction
stafl to the Chicf Engineer (Cons.) Eastern
Rai'way Ca'c.tta;

(b) if so, what are the grievances of
these staff and the action taken by Railway
Administratior. to reselve them; and

(c) the policy and programmes of Go-
vernment for absorption of hese Project
labourers workir g since ten years or nmore
in regu'ar services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) and {c). The grievances gencrally
relate to improvements in service condi-
tions of casual labour. Its Government’s
policy tomitigate the grievaces. Further,
casual labour is considered for absoription
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against regular vacancies from time
to time subject to the availability of the
posts ard rules governing such absorp.
tion,

Divisiona] Persomne] Officers

1416. SHRI SANAT KUMAR
MANDAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the Divisions on the Northern
Railway in which the posts of Divisional
Personnel Officers have been upgraded
to that of Senicr Divisional Personnel
Officers;

(b) the Divisions in which these incum-
bents have not so far been posted and
the Divisional Personpel Officers who
were not sclected are continuing;

(c) the reascns for not posting the
selected personnel against these posts of
Senior Divisional Personnel Officers now
that the in.tial Indian Railway Perscnnel
Service has been constituted; and

(d) 20w long it will take to put in
positiona’ the Senior Division Perscnnel
Officers from the sclected Lists in all the
Divisions where such posts have been
sanctioned ?

THE DEPUTY MINISTER (N THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The pcsts of
Divisional Personnel Officers have been
upgraded to  Senior Divisional Personnel
Officers® grade in rthe fcllowing Divi-
sjons

Allahabad, Delhi, Lucknow, Morada~
bad, Ferozepur, Bikaver and Jodhpur.

(b) O" these 7 upgraded posts, only
two 1n  Lucknow and Ferozepur Divi-
sions are being operated in Senior Di-
visional Personnel Officers® Grade,

(¢) Officers in the Indian Railways
Personnel Service are not yet eligible for
romotion in terms of Recruitment Rules
ramed in consultation with the UPSG.

(d) The next panel for this grade in
the Indian Railway Personnel Service is
expected to be formed in 1981,

Terrorism in Calcutta Port Area

1417. SHRT K.P. SINGH DEO: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to statc:

(a) whether  Government’s attention
has been drawnto the News item appearing
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in Statesman dated the 20th August,
1980 that as a result of the terrorism of
the Union Dadas, wagons are not loaded
and rakes reach their destination half
empty;

-

(b} whether it is also a fact that the
gangsters freely loot the wagons to use
the components as scrap and at present
3,500 wagons have been disabled by such
‘Dadas’ in the Calcutta Port area and the
railways have refused to carry any more
goods barring in a most essential case
within port area;

(c) if so, what are the facts of the case
and what loss is incurred by the Railways
on this account every year; and

(d) what steps have been taken to put
an end to this?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHR1 BUTA
SINGH) ; (a) Yes, Sir,

(b) and (c), It is not a fact that g,500
wagoas have been disabled by the Union
‘Dadas’. However, there have been
spurt of thefts of wagons parts in the Port
Trust Railway System, which is spread
over a large area. As a result of this,
the wagon balance in the port rose to 3,225
in July, 1980 including 1,625 damaged
wagons. The high wagon balance was
mainly to increase in the percentage of
damaged wagons, inadequate supply of
spares, limited capacity for repairing
damaged wagons, pilferage of wagon
parts from the port area etc  In view
of the high wagon balance, Railways
imposed partial restrictions on movement
of wagons to Port. Due to the various
remedial steps taken the position has
since improved considerably and the
balance of damaged wagons has also been
reduced to 524. The total wagon balance
has also reduced to about 1,900.

Loss incurred by the Railways on
account of hold-up of wagons in the Port
cannot be quantificd,

(d) Several remedial steps including
patrolling, deployment of additional
contingent of armed constables etc. have
been taken to avoid incidences of thefts
in the Port arca.

It has also been decided to hand-mﬁcr
the railway yards to the Central Industrial
Sccurity Force,

About 1000 sick wagons have been
withdrawan by railways during the last
3} moaths for servicing in the railwasy
workshops and depots.
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Raads and bridges damaged in Orissa -
in recent flood ! 2 3 )
1418. SHRI GIRDHAR GOMAN- )
‘GO: Will the Minister of SHIPPING 6. 5 25“510-269/0
AND TRANSPORT be pleased to (Dhudas) 115
state: 7. 5 2 9-255/0
(Chipat)  J
(a) whether his Ministry received re- R .
port)from the Government of Orissa re- 8. 6 223/0 (Kaira) 0.38
g:rding the damages of roads and major \ N
idges in Orissa due to recent flood; 9 5\ 50/4 (Nuna) 3
(b) if so, the names of ¢he  bridges o 54 mﬁz)& 325
mentioned in the report; 67/0

(c) the financial assistance asked by
that State for construction of new bridges
and repair of the damaged bridges with
names; and

(d) the steps taken by this Ministry in
this regard °

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
'{l)lAyNSPORT (SHRI BUTA SINGH):

a) Yes,

(b) and (c). A statement giving names
of the bridges on National Highways and
th: financial assistance asked for by the
State Government for flood damage re-
pairs is enclosed. No new bridge is re-
quired to be constructed.

(d) The detailed proposals and estimates
are awaited from the State PW.D. The
funds will be released as and when the
estimates are received and  sanction
accorded.

Salement
Financial
Assistance
Sl. N.H Bridge asked
No. No. No. (Rs. Lakhs)
for repair
of damages
1 2 3 4
L5 744/5-7)
2. 5 679/4 ; 2,27
3. 5 695/56
4. 5  700/6-7
5 5 5-97- 0.50
?gaxmn?)

- ——— o ——— —

1. 6 174/1 1
(Nathjore) 1.00

2. 6 182/2 Do,

et s e .

1‘0(81; 8
e

Supervisors of Loco Workshop and
Carriage and Wagon departments

1419. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be  pleased to
State ¢

(a) whether it is a fact that before the
Third Pay Gommission, the highest and
the lowest grade of Supervisors of Loco,
Workshop and Carriage and Wagon  De-
paments were indentical ;

(b) whether it is also a fact that after
Tuird Pay Comumission, the Supervisors
of Loco and Workshop Departments have
been allotted the grade o! Rs. 840+ -1040
(RS) and those of Carriage and Wagon
Department have been left out ; and

(c) if 90, the manner in which Govein-
ment proposc to remove this anomaly ?

THE DEPUTY MINISTER IN THE
MINISTRY or RAILWAYS
(SHRI MALLIKARJUN) : (a) and
gb). The Loco Foremen and
shop Supdts. in workshops were eligible
to the scale of pay of Rs. 45¢+—575 + Ra,
150/- p.m. Special pay in the Authoriged
scales of pay, whereas the Senior most Su-
pervisors amongst the Train Examincrs of
Carriage and Wagon Department were en-
titled only to the scale of pay of Rs. 450-

575without any special pay.‘The Loco Fore
men and Shop Supds. in Warkghops were,
therefore, allatted the Reviged Scalgof

of Rs. 840-1040 without special pay while
the senior moat Supervisers of the Carria,
and Wagon Department were allotted the
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scale of Rs. 700-goo. Subsequently, 10 %
of the posts in scale of Rs. 700-900 amongst
Carriage and Wagon Supervisors have

also been allotted the scale of Rs. 840-1040.

(c) In view of what is stated above,
there has been no anomaly, and the ques-
tion of removing the same does not arise,
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Constraction of another Road parallel
to Karakoram Highway

1422. SHRI CHANDRAJIT YADAV :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware of
Sino-Pakistan Plan to constr «ct  another
strategic road parallel to Karakoram high-
way across Pak held Indian territory in

Kashmir ; and

(b) if so, the reaction of Governmen'

thereto ?

THE MINISTER OF EXTERNAL AFE.
AIRS (SHRI P .V. NARASIMHA RAO)
(a) and (b) Government have seen
a report published in the “Patriot” of May
1, 1930 regarding the building of another
highway in Pakistan occipied Kashmir
which according to the report would beco-
me parallel to the existing Karakoram high-
way. However, Government have not
received any confirmation that such a road
isin fact being built, Government will
coatinae to remnain vigilant in this matter.

Fly-Overs in Delhi

1423. SHRI SUSHIL BHAT I"A-
CHARYA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state : N :mber of fly-overs .0 far con-
str. cted in De'hi and expendit -re incurred
tn s ch fly overs?

THA MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
According to the information received
feorn the Local Anthorities 4 fly-overs have
been cinstructed so far. Expenditure in-
cuarred on these fly-overs is as under :—

Expenditure
incurred

(Rs. in lacs)

S No. Name of fdy-over

1. Patel Road fiy-over 7730
2. Fly.over near Defence

Golony 11320
3. Sarai Rohilla fly-over 142+ 87

Safdarjung fly-over on Auro-

bindo Marg 139° 00
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Amritsar Railway Station

1425. SHRI L. S. TUR: Will the
Micister of RAILWAYS be pleased to
state:

(a) whether the small office provided
as ticket collectors, office at A-nritsar
Railway Station is sufficient to reet the
staff accomaiodation and to receive the
public for reservation;and

" (b) if not, what steps are being taken
by the Railways in this regwd?

THE DEPUTY MINISTER
IN THE MINISTRY OF RAILWAYS
{SHRI MALLIKARJUN): (a) At
Aqritsar Railway Station, the accommo-
dation earmarked for Ticket Checking
Staff is adequate. T ie reservation work is
dealt with in a separate Reservation
Odfize which fuactions from 0900 hrs. to
© 16439 hrs. Tasreafter, enquiries about re-
servations are dealt with at the counters
on the platforms.

(b) Does not arise.

Ganga Bridge at Patna

1426. SHRI HARINATH MISRA:

Wil the Minister of SHIPPING AND
TRANSPORT be plezsed to state:

(a) whether the original cost of the
Ganga Bridge at Patna was  estimated
to be Rs. g0 crores and it was scheduled
10 be compieted by the end of 1977;

(b) if so, what 13 the present esti-
mated cost of the Ganga Dridge at Patna
and the propossd date of completion;

{c) what factors are responsible for
escalation in the cost of the bridge and
its non-completion so far; and

(d) what steps Central Government
propose to take to ensure completion of
the bridge at an early date?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(2) and (b). The bridge in question is a
State Project and the Bihar Govt. are
essentially concerned with it. According
to information furnished by them, the
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bridgz was originally estimated to cost
Rs. 23 50 crores for a 2 lane superstructure
(without footpaths) and foundations
including approaches with 2 lane carriage-
way. Subsequently, while inviting ten-
ders, the State Govt, increased the scope
of work to provide a 2 lane superstructure
with footpaths for the present and a 4 lane
foundation and substructure for carrying
4 lane superstructure in future, together
with 4 lane approaches. The contract for
the bridge was awardded to M/s. Gammon
India Ltd., in June, 1972 with stipulated
date of completion as June 1978. The
revised cost based on accepted tender
and further escalation in prices of ma-
terial, labour etc. has been estimated as
Rs. 46-47 crores by the State Govt. The
State Govt. now expect the bridge to be
completed by December, 1981.

(c) The reasons for escalation in cost

of work as indicated by the State Govt.
are ;—

(i) increase in scope of work as
already mentioned, and

(ii) rise in prices of material and
Iabour wages etc.

The factors responsible for delay in
completion as reported by State Govt.
are : —

(i) problems in sinking and heavy
work of well foundations;

(ii) shortrge of power, labour strike,
cyclone in April, 1979, and

(iii) shortnge of appropriate quality
of cement, and !
(iv) non-availability of steel in
time,
{d) Since it is a State Project, neces-

sary steps are to be taken by the State
Govt. to ensure its timely completion.
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National permits to Private Motor

Transport

1428. PROF. MADHU DANDA-
VATE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that privat®
Motor Transport is seeking increase in the
number of national permits particularly
to facilitate the movement of high rated
commodities by motor transport ;

(b) il so, whether such increase in the
national perraits will adversely  affect
the revenues of the Railways which are
already tearing heavy social burdens ;
and

(c) whether Government will refrain
from increasing the national permits to
private Motor Transport in the interest of
integrated national transpert policy ?

THE MINISTER OF STATL IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUT.\ SINGH),
{a) to {cj . In the interest of facilitating
inter-state movement of yoods, the State
Governments aud Union Territory Ad-
ministrations have, for quite sometime
been req-esting or the increase in the num-
ber of National Permits, The matter also
came up for discussion in the meeting of
Transport Development Council on
2-8-1980. The Council, considering
all aspects including rail-road co-ordi-
nation, recommended the increase in
number. The Government has notified
the increase on 4-10-1980.
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Regional Railway Service Commii-
ssion in Karnataka

1429. SHRI K. B. CHOUDHRI : will
the Minister of RAILWAYS be pleased
to state :

(2) whether Government have any
proposal to open a Regional Railway Ser-
vice Commission Office in Karnataka,
snd

(b) if so, when and where ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN ) (a) and (b). A
Railway Service Commisston has already
been set up at Bangalore on 2-i6-bo.

Introduction of another train
between New Delhi and Hyderabad

1430. SHRI G. S.REDDI : Wili the
Minister of RAILWAYS be pleased to
state

(a) whatis the demand for first and
second class berths at New Delhi for
journeys to Hyderabad and whatis the
total number of berths available weekly :

(b) whether there have been compluints
of inadequate service from New Delhi
to Hyderabad as there is only one duily
and one bi-weekly train between these
two stations; and

(c) if so, whether the Railways intend
to run one more train between these
two stations daily or convert the A.&P.
Express into a daily ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (S5HRI
MALLIKARJUN) : (a) Thc average
weekly demand and  accommodation
available for first and second class berths
at New Delhi for journey to Hyderabad
for the period from May, 80 to October,
80 is as under :

Train No, & Crass

name Avail- Dem- Avai'a- Dem
able and ble and

22 Up Dakshin . . .

Express 523 605 1039 1289

124 U.P. AP. . . .

Express 246 246 1103 1143
(b) Yes.

{c) The feasibility of introducing an
additional train between  Delhi and
Hyderabad or increasing the frequency of

2528 LS—3

A.P. Express has been examined but noé
found operationally ‘easible at presen.

feeelt mgwgTaE wigA w1 wEr
wifw d@  sEwAy

1431 Site FAARTEZRT : waaaa
N Afgy wm = -
AT IS WAL A A9TT & BT
@ fF—

(F) a1 AFTT FT AT ATHE
g faedlt o wguaTarg & 99 ¥
HET TS IS ATEA F1 FE AT &
FAT I FE AT F, HIT

(@) afegi, drza AT &t
Fv g% iefa fag s ot
FTH AT BT UM ?

i€ AAWd W IW war (s
Alewa™A) (F) AT () : JEgE
T HAHT & TEd foed] WL IgHEEE
(934 fwo Hic) & = av
AT FT AAA-IEET uw o7 Aifew
w4 g fSwax 100 FUT ¥ Iq¥
quE JEAT 1 3 qfEiear &y
QA & WFIEarl WX °FE
F1 ITesaat UX Hrarfza fafas g
¥ faonfa foay S | wow Sumw
F &7 § g0 fFaamg @e (50.9
ffo Yo ) T AT ATEA HY JU—HLHAT
afga gt @rgw faert  w@,
fs@ & fou  1980-81 &
FAE W 50 ATG TIT FHY FGEAT DL
g

Payment of Compensation to the
killed/injured during Train Accidenmi
near Jhinjhak and Ambiapur

1432. SHRI RASHEED MASOOD :
Will the Minister of Railways be pleased to
state :

(a) whether it is a factthat a large
number of persons were killed and injurcd
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in a train accident that took place between
Jhinjhak and Ambiapur Stations on the
nigit of 318t October, 1980 ;

(b) Ifso,the nu.nber of persons killed/
injured as a result thereof

(c) the result of the inquiry made into
she accident ; and

(d) the amount of compensation, if
any, paid by Governnent to the families
of the victi.ns of the accident ?

THE DEPUTY MINISITER IN THE
MINISTRY OF R\AILWAYS (SHRI
MALLIKARJUN) : (a) and (b). In the

accident which  occurred  between
Jhinjhak and A nbiapur stations on
30-10-80, 35 persons  were killed, 17

sustained grievious injuries and 24 simple
wjuries.

(c) The Commissioner of Railway
Safety, Lucknow,'who is an mdepcm_ic.nt
authority functioning under the adminis-
trative control of the Ministry of [ourisin
& Civil .Aviation has held a statutory
inquiry into  this  accident. \ccording
to his provisional findings, the initial
derailment of a  wagon of 452 Down
Gouds train was due to failure of mechani-
eal eguip.nent, and subsequent collision
of 163 Up Sangun Express with the
derailed wigon was  Jue tofailure of

railway staff.

(d) No compensation has been paid to
victims of train accident that took place
between Jhinjhak and A nbiapur stations
on 30-10-1980. ‘The compensation will
be decided by the Claiing Gommissioner to
who m claims applications can be pre-
ferred within a period of three months
from the date of occurrence of the
accident and who may, on good causc
shown, also allow any claim application
to be made at any ti.ne within one year
from the date of occurrence. However,
asum of Rs. 68,600/- has already been
paid as ex-gratia amount to the victims
of this accident.

Halting Station at Khurigachi

1433. PROF. RUPCHAND PAL:
Will the Minister of RAILWAYS pleased
10 state :

(a) whether Government propose to
have a halting Station at Khurigachi

NOVEMBER 27, 1980

between Bhadreswar  and Baidyabati
in the Bandel-Howrah section of Eastery,
Railway ; and

(b) if so, by what time the above project
will be completed ?

THE DEPUTY MINISTER IN TH!
MINISTRY OF RAILWAYS  (SIIKI
MALLIKARJUN) : (a) No.

(b) Does not arise.

Idle Wagons and Coaches.

1433. SHRI A. I. PATIL : Wwill
the Minister of RAILWAYS be pleased to

state

(a) the nunber and  percentage of
wagons and  coaches lying idle, zonc-
wise, due to defects want of repairs and
other causes respectively as on 3ist

October, 1980 ; and

(b) what measures have been taken

during the last six months to put them

on rails ?

THE DEPUTLY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) A statement
is attached.

(b) The percentage ofineflective wagons
and coaches is above the prescribed
targets because of failure of trade and
Durgapur Steel Plant to supply spare
components and tyres, wheels and axles
and due to poor electric power supply.
Efforts are being made to import wheels,
tyres, axlesand undertake emergency
purchases of other spares to release the
stock held up at present. With improved
power supply the out turn from workshops
and sicklines has also shown considerahle
improvement.
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a11 Denmark re. Health and Family
Welfare in Iandia

1435. SHRI ARVIND NEIAM :
Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that an agreement
has been signed recently between India
and Denmark regarding Health and
Famly Welfare in India with special
reference to Madhya Piadesh; and

(b) Ifso, the details of the agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes; an
agreement has been signed between India
and Denmark for improving health and
family welfare services in some districts
of Mahyya Pradesh.

an assistance upto 126 million Danish
Kroners (Rs. 17 77 crores) which forms
approximately 859%, of the total cost of
an Area Project being taken up in seven
districts of Madhya Pradesh (Datia is
included as a part of Gwailor district for
this purpose) for improving Health and
Family Welfare  services. Due for
implementation from the current Year
(1980-81), the Project will last for five
Years,

Survey to know children suffering
from Malautrion

1436. SHRI CHINTA MANI JENA:

Will the Minister of HEALTH AND
FAMILY WELFARE be
state:

pleased to

(a) whether Government have con.

ducted any survey regading the chil-
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Statement
o Coaches
Railways Wagons
BG Percen- MG Pereen- BG Percen- MG le’tmm
tage tage tage
Central . . 3309 4-98 . 394 16+ 40 .. o
Eastern . . 3964 457 571 156 . .
Northern 3007 53 413 12-3 .
N-E- . . . 64 0'23 A4
NF. . | . ! NA NA NA NA NA NA NA NA*
Soathern . 1295 6.39 415 3.42 323 13.3 218 11.57
S. Gentral , . . 1537 4.7 596 .. 161 12.0 59 6.2
S, Eastern 5438 5.9 580 22.9
Western . . 1610 5.21 1176 4.6 134 8.1 337 10.5
Target for sick wagons 49,
Target for sick coaches 149,
*NA—Not Available
Agreement signed between India (b) The Project agieement envisages
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dren below five years of age in India
suffering from mild and moderate
forms of malnutrition;

(b) If so, the details thereof;

(¢) whether the World Health Or-
ganisation has extended its co-opera-
tion in this regard; and

(d) if so, the details \thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) The National Nutrition Moni-
toring Bureau, National Institute of
Nutrition, Hyderabad, under the aus-
pices of Indian Council of Medical
Research has been conducting regu-
lar surveys in ten States viz. Andhra
Pradesh, Orissa, Tamil Nadu, Uttar
Pradesh and West Bengal since 1972
to assess the extent of malnutritioon
in population including children be-
low 5 years of age. Every year,
about 409 rural house-holds and 200
Urban house-holds are surveyed for
this purpose in each State.  About
15,000 children have so far been co-
vered between 1972—79. The survey
indicated that about 38 per cent chil-
dren showed signs of moderate deg-
ree of malnutrition and another 40
per cent of children had mild mal-
nutrition.

(c) No.
(d) Does not arise.

Providing a halt of Neelachal Express
at Koderma station

1437. SHRI R.L. P. VERMA :
Will the Minister of RAILWAYS be
pleased to state :

a) whether itis fact that 120 berths
in Neelachal Express are reserved for
Gaya Junction ;

(b) whether it is a fact that on an
average not more than 20-25  berths
were reserved by pilgrims for Gaya
Junction from the starting day (1st,
April, 1980) of Neclachal Express till
date ;

(c) whether itis a fact that Kodarma,

situated on Patna-Ranchi  National
highway is an important station ;

NOVEMBER 27, 1989
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(d) ifso, whether there is a prop osal
for the benefit of Railway to allow 5
minutes halt of Neelachal Express at
Kodarma Station ; and

(e) if so, when it will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) No, A
quota of 2 berths in second A.C, sleeper
coach and 21 second class sleeper berths
by 175 Up. Neelachal Express and 3
berths in second A.C. sleeper coach and
57 second class sleeper berths by 176
Dn. Neclachal Expiess has been provided
to Gaya Junction.

(b) No. Tne utilisation of these quotas

is alimost 100%, and people are even placed
on the waiting list,

(¢) to (e). Koderma station is at
present served by 7 pairs of Mail/Express
traing of which stopagg: of 81/82 A.C.
Express has recently been provided on
experimental  basis. Since, the traffic
towards Puri fiom Koderma is negligible,
stoppage of 175/176 Neelachal Express
at Koderma has not been found justified.

Ilmplementation of Centrally sponsored
Health scheme

1438. SHRIMATI GEETA
MUKHERJEE :

SHRI K.A. RAJAN :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the implementation of
the Centrally Sponsored Health Schemes
has been tardy ;

(b) if so, what steps are proposed to
be taken for the better implementation of
these schemes ;

(c) whether the incidences of discases
covered under the scheme has been on an
increase recently ; and

(d) if so, what immedate steps are being
taken to check it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR . (a) The implemen—
tation of some of the Centrally
Sponsored Health Schemes has been
adversely affected since 1979-8o side
to change in the financial pattern of
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implemsntation from 100% Centrall
Sponsored to sharing on 50 : 50 basis wit
the State Governments. Moreover, the
implementation of these Schemes rests
with the State Governments and whenever
they are unable to provide matching
funds or requisite  operational staff
the implemsntation has been affected.

(b) Tie following measures are being
takea by the Governnent for  better
im>'=nsatation of these schemes : —

(i) T e Grveransntoflndiaisexploring
the possibility of recategorisation of
these schemss as 100% Centrally
financed schemes with the approval
of Nitional Development  Gouncil.

(i) Qhief Ministers of various State
G wernments have been requested to
take personal interest in ensuring
«fective  implementation of the
National H-=alth Programmes.

(¢) There is ao evidence to suggetest
that the incidence of these diseases
has been on the increase.

(d) Dues not arise.

Superfast Train fron Bombay to other
cities of South Iladia

1439. DR. SUBRAMANTAM SWAMY':
Will the Minister of RAILWAYS be
pleased to state :

(a) whteher Government arc aware of
the gcowing demand of the people  of
Bombay to have a Super-fast train bet-
wzen Bombay and  im»nortant  cities of
SH»uith  India like Madras, Trivandrum,
Birgalore and Mangalore;

(b) if so, whiether there is any proposal
to introduce this Super fast train ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
NISTRY OF RAILWAYS (SHRI
ALLIKARJUN : (a) Yes.

(b) These were examined and not found
feasible at present.

(c) Does not arise.

Cases peading for payment of com-
pensation to victims of Railway
Accidents

1440. SHRI N. E. HORO : Will the
Mintster  for RAILWAYS be pleased

to state whether some cases are still pending
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regarding payment of compensaton to
the victims of railway accident durin,fl the
last?six months and if so, the details there-
of

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : Yes.

Thirty-six claim applications have been
filed by the dependents of the killed and
55 by those who sustained injuries in these
accidenss. These claim cases are being
heared by the Claims Commissioners
through fulfledged court proceedings.

Railway Goeds handlimg capacity

1441. SHRI DEVINDER SINGH
GARCHA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) what is the gross goods handling
capacity both in termns of revenue and non-
revenue fields of the Indian Railways ;

(b) whether the system of continual
asscssinent cxists with the Rajlways ; and

(c¢) what has been the impact of addi-

tioral annual investments for the last
three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIKARJUN) : (a) The transport
capacity is a function of various assump-
tions and it is not possible to indicate any
precise figure. Further, while the capa-
city for wagons and locos can be calcu-
lated, subject to  assumptions, it is mot
possible to definc the capacity in terms of

line capacity, which is not a transferable
agdet,

() Yes.

(¢} Annual investments in  rolling
stock during the last three years vis-a-vis
total trafic (Net Tonne KMs and Passen-
ger KMs) carried during the period are
indicated below :» -

Investment Total

Year (In crores Traffic
of Rs.) carried
(In billion

KMs)
1977-78 . 21711 339" 4
1978-79 . . 234 44 3477
1979-80 . . 272° 47 3555

—



75

Paunta-Rohru-Narkanda road in
Himachal Pradesh

1442. SHRI JITENDRA PRASAD :
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :
(a) whether Paunta-Rehru-Narkanda

road in Himachal Pradesh has been tak_cn
over by the Central Government as Natio-

nal Highway ;
(b) ifso, the break up of the  funds

allocated and utilised for the maintenance
and improvement of this road during 1970

and provision for 1980 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRAN.
SPOT (SHRI BUT A SINGH) : (a)
No, Sir.

(b) Doces not arise.

Celebration of goldon Jubilee of
Family Planning in Karnataka

1443. SHRI K. LAKKAPPA :
SHRI H. N. NANJE GOWDA :
SHRI D. N. PUTTE GOWDA :

Will the Minister of HEALTH AND
FAMILY WELFARF be pleased tostate :

(a) whether it is a fact that Karnataka
State is celebrating the current year as
the Golden Jubilee of Family Pianning ;

(b) if so, what are its aims and objects;
and

(c) the achievements by this Progra-
mme ;

(d) whether similar  programmes are
undertaken by other States; and

(e) if so, the details therof

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN LAS-
KAR): (a) Yes.

(b) To mark the soth year of the esta-
blishment of the first birth control clinics
in the erstwhile State of Mysore and to
ive fillip to the Family Welfare Programme
in general.

(<) The  expectation is that there will
be increasing awareness of the importance
of Family Welfare amongst the people.

(d) Not to the knowledge o"the Central
Governnient.

{(c) Question does not arise.
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Damages caused to national Highways
in Orissa by Floods

1445. SHRI RASABEHARI BE-
HRA : Will the Minister of SIIPPING

AND TRANSPORT be pleased to state :

(a) the total extent of damage caused
to the National Highways in Orissa
during the recent floods ;

(b) the estimated amount required for
repairing the damages_and for reconstruct-
ing the same ; and

(c) the amount which the Union Go-
vernment has sanctioned for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRAN"
SPORT (SHRI BUTA SINGH) : (a)
Damages to some existing culverts, approa-
ches to minor bridges and in varying ex.
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tent to the road proper have occurred in
certain stretches of National Highways
Numbered 5, 5A, 6, 23, 42 and 43 In
Orissa due to floods in September, 1980.

(b) and (c). Tie Chief Engineer, Na-
tional  Highways and Projects, Orissa
has indicated a requircment of about
Rs. 52 lakhs for repair of flood damages.
However, detiiled proposals and estimates
are awaited from the St te PWD. A clear
appreciation of the actual amount required
will be possible only after these estimates
are received and processed in the Mi-
nistry. An allotment of Rs. 5 lakhs has
been placed at the disposal of the State
PWD on an ad-hoc basis for carrying out
immediate repair works to restore the road
to traffic,

Mechanics and R halasis in AC Cars

1446. SHRI NIREN GHOSH ;

Will the Minister of RAILWAYS b=
pleased to state :

(a) whether  Government arc aware
that the Mechanics and Khalasis in AC cars
who work 24 hours a day, do not get
rest and there are no arrangoments for
their taking rest and b rth for sleeping in
the trains; and

(h) if so, the rexsons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY O RAILWAYS  (SHRI1
MALLIKARJUN) : (a) and (b), On
som~ of the long-distance trains, the miin-
tenance staff and also the attendants of
Air-conditioned Coaches. whose  duties
are of an intermittent nature, arc emyloy-
ed from the originating station to the des-
tination station. In some cases two scts
of such staff arc provided to work in shift
duty and in others where one set of stafl
is employed they are allowed a sufficiently
loag perio] of rest on their return to their
headruarters and then they are generalty
employed on short trips or on daily roster
bsis to Iimit their hours of employment
within the rostered hours on a two weekly
period.  Necessary arrangements exist for
their taking rest on the train.

Committee for development of shipping

and acquisition of additional tonnage

1447 . SHRI K. T. KOSALRAM
SHRI A. T. PATIL :

Will the Minister of SHPPING AND
TRANSPORT be pleased to state :

(a) the recommendations made by the
Committee which was set up to formulate
the strategy for the development of
shipping and acquisition of additional
tonnage ;
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(b) the recommendations of thec co-
mmittee set up to study the development
of coastal shipping ; and .

(c) the action taken thereon ?

JTHE MINISTER OF ISTATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 BUTA SIN(_;H) 1
(a) The Committee’s report is awaited.

(b) and (c). Do not arise.

Ship Building Yard at Paradip

1448. SHRI CHINTAMANI PANI-
GRAHI :” Will the Minister of SHIPPING
AND TRANSPORT  be pleased te
state :

(a) whether the proposal for construc-
tion of the ship building yard at Praradip
has been cleared ; and

(b) if so, when the work is gcing to
start ?

THE MINISTER OF STATF IN THE
MINISTRY OF SIHIPPING AND
TRANSPORT (SHRI1 BUTA SINGH) :
(a) No, Sir.

(b) Docs not arise.

Bunder Goods Yard

1449. SHRI K. MALLANNA : Wil
the ‘Mi rister of RAILWAYS be pleased
to state 1

(a) whether there is any proposal under
consideration for a separate line by-passing
Manglore and connecting Bunder Goods
Yard with Shoranur line to enable the direct
receipt of goods train at the yard ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) No.

(b) Docs not arisc,

IO AT A HHT AFA AN wig
aw WMo o Qv Y Tm

1450. =t w® WW< : EW

MNaga st afcaga sl ag aaw @A
AT F4A foF ¢
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Visit of muclear Experts from China,
Pakistan USA and U. K. to Gibgit

1451, SHRI CHITTA BASU : Will

the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itis a fact that a team of
Nuclear Experts of China, Pakistan, USA
and Great Britain recently wvisited Gilgit
and other areas, in connection with a
mountaineering expedition code-named
**Karakoram-80’;

(b) f so, whether Government have
ascertained the object of their visit ; and

(¢) if so, fuil facts in this regaid ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO) : (a) to (c), Government do nout
have any informatien on the visit of nuclear
experts to Gilgit and other arcas of Pakistan
occupied Kashmir. IHeowever, Government
are aware that an expedition entitled
“International Karakoram Project 1980
was undertaken jointly by the Government
of Pakistan, Academic Sinica of China and
the Royal Geographical Syriety of London
from June 26 to September 12, 1980. The
officially stated purpose of the expedition
was to conrdnct studies in eaith sciences.
The expedition consisted of 56 experts
from these countries on geology, glacielegy,
scismology and electronics.

Hosur-Malar Railway Line

1432. SHRI K. RAMAMURTHY :
Will the Minister of RAILWAYS be

pleased to state :

(a) whrther the Tamilnadu Govern-
ment hive sub nirted any “propaial for a
hroad gauge rail connection  between
Hsur and Malur on Madras-Bangalore
line in order to seeve  the industrial needs
of this area ; and

(MY if vy, the action taken therenn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) A proposal for
carrying cut an enginecering and trafflc
survey for a Broad Gauge line hetween
Malur and Hosur was received from the
Government of Tamil Nadu.
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(b) The Government of Tami! Nadu
have been advised that there is no justiica-
tion for this survey but if they'are keen,
the survey for this line would be taken up
at their cost.

Wagens utilised for carryimg Food-
graing during 1979-8e

1453. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of wagons utilised by
each Railway separately for the carriage
of wheat and other foodgrains, fertilisers
and coal as also the number of covered
wagons and open wagons which carried
these commodities, separately, during
1979-80 month-wise;
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ing number of wagons loaded railway-
wise during 1979-80 with foodgrains,
coal and coke, and chemical fertilisers is
attached. The data rgarding wagons
used for moving wheat alone is not main-
tained on the Railways. As regards
fertilisers, data is maintained in respect of
chemical inanures only. Separate figures
with regard to the loading done in covered
and open wagons are also not maintained,

(b) and (c). There is no shortage of
wagons in absolute terms, keeping in view
the existing targets for movement of traffic.
The wagon availability, however, has
not been  satisfactory from 1978-79
onwards because of deterioration in wagon
“turn round” and increasein number of
ineffective wagons due to -arious reasons.

It is the constant endeavour of the Rail-
ways to imnprove the wagon utilisation and
its availability for movement of goods
traffic. Facilities in the yards, at ter-
minals, and movement capacity on the
sections arc being increased. A close
liaison is also maintained with the major
users of the rail transport to reduce the
detention to wagons at the terminals. It
is also proposed to add to the wagon fleet
of the Railways by 13,000 wagons in 1980-
81, 22,000 wagons in 1981-82 and 25,000
wagons in 1982-83 subject to availability
of resources.

(b) whether there is any shortage of
wagons for the carriage of goods and since
when and what steps have been taken by
Government from time to time to meet
the situation, and?

(¢) what steps are now proposed to be
taken during this year and during the
next two years; year-wise.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) A statement show-

Statement

Statement showing the number of wagens (in terms of four 1heelers) loadrd during 1979-80.

Railways Fo E,%;le:; Cg:mluc; 1 Coal & Coke
Public Railway
: 2 -3 4 5
BROAD GAUGE

Central . . . . 49,754 45,398 200,060 23,457
Eastern . . . . . 8,192 12,446 1,307,878 296,192
Northern e 389,536 32,677 549 475
N. Eastera . . . . 278 52
N. Frontier . . . . 408 5 6o 4.562
Southern . . . . 13,929 57,310 14 4
8. Conmtral . 47.659 3,509 255,577 71552
8. Fastern . . . 20,768 34,267 905,573 157,424
Western Coe e 21,276 74,167 4

ToraL . . 551,820 262,831 2,669.715 553,666
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METRE GAUGFE

Central . . v . 2,059 59 . e

Northern . . . . 55,148 762 2 28

N. Eastern . . . . 57,829 9,192 1.285 22,510

N. Frontier . . . ’ 23,084 7,631 9,287 17,544

Southern . . ’ 15,492 [37,027 4,283 8,169

S. Central . . . . 23,466 25,854

Western . . . . 34,631 31,802 .. 1,639

TorAL . . . 211,709 112,627 14.857 49,890
NARROW GAUGE

Central . . . . - 8,401 67 50 992

Eastern . . . . 506 .. ..

Northern . . . . 791 61 23

N. Frontier %18

Southern . .. .. .

S. Eastern . . . . 7,055 29 17,886 4.243

Western . . . . 1,275 .

ToTtAL . . . 18,028 157 17.015 5.076

Conversion of Silchar Medical College o= :

into a Regional Medical College femal #t w1
1454. SHRI SONTOSH MOHAN 1455 s ¥ w77 T\ ;. FAT

DEV : Will the Minister of HEALTH : Fa =t

AND FAMILY WELFARE be pleased W A A g A

to state dater fesai aY&dr @t #@ &
(a) whether the Central Government faa aa7 faeqa Fe9 IO 09 %?

have s'nce taken any decision to convert the €

Silchar Medical College into a Regional : ~ :

Medical College ; I HATHG | ITHAT (5ﬁ Afeersr-
(b) if so, when ; ﬂj',‘r) : F X ) fWI .qﬁ
(c) whether it is also a fact that Silchar THT NRUWH ¥ wi A

Medical College is being run without a WF&I%‘ qug  diH 3 FTI0T q‘g‘qq T

Principal for the last two years ; and

T @ S FEA A HEEAT &y
wfza feafa, afus owg a= faseht

(d) if so, the reasons therefor ?

(SRMSmOr T, T A e o frde g

WELTARE (W1 NIEAR RANAN  H R TR Sween 9

proposal under consideration of the Govt. ! '

of India. TR ¥ & A9 ¥ g€ 1IN avet
(¢) and (d). The requisite information FAR " fesar I3 F yA@ I0-

is being collected and will be laid on the

table of the Sabha. gt F ofma o TS
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At fesdl S QAF I FH FSE
mw fesal & & HgugR FE X
fag was I X § 1 @R
TAMET G AIAAT & 1A WA G
1,10,000 AT fesd oT@ & H
AT g9 Wgd gY AWmEw &N
9T FE & fq  qarget F AT
YT FqE FY g A AT
¥ fau sgaear F3@ 9X fasiT §

Howrah-Amta Line

1456. SHRI HANNAN MOLLAH :
Will the Minister of RAILWAYS be
p'cased to state :

(a) whether  Government arc aware
that the progress of work in Howrah-
Amta Broad Gauge Line is very slow;

(b) if so, whether the work will be
completed by March, 1981 ; and

(c) whether Government will take spe-
cial mecasures to expedite the work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) to (c), The work
was started in  December, 1975. The
track linking for Phase-1 from Santragachi
to Bargchia (23 kms.) is expected to be
completed by March, 1981, and the over-
head clectrification by middle of 1981.

The total land required for the whole
project is 1514 acres. Out of, 469 acres
land required for Phasc I 455 acres have
been acquired by the State Government
leaving homestead pockets etc. The
Government of West Bengal has already
been requested to cxpedite handing over
of the land. Out of g major bridges, 7
arc in progress and the rest are completed.
Out of 32 minor bridges, 19 are complet-
ed and the rest are in progress. 829, of
carthwork in formation has been done so
far. The overall progress of Phase-I

is 369%.

Wz & afcaga & ferg are fae,

1457. ot faeiw fag wfcn
FT MW AT Ag T Y FAT w4
=
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(%) a1 ag @ § f& weq w3w
# grafadar & A T @i ¥
afegT & faw W fesal A -
qeegaT & FTCoT  mvifed @HE Y
A war w1 9fagy qeF af@ga
q o o ggar § o afonrmeaes
SURIET I[N ¥ aw wfuw
FHA G HRE faemar §; #R

(@) afz g, ataar @ea 9w
q diqe # gfvagy & fow grglawan
FOYR T A fesl & gz &
frg # waew  forg o ?

W daew ® oIgwer (st
wfewnfn) : (¥) SR (@) e
fries gro #em 93w @y W N
TATE & fau St wrdew fwoar Sman
2 ag wx: weaudw ¥ @Y fead @
FIR@MET AT &1 T7 FT@MT H
e feeal &1 geemd gAluSAF g |
fie frgas  gra @|e w1 TfFa-
gaq wraed fear smAt g frad 250
ffo Wio ¥ AR W Hide A AR
FEF-AR T g F qUfEd W
F fax #wfus aw g & fau
dHzT & IF-AT F gATE 1 AF |

Policy regarding Ayurvedic and
Homoeopathic Treatment in the
country

1458. SHRI MUKUNDA MAND AL,
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether in view of the inadequacy
of Allopathic doctors in the rural areas,
Government propose to popularise Ayur-
vedic and Homoeopathy in the rural
areas ;

(b) if so, the facts thereof ; and
(c) what is the policy of Government

in regard to Ayurvedic and Homoeopathy
treatmenit in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) to (c). The
policy of the Government in regard to
Ayurvedic and Homeeopathic treatment in
the country is that these systems should be
enabled to develop in accordance with
their own genius, to the maximum extent
possible.

To facilitate this development separate
Research Councils for these systems as also
regulatory bodies have been set up. To
ensurc progressive use of these systems in
the rural areas, the States have been ad-
vised that the third doctor in the Primary
Health Centre to be appointed under the
CHV Scheme, should preferably be from
these systems, as per local preferences.
The Community Health Volunteer has
also been equipped with a drug kit which
can contain medicines of these systems,
according to local preference.

Buses fer Tewrists

1459. SHRI G. Y., KRISHNAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether  Gevernment arc aware
that a number of pilgrims and others are
coming to Delhi daily particularly during
the winter season and are facing difficulty
due to the non-availability of bhuses on
the road; and

(b) whether Government prepose to
make suitable arrangements for the tourists
and proper guidance to them particularly
at the Inter-State Bus Stand at Kashmiri
Gate, Old Delhi Railway Statiem, Red
Fort and New Delhi Statiem ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRAN-
SPORT (SHRI BUTA SINGH) : (a)
and (b). The Delhi To rism Develop-
ment Corporation have intimated that
with a view to provide proper facilities and
guidance to tourists, they have already set
up tourist information centres at Inter-
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Statc Bus Termjna' Kashmiri Gate, Old
Delhi  Railway Station, New Delhi Rail-
way Station, Palam Airport and Connau-
ght Place. Two more information centres
at suitable locations are also planned.
Two Luxury Coaches have been recently
added to existing fleet for conducting city
tours and package tours.

Loss to Railways due te Floods

1460. SHRI G. M. BANATWALLA :
Will the Minister of RAILWAYS be
pleased to state :

(a) the total loss suffered by the Rail-
ways on account of damage caused to
Railways throughout the country as a
result of recent floods ;

(b) the steps taken to repair the damaged
lines

(c) whether it is a fact that unduly
loeng time was taken to carry out repairs
especially in Gujarat

(d) hew much repairs have been carried
out and how much is still to be completed
and

(e) by when all the werk is likely to be
complected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) Rs. 6°65 crores
approximaely.

(b) All reseurces, both men and mate-
rials om the Railways were mobilised for
repairing and restoring the cemmunica-
tion in the quickest possible time.

(c) te (e). The repairs were carried out
expeditiously in  all the secdons except
Chorwad  Road—Veraval where two
bridges had been washed away and where
an alternative route connecting Junagadh
to Veraval pia Talala—Vasavadar—
Khijadiya was available. In Gujarat, on
Western Railway, the following Sections
were affected by floods. The dates of the
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breaches and restoration are given below :—

S=ction

et —_—

Date on which Date of
breach occurred. restoration

1, Viramgam-—Gandhidham
2. Jampagar—QOkha :

(i) Khambhaliya -Bhopalka

(i1) Bhopalka—Dwarka . .
(i11) Dwarka—Okha v . .
3. Dahinsara—Maliy» . . .
4. Gandhidham—Bhuj . . .

5. Rajkot——Veraval :
(1) Junagadh—Chorwad Road
(i) Ghorwad Rowvi—Vcraval
6. Khijadiyva—Veraval .

7. Jetalsar—Porbandar .

28-6-80 1-7-80
29-6-30 10-7-80
5-7-80 13-7-80
5 7-80 18-7-80
29-6-80 25-7-80
29-6-80 6-7-30
2-7-80 19-0-30
2-7-80 Nt yetrestored.
2-7-80 3-7-30
2-7-80 8-7-80

—

Tax work v rldiag >f Doidess anl restoration of traflls oa Chorwad Roal —Veiavalisin

progress and likely to be cempleted by 50-6-1981.

faawi ¥ fagaa fwd ad safwmal & fog
fgrl w1 #Y quiw wwQ

gt

1461. * W faom® qrEaew
Far fadw A& g F@E B FIO FA
f&:

(%) #ar faRwi & feag wreda
ZATATET AGAT AT TR & HFTATAAN
7 FF FT @ FAANET B G A7
TAFA § ; AR

(@) =t s@wrR g gffea
s frafasy F el & o9 ™
FAAfEt waar gawray & 7=
A AT AAFTY 2 |

faae waly (= d¥> &Y wttag
W) : (%) #R (@) g T
gararal § sifera< fadw gar & wiwrQ
2 & % fq ow fadey wior &

wfafed i@t &1 a9 smaems @ a9k
2 AT A1 ‘T owmar ¥ wfawfeEl &y
I F qT TF Y & A ray o
aw f 3 fawrit fedy aveat arg
FL AT | TITH F T gEEY F) WY
ad §@ER W 7 o qiemr
qar g7 qamER TRAw & mewiq
sfafee # @ #ifw Ao &
g1

Expansion Programme of Vishaka-
patnam Shipyard

1462. SHRI CHIRANJI LAL SHAR-
MA . Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the steps taken or proposed to be
tSaI-lﬁrll’ YS(\)RS)m lete VISHAKAPATNAM
Xpansion programme with

a view to utilise ?ts full capacity ; and

c(:i)) 7.by what time it will be fully uti-

lis

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI BUTA SINGH) (a)



91 Written Answers

and (b). The first stage of Expansion Pro-
gramme has been substantially complet-
ed. The implementation of the second
stage Expansion  Programme is under
active consideration of the Government.

Electrification of Railway lines in
Kerala & Tamilnadu

1463. PROF. P. J. KURIEN : Will the
Minister of RAILWAYS be plecased
to state :

(a) whether Government have received
any r.preseatation for the electrification
of railway lines in Kerala Tamilnadu ;

(b) if so, the decision taken thereon ;

(c) whether Government propose to
take steps to electrify these lines in view
of power availahility in Kerala ; and

(d) whether Government of Kerala
have offrred clectricity at low rates for
electrification of these lines ?

THE DEPUTY MINISTER IN IHE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) Yes .

(b) Trivellore-Arkonam, which is one
of the sections, for which representations
have been received, has been approved
and electrification works are already in

progress.

(c) and (d). The State Government
of Kerala has not offercd power at rates
cheapar than the normal industrial tariff,
which are applicable for high tension con-
sumers. Due to traffic density on routes
in Kerala being not sufficiently large at
present, there are no p oposals to take
electrification of these routes so far,

Dredger Konarak

1464. SHRI LAKSHMAN MALLICK
Will the Miinister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are aware o!
the sinking of the Dredger Konarak at
Paradip Port in *he current year ;

(b) if so, the circumstances under which
the Dredger met such unusual accident;

(c) the psrsons responsible for it ;

(d) the steps taken by Government to
fix up the responsibility ; and
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(e) the arrangements made for conti-
nuos dredging of the channel in the
alsence of Konarak Dredger ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTTA SINGH )
(2) Yes, Sir, The Government is aware
that ‘Dredger Konarak’ grounded at
Puradip Port on 3oth August, 1980.

(h) to (d). White dredging on 35
11 :ters line South of centre line of entrance
channal, the Dredger had an accident and
went aground. An  enquiry under
Szction 359 of the Murchant Shppping
Act has been under taken. The causes
lzading to the shipping casualty and the
persons responsible threrefor wil be known

- after the report of pri'iminary enquiry is

avai'able.

(¢) The Dredging Corporation of India
has heen requested to continuous mainten-
rance dredging with the help of their
dredger.

Forbesganj-Siliguri line

1465. SHRI D. L. BAITHA : Will
the Minister of RAILWAYS plcased to
state :

(a) whether it is a fact that there is a
big earthen bundh having a height of
800 ft. from For besganj to Siliguri on the
Nepal Border of Purnea district of Bihar
State ;

(b) whether it is fact that it passes
through the arca which is a heavy jule
and paddy growing arca of Bihar ;

(c) whether it is a fact that the above
bandh  although constructed about
hundred years ago, stili cxists and is frec
from flood zone and any big river and
there is no problem ~f transfering inha-
bitants or acquisition of land if a rail line
is construcled linking Forbesganj Rail-
way Station in Bihar with Siliguri Raiway
Station in West Bengal ;

(d) whether it is a fact that the pro-
paIsed line would be a shorter route for
N.E. region and would be of strategic
importance as the existing lines connect-
ing N.E. region are all circuitous full of
bottlenecks and passtcs through flood-
pronc arca and mostly remains distrurbed;

(¢) whether Government propose to cons-
truct a new line as porposed above keeping
in view the above facts ; and

(f) if not, the resasons tberefor ?

TH#% DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) to (e). No
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investigations have been carried out for
the proposed direct rail link betwecen For-
besganj and Siliguri in the past. Railways
are, therefore, not aware about the ear-
the bundh having a hcight of 800 fto
from Forbesganj to Siliguri on the Nepal
horder of Purnea District of Bihar, as well
as the terrain of the arca. No request hes
been received from *he Ministry of Defence
for construction of thc proposed link
on strategic cons deration. The proposed
link between Forbesganj and Siliguri in-
volves construction of a rew MG rail line
about 100 kms. long from Forbesganj to
Thakur ganj (as rail Iink between Thakur-
ganjand S'liguri already cxists) and would
cost about Rs. 12 crores or soat the  present
day construction costs. Duc to limited
financial resources which arc not ade-
quate even to piogress the schemnes already
in hand, it is not possible to undertake
cither survey or construction of this rail
link at present.

Indian Embassy Complex at
Islamabad

1466. SHRI V. KISHORE CHANDRA
S. DEO : Willthe Minsster of EXTER-
NAL AFFAIRS be plecased to state :

(a) Whetheritisafact thatthe Govern-
ment of India have decided to build a
Rs. 6 crores Indian Embassy complex in
Islamabad; and

(b) ifso, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) Yes, Sir.

(b) Itwillconsistof:-1,A Chancery block
including Consular offices.

(2) Residence of the Ambassador ;
Residence for 13 Diplomatic officers and
65 Non-divlomatic officials including
Clags IB staff,

Coach Repair Factory at Palghat

1467. SHRI V.S. VIJAYARAGHVAN:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Survey Report about
etting up the coach repair factory at Pal-
aht has been submitted to Government ;
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(b) whether any final decision has been
taken by Goverrment in thisregzid ;:1d

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) and (b), No.

(¢) Docs not arise.

qfian W WA TEEHTC
afafa

1468. = watwrd wTCo AN ¢
FAT @ FAY A TATH FT FAT H4A 6 ¢

(%) 7t ofew A e
Tt qfafa &1 @ 9 W@ W
forar mar & s afe &, v @ &YF @
F o)y e frar §

() =@ = & Froor fx of=mw
TR #1 afusia fFE@T oaa & s
orar &, TR e ¥ fod aee
ge fradY & o T faow & fear
geq ¥ ; ER

(w) afz afnls § faoa & el
1 aE fogr mar § & wv o™
afuf ¥ fawer & gl N AT o< AR
F0ft 1% I YAy 7 I9ERT firar
v ok ?
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W e § Iuwar (s whew-
wA): (%) §(7). @ afrm e
N Ffrg @ ITEETEAT aerE gfafa
afga ovft S 39 STavEal e
gfafadt & giew & a § gf &7
¥ fra & w1 & AT W g, W
favia & s 1 2 afafaal 5 Frwie
¥ fog gag geat A% faamasi § 90
F% ¥ G931 FF HAl A TS W
q¢ ToF @RI § 9T g § 1|
gfafadi 1 @eq AT fFe7 1 T
2 A 3 STl & fafwe gease
Fif N g sfas & wHE
sfafafica 37 § fagma & AR T
Y g @ T g |

Bus Service between Nauroji Nagar
and Central Secretariat

1469. SHRI MANHOI{AR LAL SAINT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) Whether it is a fact that there is no
regular Delhi Transport Corporation bus
service between NaurojiNagarand Central
Secretariat :

(b) ifso,whatis the alternative bus route
number for the commuters of this area to
go to C=ntral Secretariat, the distance bet-
ween Nauroji Nagar Bus stand to the
nearest bus stop to catch the alternative bus
and the frequency of that bus route ;

(¢) whether Government hasbeenrecei-
ving representations to start a regular bus
service from Nauroji Nagar to Central
Secretariat ; and

(d) if so, the reasons for not acceding to
their request ?

NOVEMBER 27, 1980
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THE *MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH)

(a) and (b). Although _there is no
direct regular bus scrvice between Nauroji
Nagar and Central Sccretariat, a number
of special tripshave been provided on route
610 from Nauroji Nagar to Central Secre-
tariat in the morning and from Central
Secretariat to Nai roji Nagarin the after-
noon. Besides, Nauroji N.gar (M-Avenue)
is at a walkable (0.3) Kms, distance from
the main stop which isserved by the regu-
lar scrvices of route 610 operating between
R.K.Puram and Central Secretariat at a
frequency of 10/20 minutes. Further
Nauroji Nagar is also connected with
Central Secretariat complex by the
services of route No. 52 operating bet-
ween NaurojiNagar and Rega 1.

{c) Yes Sir.

(d) On the Dbasis of surveys made, the
Corporation has informed that the present
levelof servicesmecet the transport roguire-
ments ofcommutcers ofthisarea adequately.

Railway Expansion Programme

1470. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
RAILWAYS Dbe pleased to state:

(a) whether the Railways had prepared
a programme for expansion of the Railway
system with special reference to passenger
trains in the rural areas, rcmoval of
transport hottenecks and movement of
cool and other cssential commodities to
all parts of the country;

(b) if sc, the details of the programme;

(c) whether any time schedule had
been laid down for the impementation
of the programme; and

(d) if so, the details thercof?

THE DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Railways’ Annual
Plan for 1981-82 as well as VI Five Ycar
Plan (1980—85) incorporating programme
for expansion of the Railway system,
removal of transport bottlenecks and
movement of coal and other essential
commoditics to all parts of the country
is under finalisation in consultation with
the Planning Commistion;
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(b) to (d). In viww of (a) above, it is
not possible to give firm details of the
programme,
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M/s. Allabahad Lahour Supply Agency

1472. SHRI N, K. SHEJWALKAR :
Will the Minister of RAILWAYS be
pleased to sate:

(a) whether M/s. Allahabad IL.abour
Supply Agency held goods handling
contract at Howrah Maiden Tranship-
ment Point on the FEastern Railway;

(b) ifso, the period ‘or which the cont-
ract remained operative;

(c) the total amount of demuriage
charges accrued and recovered from the
party during the above pericd tcgether
with the total amount of demurrage
charg=s waived by the Eastern Railway
Administration on the represenation
rec'ived from the party;

(d) whether the said party held any
other Grods and Parcels hadling con-
tracts on the Eastern Railway; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN) : (a) Yes.

(b) The contract remained operative
for a period of 3 vears from 1-9-1966 to

31-8-1969.

(c) The total amount of demurrage
charges accrued during the contractual
period was Rs. 806/- and Rs. 161.20 was
recovered from the party, An amount of
Rs. 644 .80 was waived by Eastern Railway
Administration on represenation from
the Party.

(d) No.

(¢) Does not arise,

Vacant posts of Ambhassadors

1473. SHRI R, P. GAEKWAD : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state.

(a) the names of countries in which the
posts of Ambassador/High Commissioners
have been laying vacant and the reasons
therefor: and

(b) the dates from which they have
been lying vacant and the dates by which
they are likely to be filled ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ) : (a) and (b). The following posts
of Heads of Mission are presently vacant,
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Naine of the country Vacant Name of officer nominated, Remarks .
from If any .
I. AMBASSADORS :
1. Ethiopia 23-9-1980  Shri P, K. Budhwar likely to reach Addis
Alaba on 26-11-1980.
2, Ivory Coast . . . 1-8-1980 Appointment being preccessed,
3. Japan . . . 8-11-1980 Appointment being processed.
4. Norway . . « 9-11-1980 Shri R.K. Dorendra Singh  Announcemen’ being
) made today.
5. Oman . . o 11-3-1980 ShriK.C. Lalvunga likely to reach Illegible
in first  weak of
December 1g8o0.
6. Surinam 5-11-1980  Appointment being processed.
7. Syria 11-5-1980  Shri A.K.Ray
8. Yemen Arab Republic . 1-8-1979  Appointment being processed,
II. HIGH COMMISSIONERS :
1. Mauritius . . . 4-10-1979 Appointment being processed,

8. Trinidad & Tobago

27-7-1980 ShriR.C'. Shukla

likcly to reach Pori
of Spain in December
1980,

—— e e —

U.S.Q.. No. 1473

Government have a total of 131 Heads
of Mission/Post abroad. Considering
that the appointment of Heads of Mission
are made on the hasis of the principle of
rotation and that these entail careful
considration at several levels and there-
after we need to secure the Agreement of
the receiving Government, all these na-
turally take some timc.

Numbher of Engines on Latur---Miraj
Railway Line

1474. SHRI R. K. MHALGI: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) the total number of engines on
Latur-Miraj railway Line in Maharashtra;

(b) how many of these are actually
in use at present; and

(¢) when these engines were purchased ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN) : (a) The
total number of N.G. Steam locomotives
on this Bectiop are 27.

() 26 of these locomotives are in use,
one locomotive having been withdrawn
from service for condemnation.

(c) The cxigting twenty-six locomotives
were put on line as under:

Between 1920—1930 17
Between 1930 —1940 5
After 1950 . . . 4

Fotal . 26

Kalyan Station A terminus of Cengral
Railway

1475. SHRI R. K. MHALGI : Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have 1cceived
a representation from a Municipal Coun-
cillor, Dombivili, District Thane (Maha-
rashtra) on or around 24th July, 1980
demanding that Dombivili  should be
made a terminus for suburban tiains of
Cential Railway:
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(b) whether 1t is a fact that it has also
been suggested to make Kalyan Station
as a terminus fer through trains of Central
Railway, so that additi n2l track time on
Bombay-Kalyan section could be available
for suburban trains; and

«c) what decision Government have
taken in this connection ?

THE DEPUTY MINISTER IN THE
MINI‘TRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) and (b). Yes,

* (c) The aspect of provision of terminal
for local trains at Domktiviliand for thrrugh
trains at Ka yan have bheen examined,
but found neither justired nor feasible
at present. Provision of tcrminal facilities
at Dombivili would involve heavy ex-
penditure in slewing the existing track
and remodellirg the station yard with
provision of additicnal platform, etc,
In case, trains are terminatced/restarted
on the existing platform without providing
these facilities, the through line would
be blocked and the capacity to run addi-
tional trains especially during peak hours,
reduced.

Since the major flow of long distance
passengers 18 for Dadar and Bombay,
it would not be desirable to terminate
these throgh trains at Kalyan. Besides,
it is also nct feasible to copvert Kalyan
Station into a main line terminal as there
is no space availavle in the vicinity of
Kalyan Station for its ex;ansion.

Multinational study akout Indfan
Doctors

1476. SHRI S. M. KRISHNA: Will
the Minister of HEALTH AND FAMILY
W .LFARE be pleased to rcfer to the
1eply given to Starred Question No. 578
on the 17th J ly, 1980 regarding multin~
ational study about doctors and state .

(a) the reasons for not updating the
preliminary study of cost of medical "edu-
cation conducted in 19% 5-56 with a com-
prehengive coverage at current prices;

(b) whether there is any proposal to
carry out a fresh study to assess the per
unit cost in (i) Government aided medical
colleges, and (ii) privately run medical
colleges to find out the variation in the
cost of calculation between the different
categorics of medical colleges; and

(c) if so, when it is likely to be taken
up?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) to (c). A preliminary
study was undertaken in 1977-78. There
is, as yet, no proposal to undertake a
fresh study on the subject.

Loss of Freight

1477. SHRI S. M. KRISHNA: Will
the Minister of RAILWAYS be pleased
to state: )

(a) whether Government’s attention
has been drawn to the news item cap-
tioned ‘Railways may lose coal movement’
appearing in th: Hindustan Times, da-
ted the 4th November, 1980;

(b) if so, whether the Railway Board
has studied in depth the possible effect
of this loss of freight and consequent re-
venue on the overall financial position of
the Railways; and

(c) what positive steps have been taken
by the Railway Administration to streem-
line jand quicken the movement of coal?

THE DEPUTY MINISTER OF
RAILWAYS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) No concrete proposal in this regard
has so far been received by the Railway
Board. -

(c) Wagon supply forf loading of coal
is being stepped up, and clofe moni-
toring at vanous levels has been intro-
duced to watch and expedite the supply,
loading and movement of coal rakes

Number of trains cancelled or .
terminnted

1478. SHRI S. M. KRISHNA: Will
the Minister of RATLWAYS be pleased
to state:

(a) whether a large number of mail,
supcr fast express, express and local
passenger triins were either cancelled or
terminaed  during October and early
this month;

(b) if so, the reasons therefor; and

(c) what long-term measures are being
taken to prevent such abrupt cancellations
which not only czuse inconvenience to
the travelling public but result in loss of
revenue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). During
October and the first fortnight of Na-
vember ’'80, a number of trainshad to
be cancelled or terminated short of desti-
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mation due to various reasons such as
coal shortage, public and staff agitation,
floods and breaches, accidents, Qverhead
Electric Wire failures, miscreant activities
etc.

(¢) Most of the reasons for cancellation
of trains were beyond the control of the
Railways. However, a close liaison is
being maintained with the coal producing
authorities and the State Governments.
Efforts are also being made to ensure that
least convenience is caused to the travel-
ling public.

Southern Railway Electrification
Programme

1479. SHRI JANARDHANA POO-
JARY: Will the Minister of RAILWAYS
be pleased to state:

(z) whether the electrification pro-
grammes on the Southern Railway are
lagging far behind the schedule; and

(b) if so, thc reasons therefor and
the remedial measures proposed in this
regard?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) No.

(b) Does not arise.

Development of Waterways

1480. SHR1 JANARDHANA
POOJARAY : Will the Minister of SHIP-
fIN? AND TRANSPORT be pleased
o state:

(a) whether a major plan is being
formulated by the Government to develop
waterways on all India basis; and

(b) if so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH). (a) and (b). Propousals, as in the
past,have been formulated for inclusion in
the Sixth Five-Year Plan for development
of inland water transport.  The Sixth
Plan has however, nct yet been finalised.

National Shipping Board

1481. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SHIP-
lt,ING AND TRANSPORT be pleased
0 state:
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(a) whether the National Shipping
Board has been constituted;

(b) ifso, the names of members of the
Board and the State  from which they
come; and

(c) if not, "the reasons therefor and
when the Board will be constitued?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) ¢
(a) to (c). The question of reconstituting
the National Shipping Board is under
consideration of the Government.
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Funds allocated for Nation’s Health
care Programme

1484. SHRI R.P. GAEKWAD: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the per
capita annual expenditure incurred by
the Central and State Governments on
Igealt;x Care Programmes Works out to

8. 9/-.

(b) whether it is a fact that the meagre
allocation of funds exposed Governments
inability to produce results in the nation’s
health care programmes;

(c) whether Government are  aware
that inspite of increase of Medical Colleges
and associated large hospitals from 17
to 110 since Independence, very meagre
funds had been allotted for estab ishing
medical facilities in smaller towns and
taluks; and

(d) if so, the details of funds allotted
for providing health care to masses in rural
arcas during the last decade ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) No.

(b) Does not arise.
(c¢) Itis not so.

(d) Does not arise,

Coal and ash handling works

1485. SHRI A.K. ROY : Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that coal and
ash handling works in Loco Sheds are of
regular and permanent nature;

(b) if so, the reasonsfor not depart-
mentalising these works;

(c) the reasons fir not bringing these
labourers under the Minimum Wages
Act and the action taken by government
to ensure payment of minimum wages to
these labourers; and

(d) the namesof loco sheds where
Rs. 658 are paid as minimum wage and
where less wage is paid to these labourers
stating the reasonsfor discrimination?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) and (b). Since
the quantity of coal received in all steam
loco&eds is not uniform on all the 365

days of the year, coal loading/unioaaing
and cinder picking work in locosheds on
all the Railways isnot of a perennial
nature as also it does not provide whole-
time employment for a large number of
workmen. Besides, the pattern of trac-
tion is undergoing rapid changes and the
gauge conversion is in progress with the
result the points of transhipment/location
of steam locosheds and the coal and ash
handling requirements are shifting and the
steam traction is being gradually replaced
by electric/diesel traction.

(c) Employment in coal and/or ash
handling in steam locosheds on the Indian
Railways is not a Scheduled employment
under the MinimumWages Act, 1948 and
as such the statutory minimum wage
rate notified by the Central Government
are inapplicable to such labour. Accor-
ding to the terms of agreement, contrac-
tors are required to pay their labour
wages at rate which are payable to labour
for similar work done in the neighbour-
hood.

(d) It is not obligatory on the con-
tractors to pay their employees at Rs,
6- 58 to labour employed on coal and ash
handling work in locosheds except where
the same rate is payable for similar work
done in the neighbourhood.

Vansadhara Bridgein Orissa

1436. SHRI GIRIDHAR GOMANGO t
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the  Ministry received
survey and estimation report from the
Government of Orissa regarding the major
bridge near Gunupur town under inter
St ite or economic importance scheme on
river Vansadhara in Koraput District;

(b) if so, the details thercof; and

(c) the measures taken by his Ministry
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (c). It is essentially a State project
but the Government of India have agreed
to provide a loan assistance of Rs. 108
lacs for the construction of this bridge
work. The Orissa Government are re-
quired to send a detailed estimate for the
bridge for the sanction of the Central
Government which is still awaited.
According to the State Govt,, survey and
investigation of the bridge is complete



and sub-soil exploration report has also
been received by them. = However, the
finalisation of the design of the bridge
has been delayed due to unprecedented
filpods in the Vansadhara river in Sept.,
1980. The State Government propose
to finalise the desig1 tiking into account
the data collected from the last floods.

Highlighting Communal Incidents by
Pak. T. V.

1487. SHRI ARJUN SETHI : Will
the Minister of EXTERNAL AFFAIRS
be pleascd to state :

(a) whether Government's attention has
been drawn to the press report that the
Pakistan T. V. again highlighted the
violent incidents in Moradabad and
Srinagar giving the viewers a distorted
version of the happenings ;

(b) if so, whether it is also a fact that
the T. V. commentator exaggerated the
nature of these incidents, described the
clashes in both Srinagar and Moradabad
as communal and ‘atrocities’ on a parti-
cular Community ; and

(c) if so, whether Government propose
not to allow the foreign photographers
in disturbed arca and also request the
foreign press Correspondents not to create
confusion in the mind of people by publi-
shing false news ageinst the Government ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRT P. V. NARASIMHA
RAQO : (»Y Yessir, the Pakistani T. V.
and media have been giving the viewers
a distorted version of the happenings in
Moradabad, Srinagar and other places,
specially since August last.

(b) Yes Sir.

(c) Foreign photographers, foreign
correspondents and other inedia personnel
function in India in a f{ree atmosphere
enjoying the same facilities which Indian
media representatives enjoy in covering
news. They arc expected to be objective
and truthful in the presentation and
interpretation of news especially incideats
of the type mentioned in the question.
However, if a particular foreigin corres-
pondent or media representative repea-
tedly shows an inclination to  mis-
represent or mis-interpret facts, the
Govt. has the power to prevent him or her
from going to disturbed acreas. The
Govt. of India regularly briefs foreign
press correspondents on such incidents
with a view to avoid confusion about such

incidents or mis-representation of. facts.
regarding them. This was done concern-
ing the Morzdabad and Srinagar incidents
also. Apart from this, the Indian Embassy
in Islamabad had objected to this.
TV news coverage with the concerned
Pakistani authorities. The Ministry of
Extcrnal Affairs had also taken up the
matter appropriately with the Embassy
of Pakistan in Delhi. .

Maurtitius Demand for Return of
Diego Garcia

1488. SHRI ARUJUN SETHI :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state )

(a) whether it is a fact that the Premier
of Mauritius Sir Secewoosagur has asserted
that the United States and Britain should .
hold talks with his country for the returm
of the Indian Ocean island of Diego
Garcia, now being built into a major
U. S. Military base;

(b) 1f so, the details regarding his
statement in support of his views for the
return of the Dicgo Garcia ; and

{(c) the reaction of the Governmen' of
India thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) and (b). Yes, Sir. On
gth  October, addressing the  United
Nations General  Assembly, the Prime
Minister of Mauritius said, inter alia, that
“Mauritius at the last meeting of the
Organisation of African Unity reaffirmed
its claim to Diego Garcia, and the Prime
Minister of Great Britain in a Parliament-
ary statement has nade it known that,
that Island will revert to Mauritius when
it is no longer required for the global
defence of the West. Our Sovercignty
having been thus accepted, we should go
further than that and dishand the
British Indian Occan territory and allow
Mauiitius to come into its natural heritage
as before its independence. The United
States should make arrangements directly
with  Maurttius  for the  continued  use
of the Island for defence purpose. . ..
It must be the dutyv of hoth the United
Siates and Great Brooain o discuss with the
Mauritius Government how best to give
satisfaction to all concerned at the same
time provide Dhetter prospects {for  the
Islanders.”

(¢) The Government  of India right
from the beginning had opposed the
excision of the Chagos Archipelago (which
include Diego Garcia) from Mauritius.
The Government of India supports the
efforts of the Mauritius Government for
the return of the Island of Diego Garcia.



Job Restrictions on Husbands of
Indian Nurses in F. R. G.

1489. SHRI A. NEELALOHITHA-
DASAN : Will the Minister of EXTER-
NAI. AFFAIRS be pleased to state :

(a) whether Government are aware
that the husbands residing with the Indian
nurses working in the Federal Republic
of Germany are not allowed to scck job
there ; and

(b) if so, what action has been taken
by Government in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO) : (a) The husbands of Indian
nurses in F.R.G. are not given work
permits till they have been with them
mm F.R.G. for four years. In exceptional
circumstances work permils can be
issucd after three years. This applies to
workers of other countries in similar situa-
tion eacept those from EEC countries.,

(bv  F. R. G. Government authorities
have told us that F. R.G. is not an immi-
graut country. They have further ex-
plained that in view of the unemployment
situation, work permits 1o  husbands
cannot be issucd as a matter of course
however, in genuine cases, they can, as
an excepiion, issue work permits alter
three years.

HIindi Books for Indian High
Commission, London

1490. SHRI A. NEELALOHITHA-
DASAN : Will the Minister of FXTER-
NAI, AFFAIRS be pleased to state

(a) whether any request has been sub-
mitted by the Indian High Commissioner
Foondon for the issue of Hindi books for
the Indian students by the library run by
the 1lich Commission free of cost;

(by if so, when the request was sub-
mitted (o the Government of India;
and

(¢} what action has been taken on it 2

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO) : (a) to (¢). No, Sir. There is
no request for Hindi books pending with
us.

However, it is normal practice for our
High Commission to loan out books to
students and readers free of cost.

VWithdrawl of Formulations marketed
in the country

1491. SHRI M.V. CHANDRA-
SEKHAR MURTHY :

SHRIP. M. SAYEED :

Will the minitstert of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether several drugs formuiations
marketed in the country may be with-
drawn ;

(b) whether this was rccommended by
the expert committce which was appointed
by Government ; and

(c) what are other recommendations
made and how many have been accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) to (c), The
Drugs Consultaive Committee which
15 a statutory body appoinited under
the Drugs and CGesmeties Act  and
consists of representatives of the Central
and State Governments had set up a Sub-
committee to screen various drug combina-
tions marketed in the country and make
recommendations reagrding the weeding
out of irrational formulations. The Sub-
committee has made recommendations
regarding the weeding out of certain cate-
gorics of drug combinations. The report
of this Committee will be placed before the
Drugs Consu'tative Committee  at  jfs
next meeting for consideration, Further
action in the matter will be taken op the
hasis of the recommendation of Drugs
Consultative Gommilttee,
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Conversion of Samastipur-Darbhanga
section

1494. SHRI BHOGENDRA JHA :
Wil the Minister of RAILWAYS be plased
to refer to the reply given to Unstarred
Q.estion No, 6324 on the qist July, 1980
regarding Samastipur-Darbhanga  Rail-
way line and state,

(a) whether Chhitauni-Bagaha  and
Nirmali-Tharbhitha sections were disrup-
ted by rivers Gandik and Knshi respecti-
vely years ago and whether there have been
demands for relinking the same by cons-
tructing bridges over the rivers ;

(b) if so, the latest position ahout ful-
filment of those demands ;

{c) what is the position for conversion
of Muzaffarpur-Raxaul and Darbhanga-
Raxaul sections into Broad Gauge what
is the cost of conversion and results of sur-
veys held so far ;

(d) whether there is a demand for rail
connections for Hazaribagh and Dumka
town ; and

(e) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN); (a) Yes.
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(b) (i) Chhitauni—Bagaha
This is an approved work and is
already under progress. The work
regarding construction of bridge
over river Gandak is expected to
be completed by end of Sixth Plan.

(ii) Nirmali—~Tharbhiha

The N.E. Railway carried out 1wo
surveys for restoraiion of a rail
link between Nirmali and Sarai-
garh including construction of a
bridge over river Kcsi and sub-
mitted a poject report for the
latest survey to the Ministry of
Railways during 1977.  They
proposed three possible alternatives
for crossing the river Kosi. All
these alternatives were found to be
financially untemunerative, There-
fore the project has been shelved.
There was a proposal of Bihar
Govt. to corstruct a barrage at
Dagmara about 20 km. upstream of
Nirmali which has not yet heen
taken up. The construction of the
Railway bridge can be censidered
alongwith the barrage.

(c) Sanction to the revised survev esti-
mate for updating and re-appraisal cf
Engineering-cum-Traffic survey for con-
version of Muzaffarupur-Raxul via Sagau-
lifrom MG te BG has been commupicated
to N.E. Raiiway during August 1980. The
survey work is expected to be completed
by 31-3-1981. The cost of conversion will
be known on receipt of report from N.E.
Railway. The proposal regarding con-
version of Darbhanga-Raxaulis not under
consideration at present.

(d) and (e), The Eastern Railway werc
asked to carry out a reconnaissance pre-
liminary Engineering-cum-traffic survey
for connecting Ranchi Road with Giridih
via Hazaripagh Town and Koderma. The
Eastern Railway has submitted the report
recently which is under examination.

Reconnaissance surveys for the following
new lines had been made in 1975 :

1. Manderhill to Dumka

2. Dumka to Sainthia

3. Dumka to Baidyanath Dham

4. Dumka to Rampurhat

5. Dumka to Madhepur

The survey report revealed that these

rojects were found to be unremunerative.
P1.'h'.=x'efore these projects were not pursued,

Replacement of Railway Machinery

. 1495. SHRI JANARDHANA POOJARY:
Will the Minist r of RAILWAY be pleased
to sate :

(a) whether it is a fact that 70 per cent
of the machinery and plants of the Indian
Railways are overaged and needs replace-
ment ; and

(b) if so, what steps have been taken to
replace the machinery.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) ; (a) Yes.

(b) The main const.aint in timley replac-
ment of overaged Machinery and Plant
has been the limited avaijlability of funds.
An outlay of Rs. 2go crores has now been
proposed during the Sixth Plan Period —
1980-85 t0 meet the replacement require-
ment f Machinery and Plant, A Railway
Modernisation and Maintenance Project
being financed by World Bank Credit has
also been launched. A major component
cf this Project is Workshop Modernisa-
tion which includes an element of Rs, 62
crores in the firsi phase for need-based pro-
curement of Machinery and Plart, The
procurement of this Machinery and Plant
as well as some of the Railways® other
requirements has been entrusted to the
(.entral Organisation for the Modernaisa-
tien of Workshops.

Kovalam— Vizhinjam Line

1496. SHRI A. NEELALOHITHA-
DASAN. Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have received
any representation requesting to construct
a Railway line connecting Kovalam and
Vizhinjam with the Trivandrum Railway
Junction ;

(b) if so, the main points thereof; and

(¢) what action has been taken by
Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) Yes,

(b) The line has been asked ‘or mainly
to cater to tourist traffic and also to be
linked with Vizhinjam harbour.

(c) In view of the constraint of funds,
there is no proposal at present to take up
this project,
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Loss suffered by Indian Railway»s due
to accidents

1497. SHRT M. CHANDRASEKARA
MURTHY : Will the Minister of RAIL-
WAYS be pleased to state the loss suffered
by Indian Railways due to accidents fron:

January, 1980 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : The cost of damage
to railway property involved in
train accidents during the period January
to October, 1980 has been estimated to be
approximately Rs. 4,72,00,000.

Sakri— Hasanpur Line

1498. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred
Question No. 3796 on 10th July, 1980 re-
garding Sakri-Hasappur line and state :

(a) the extent to which the work for
the proposed Sakri-Hasanpur line has bren
done so far and is propesed to be aone dur-
ing the current financial year ; and

(b) the tentative date nved for comple-
tion of the line ?

THE DEPUTY MINISTER IN THEL
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) and (), The
N. E. Railway were advised to
update the final location survey and
estimates  for this work. TField work
for final location of alignment and prepara-
twn of land plans has Been completed,
The revised estimate for this work 15 ex.
pected to be received by end of December
1980. The N.E. Railway has been directed
to speed up the work for jts carlv comple-
tion.,

The target d e for crunletion of  (his
work will be fixed after sanction to the
revised estimate by the Miaistry of Railways

Change of halts into stations

1409. SHRI BHOGENDRA JH\ :
Will the Muinister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred
Question No- 53448 on the 24th Julv, 1080
regarding change of halts into stations
and state

(a) whether the prefil earning halts at
‘Tektar Muraitha and Korahiya are to e
changed inte vegular stations ; and

(b) If so, the details thercabout ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKAR]JUN) :

(a) No.
(b) Does not arise,

TAYRY V AMEIAEY &1y A0UV

VY THUVETE SATTWE! S 120

Financial Position of Major Ports

1500. SHRI P. RAJAGOPAL NAI-
DU : Will the Minister of SHIPPING
AND TKANSPORT be pleased to state :

(a) the names of major ports whose
{inancial position is unsatisfactory ;

(b) the rcasons therefor ; and

(c) the action taken to improve the
present position ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) Calcutta, Paradip and Visakhapat-
nam.

(b) Calcutta—This is a reverine port
and has been functioning with its draught
Limitations, which inhibit entry of bigger
size vessels into the portin turn results
in low traffic at the port. The cumula-
tive effect of increase in establishment
costs as a result of implementation of
Wage Board Award, recommendations of
the Wage Revision Committee, rcommen-
dations made by the Officer on Special
Duty, heavy incidence of debt servicing
charges on the loans, higher expenditure
on POL and other stores due to steep rise
in thceir prices have lead to Calcutta Port
having unsatisfactory finacial  position.

Paradip—Steep decline i Iron  ore
traffic. steep rise in costs of establishment
duc to upward revision of pay-scales of
Class Il and IV cmployees as a result
of implementation of Wage Revision Co-
mmittee and Class 1 and Class IT Officers
as a result of recommendations made by
Oflicer on Special Duty, steep rise in prices
of POI. and other stores and hecavy ex-
penditure on  protection of seawall and
nourishiment of northern shore and dredg-

ing.

Vishakhapatnam—Non-realisation of
cconomic rate for handling of Iron ore in
the Quter Harbour.

(c) Caleutta— Steps taken to improve
the financial position of Calcutta  Port
include the construction of satellite port
at Haldia and dredging of shipping channc)
leadipg to Haldia for which loan has been
given by Government,  subsidy at  the
rate of 8o per cent of the expenditure in-
curred on river dredging and river main-
tenance upto  1980-81, execution at Go-
vernment  cost  of  Bhagirathi-Hoorhly
river training works and construction of
Farakka Barrage to ensure adequate
headwater supply.

Paradip—Commissioning of the Wagou
Tippler, construction of second general
cargo berth and modification of Iron ore
Handling Plant which are in progress.
Adequate provision for additional port
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facilities like construction of third general
cargo berth and capital dredging has also
been made in the Sixth Five Year Plan.

Visakhapatoam-—An economic rate
of Rs. 30,15 per metric tonne has since
been notified for the year 1979-80 for handl-
ing of Iron ore in the Quter Harbour of
the Port.

P. m.s Statement regarding Mrs.
Bandaranaike

1501. SHRI RAJESH KUMAR
SINGH : Will thc Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Primc Minister has
given a statement rccently about the denial
of Civil Rights to the Former Prime Minister
of Sri Lanka, Shrimati Bandaranaike ;

(b) whether Sri Lapka Government
have shown their displeasare ; and

(¢) what is Government of India’s
reaction thereto ?

THE MINISTER OF EXTERNAL
AFFATRS (SHRT P. V. NARASIMHA
RAO) : (a) The Prime Minister has not
issued any statement concerning the im-
position of civic disabilities on Mrs. Ban-
daranaike. However, in reply to a ques-
tion in a press interview on 21-10-80,
she expressed her distress over the decision
to impose such disabilities.

b) The Sri Lanka authoritics have
indicated to us their unhappiness over the
comment.

{c) We have conveyed to them that the
Prime Minister’s remarks contain her
assessment and view of matters related to
Mrs. Bandaranaike, based on certain
principles and perceptions. We have also
made it clear, at the same time, that India
has good relations with Sri Lanka  and
the Government of India desires to nur-
ture good relations with the Government of
Sri Lanka and between the two peoples.

Proposal to Accept 5,000 Tibetan
Refugees who are residing in

Bhutan
1502. SHRI  RAJESH KUMAR
SINGH:
SHRI CHANDRA DEO PRA-
SAD VERMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether, there is any proposal under
consideration to accept 5,000  Tibetan
refugees by India who had dectlined to opt
for the Bhutanese nationality ;

(b) if so, the reasons thereof ; and

(c) the cirrumstances under which
Government have accepted the proposal ¢

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ) : (a) to (c). In response to a re-
quest from the Royal Government of
Bhutan and His Holiness the Dalai Lama,
the Government of India have agreed to
accept 1,500 Tibetan  refugees from
Bhutan, out of the 3,000 who had declined
to opt for Bhutanese citizenship, for re-
settlement in India. The modalities and
details are being worked out in consultation
with all concerned. The Government of
India’s decision 1s in keeping with India’s
close and friendly relations with Bhutan
and her humanitarian approach to such
problems.
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Recent Strike of Haldia Dock Workers
1504. SHRI CHHANGUR RAM :

PROF. AJIT KUMAR MEHTA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Haldia
dock workers recently went on strike and
assaulted the senior officers of the ad-
ministration ;

(b) if so, the details thercof ;

(c¢) the loss suffered by Government as
a result of the strike ; and

(d) the measures taken by govern-
ment on the result of the enquiry ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) and (b) . Port Trust workersat Haldia
resorted to a sudden strike without notice
from 24th October, 1980 to 2gth October,
1980 in protest against suspension of six
workers by the Port  administration,
following institution of criminal  cases
against them by Police on complaints
made by the Management to the Police in
regard wo wrongful detention of officers

NOVEMBER 27, 1980
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and unruly demonstration on 4th October
1g80. As a result of the strike, cargo hand-
ling operations and shipping movements
at Haldia were affected. On 28-10-1980,
certain officers who were proceeding to
their duty spots were stopped and physi-
cally assaulted by the striking workers
aided by outside clements. In the process,
7 officers sustained injuries, out of which
2 had to be admitted to the hospital with
serious injuries.

(c) Itis not possible to assess the loss due
to the strike,

(d) No enquiry has been conducted
into the incident by the Central Govern-
ment.

Fire in Hawrah godowns

1505, SHRI CHHANGUR RAM :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of RAILWAYS
be pleased to stae :

(a) whether Government have recently
suffered hewvy loss because of fire in the
godown~ at Howrah on the 2gth Qctober,

1980 ;

(b) if so, the extent of loss suffered as a
result thereof ; and

(c) the result of the inquiry,ifany, made
by Government into the cause of fire and
the action taken by Government thereon ?

TNE DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYS ~ (SHRI
MALLIKARJUN) : (a)) Yes.

(b) The estimated loss suffered by the
Railways is Rs. 37 lakhs approximately.
The exact amount of loss would be as-
certained after actual stock verification
and salvages operations arec completed.

(c) The cause of the fire is being
investigated by the Police and forensic
experts. An enquiry Committee of offi-
cers of administrative rank has been con-
stituted whose investigation is in progress.
After completion of the report of the
Enquiry Committee, action, if any, will

be taken.
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Per Capita expenditure incurred on
" Health Care Programme

1506. SHRY CHHANGUR RAM :
SHRI RASHEED MASOOD :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the per capita annual expenditure
incurred by the Central and State Go-
vernments on the Health Cuare Programme
and what are the results achieved ;

(b) whether the per capita expenditure
incurred on the schem: is considered to be
adequate toachieve the desired results :

and

(c) if not, the steps contcmplated by
Government in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR) : (a) The per capita annual
expenditure incurred by the Central and
State Governments on Health Care Pro-
gramme during the years 1973-74, 1974-75,
1975-76 and 1976-77 was Rs. 772, Rs.
944 Rs. 10°63 and Rs. 11-60 respecti-
vely. The achievements in  certain
selected health ficlds, together with the
desired norms, are as follows :

Population per Unit
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Accident of Sangam Express and
enquiry thereof

1509. SHRI P. M, SAYEED :
SHRI CHANDRA]JIT YADAYV :
SHRI G. Y. KRISHNAN :

Will the Minister of RAILWAYS
be pleased to state : .

(a) Whether one of the worst train
accidents in recent times in which 34
persons were killed and 117 injured on the
Meerut bound Sungam Express rammed
into the bogies of a goods train between
Kanpur and Tundla on the 31st October,
1980;

(b) if so, the detaits of the accident ;

(c) whether any enquiry has been
conducted in this regard ;

(d) whether there is a gang which is
creating and helping the saboteurs for
the rail accidents ; and

(¢) whether any such report has come
to the notice of the Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) and (b) . On
30-10-80 while 163 up Sangam Express
was running between Ambiapur and
Jhinjhak stations of Northern Railway,
it collided with a derailed wagon of 452
Down goods train. In this accident,
35 persons were killed, 17 sustained grie-
vous injuries and 24 simple injuries.

c) Yes. The Commissioner of Railway
Safety, Lucknow, who is an independent
authority functioning under the adminis-
trative control of the Ministry of Tourism
& Civil Aviation, has held a statutory

inquiry into this accident.

(d) There is no ev'dence to suggest

Item Achievements Desired . , 2,
1978-79 Norms existence of any gang cicating and helping
saboteurs for rajl accidents.
Doctors 3622 3500 (e) No.
Nurses 5673 5000
Beds 1991 1000
Steps to eradicate killer Malaria
P.H. Cs. 1 to 1- 5 lakhs $o000
- 1508. SHRI MADHAVRAO SCIN-
- DIA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

. (b) and (c) . Within the over-all na-
tional constraints of resources, the maxi-
mum possible allocations are sought to
be procured for the Health sector.

.

(a) Whether a ‘Killer Malaria’ Plas-
r odium falciparum which first entered
ll':nczlia in 1975 has claimed a high toll of

; and
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(b) What steps have so far been taken
to effectively tackle the disease ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) : (a) No.
The plasmodium falciparum had been
prevalent in India before the year 1975
also; butdue to the effective mmplemen-
tation of National Malaria Eradication
Programme in the 1958-65 period, the
incidence of this infection had come down
very sharply. The numhber of deaths
due to this infection started rising since
197 4 as follows :

NOVEMBER 27, 1980

Year Dezaths
1974 . . . . . 3
1975 . . . . . 99
1976 . . . . . 59
1977 . . . . . 55
1978 . . . . . 74
1979 . . 198
(Provisional)

1980 (upto g1-10-80) . 73
(Provisional)

(b) To contain the incidence and deaths
due to the plasmodium falciparum para-
site, a P. falciparury Containment Pro-
gramme has been launched with the assis-
tance of World Hecalth  Organisation/
Swedish  Internationa! Development
A,gen;{ in the yeari1974, asa supplement to
the National Malaria Eradication Pro-
gramme.

Under the programme, the pockets
where thisinfection is prevalent have been
identificd and divided into the following
three Zones :

Qone I (Hgs. Shillong)  Comprising
of Assam, Mcghalaya, Mizoram,Aruna-
chal  Pradesh, Nagaland, Manip r,
Tripura and West Bengal (Two  Dis-
tricts).

Kone II (Hgs. Bhubneshwar)  Com-
prising of Orissa, Bihar an West Bengal.

. Kone IIl (Hgs. Hyderabad) Com-
sising of Andhra Pradesh, Madhya
Pradesh and Muharashtra.

The programms was  initially launched
in the areas covered by Zone I and was
subsequently  extended to other are as
which have been included in Zone II and
Zone III.
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Under this programme following mea-
s res are being taken specifically-with a
review toavoid the deaths due to this type
of Malaria »—

1. The id~ntification of the areas where
the parasite has developed resistance to
normal type of drug prescribed for Malaria
i. e. Chloroquine.

2. The intensification of campaign
against the resistance of the parasite to
Chloroquine in these areas to forestall
the possibility of the dissemination of t.ie
same to other parts of the country

3. Provision of additional manpower
to supplement the efforts by State and for
conducting operational rescarches in this
regard.

Revenue earning goods traffic

1509. DR. VASANT KUMAR
PANDIT : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there has been a steep
short-fall in performance of originating
revenue-carnings  goods traffic on the
Railways during the current year ;

(b) what was the targeted figure of
freight  traffic earnings and physical
handling of goods on all the Railways
during the first six months of the current
Financial Year -

(c) whether it is a fact that lapses on
managerial level. lavity of proper control
and corruption are some of the causes for
the downward tiend ;

(d) if so, what immediate steps Gov-
ernment have taken on arrest losses on
goods traffic revenue ; and

(e) whether Government have planned
to streamline the entire goods traffic
handling by the railways to arrest in-
creasing trend of road transport compe-
tition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKAR]JUN) (a) and (b) . During
the first six months of the current fin-
ancial year, i.e., from April to September
1980, actual revenue earning freight
traffic  lifted is 8g-85 million tonnes
against the proportionate target of 103.50
million  tonnes for this period. The
target for freight traffic earning for these
six months 1is Rs. 801.33 crores.

(c¢) No. The performance has beeca
affected because of various extraneous
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factors such as extensive power cuts In
the eastern sector, floods and breaches
on Western, Northern and South Eastern
Railways, labour troubles in mines at
Bailadilla affecting iron ore for export
movement, and less demand for raw
materials to steel plants. Most of these
factors are beyond Railways’ control.

(d) Apart from closely monitoring the
movement on day-today basis at the
Railways as well as Railway Borad’s
level, grcater co-ordination is also being
maintained with the different agencies
and rail users to improve the wagon
turn-round. The help of State Govern-
ments is also being sought to improve
the law and order situation. Bmid.es.
staff  agitations have been dealt with
suitably. Additional  wagons are also
being procured to supplement the present
hokling of wagons.

(¢) Adcquate arrangements exists for
handling of goods traffic on the Rail-
ways to prevent the avoidable diversion
of ~ rail-borne traffic to road.

Indo-Soviet reasearch on infection

1510. DR, VASANI KUMAR
PANDIT : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased

to state

(a) whether  Government had talks
with  Russian Scientists on the subject of
Indo-Soviet  1esearch on infections :

(b) if so, the Indian Officials who
visited USSR and the details of agrec-

ment reached between the two countries;
and
{c) the arcs 1 which rescarch  will

be carrted on and for what period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR1 NIHAR RANJAN
MASKAR) @ (a) and  (¢) ;7 Yes,
therc have been discussions between
a delegation of the Govt. of India and
the U.8.S.R. authorives on colloabora-
tive cfforts in the ticld of Medical Science
and Public lHealth. The discussions
covered  proposals for collaboration in
research m  communicable diseases,
immunology  and vaccine production,
blood and blood products, ophthalmo-
logy, oncologv and neurophysiology
as well as development of contacts in a
large number of other ticlds of mutual
interest,  through exchange of medical
and technological personnel.

(b) The Tndian Dolegation which
visited U.S.S.R. for eight days, co-
mmencing 11th April, 1980, was consti-
tuted by:—

2528 LS—5.
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(i) Shri Kripa Narain, Secretary,
Health & Family Welfare , and
President, All India Institute of
Medical Sciences, New  Delhi

(i) Prof. V. Ramalingaswami, Dire-
ctor General, Indian Council
of Medical Research, New Delhi

(iti) Dr. B. Sankaran, Director General
of Health Services, New Delhi

(iv) Shri N.N. Vohra, Joint Secretary
(Medical Education,  Research,
Rural  Health & International
Health), New  Delhi

Fanctioning of primary health centres
in Madhya Pradesh

1511. DR, VASANT KUMAR
PANDIT : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state

(a) how many Primary Health Centres
are operating under the Community
Health Volunteers Scheme in Madhya
Pradesh ;

(b) how many Primary Health
Centres are operating in the backward
Districts of Rajgrah, Guna and Vidisha ;

(c) how many additional doctors have
been appointed in the Primary Health
Centres  now operating in  Madhya
Pradesh ;

(d) how many health workers, males
and females are working in the rural
rural areas of Madhya Pradesh ;

(e) how many of these Health workers
are working in the Districts of Rajgarh,
Guna and Vidisha ; and ’

(f) whether Government propose to
strengthen the number of doctors and
workers per Primary Health Centre and
the Central Health Volunteer Schemes
and if so, the proposals sanctioned °?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE : (SHRI
NIHAR RANJAN LASKAR) : (a) The
Health Volunteers Scheme is being
implemented in 213 Primary Health
Centres in Madhya Pradesh.

(b) Twenty two Primary Health
Centres as per following details are
operating in the districts of Rajgarh,
Guna and Vidisha ;

Rajgarh 6
Guna 9
Vidisha Vi

TITREE TRREET TOTTRERERT o TUR RARSEET a
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(c) 213 posts of additional medical
officers for 213 Primary Health Centres
implementing the CHV Scheme have
been  created in Madhya Pradesh.

(d( Health Workers working in the

rural areas of Madhya Pradesh category-
wise are 2s under:—

Medical Officer(PHC); . . 761
Block Extension Educators . 249
Health Assistant (Males) . 952
Health Assistant (Females) 526
Health Workers (Males). . 4613
Health Workers {Females) . 3099

(e) Information is being collected
from the State Government and will be
Jaid on the Table of the Sabha, when
received.

(f) The Community Health Volun-
teers Scheme provides for an additional
post of a doctor at cach Primary Health
Centre  implementing  the Scheme.
The CHV schemeis likely to be extended,
in a phased manner, in the remaining
districts when the training under the
multipurpose  Workers Scheme is com-
pleted  in these districts.

Provision of Toilet and drinking Water
in Asurvedic dispensary, Gole Market;
New Delhi.

1512. SHRI NIHAL SINGH : Will
the Manister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a4 fact that therc is
no arrangement of toilet and drinking water
in Ayurvedic dJispensary, Gole Market,
New Declhi for the last one year as a result
of which patients arc  experiencing  greal
difflculties; and

(b) if so, the action taken to make
arrangements for toilet and drinking water
in the dispensary ?

THE MINISTER OF STATE FOR
HEALTH AND FAMILY WELFARE
(SHRI NIHAR RANJAN LASAR)
{a) and (b) Due to demolition programme
in D.I.Z. area undertaken by C.P.W.D.
the water supply has been disconnected
for some time. Arrangements are being
made to shift the dispensary to a new
building shortly.

NOVEMBER 27, 1980

Written Answers 132
AT JEREA

1513. sft q@ wA ¥m ;AT
fodw welt oy aaw A g FG

fadw wat (st @0 Ao A<ty
w) (%) & (9) : d@RAT F
Teegfa foasiEw™ 3 4 @ 8
fgaray a% af foeolt @ gf aw-
AUTHY ATHATEAEN &Y &y 92F-1|
¥ feoar faar 1 3@ oA@T F e
Ig 3 foaray FAyUH war F
TATFTA & |

QAT qamt A woET  §fgd
fguefia fawgt X =a9w  fa=re
fawel fdar | & fa=ne famwr ame
THI & & A frdy fauw gw 9%
AT 991 AGr g5 | T ¥ "Ia-
FATRw  HEYT A AR TEEA
faer, aienfs =@ 3T & kW
FE faliy qu@yy T gu o



133

Raliway Lines to hbe opened during
6th Plan

1514, SHRI CHITTA MAHATA :
Will the Minister of RAILWAYS be
pleased to state :

(a) the names of new railway lines to
be opened during Sixth Plan and so far
opened since January, 1980 ; and

(a) (1) Lines opened since January 1980
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(b) the amount to be spent on these
lines dring the Sixth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) :

S.No.  Particulars Length in  Date ofopening
Kmas.

1. Rohtak-Bhiwani (N. Rly) . 493 3-6-80 o

2. Jakhapura-Sukhinda (S.E. Rly) 9°39 27-7-8Bo

3. Shamli-Saharanpur (N.Rly) 63 2 14-11-80

(ii)  Lines likely to be opened during the course of the Gth Five Year Plan.
S.No. Particu'ars Length n Tentatjve date of
kms, opening

PR

CENTRAIL RAILWAY
1. VasaiRoad-Diva

2. Wam-Pimpalkon

3. Apta-Rola
LASTERN RAILWAY

4 Kaaila Road<Javant

5. Dankuni-Sheakhala .
NORTH EASTERN RAILWAY

6 Rounpur-aldwam

7. Sakii-Hasanpw

8. Chittauni-Bagaha
NORTHEAST FRONTIER RAILWAY
. Gauhati-Buinthat

°

10, Dharmanagar-Kumaighat

11. Balipara-Bhalukpong
12, Silchar-Jiribam

13 Amguri-Tuli

14. Lalaghat-Bhaitabi

SOUTHERN RAILWAY
15 Tirunelveli-Nagercoil

10, Alleppey-Ernakulam

41-96 December 1980 without elec-
wification and June 1982
with electrification.

66-87 December 1081

62- 00 December 1981

33 oo March 1982

17°4 1984-85

78-4 June 1983
71790 1984-85
28. 1t Junc 1983

2182 3 These six lines aie expected

to be opened fiom the
33 55 middie of 1982 and on wards
in phases.
35746 {
50" 30
1707
48-77 J

73-31  December 1980
51:00 December 1982
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S. No. Particu'ars

Length in Tentative date of
Kms,

SOUTH CENTRAL RAILWAY

17. Bibinagar-Nalgonda . .
18. Nilgonda-Nadikude . .
19. Bhadrachalam-Manuguru .

20. Manickgarh-Chandur
2t. Jaggeyapetta-Bonakalu .
22. Bringing old Madhav-Nagar
Sangli rail link
SOUrHd EAST&ZRN RAILWAY

23. Santragachi-Bargachia . .

24. Bargachia-Amta/Champadanga .

25. Jakhapura-Duitari

2f;. Talgaria-Tupkadih . . .
WESTERN RATLWAY

27. KapadvanyModasa . .

28. Kota-Chittorgarh

statijon on
the inun line and restoration of Miraj-

73'5 December 1980
775 December 1982

52:00 June 1981

28-49 1984-85
34:00 198485
9'27 1982-83

29-00 March 1981 without electrific a-
tion and June 1981 with

electrification. .
50°53 1084-85
33-00 December 1980
32:00 March 1982
60-5 1984.85
24200 1984.85

(b) Approximately Rs. 220 crores.
Second Hooghly Bridge

1515. SHR SOMNATH CGHATTER-
JEE : Will the Minister of SHIPPING
AND TRANSPORT b~ pleased to state :

(a) the present estimnted cost for the
coastruction of the second  Hoaghly
bridge and the amnyunt provided by the
Central Government for the project during
the current financial year and the amount
rcleased so far ; and

(b) the extent of the progress made ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGIHI) :
{a) This b-idge is a State project as it falls
on a State road. All matters pertaining
to this project are, thercfore, boing handled
by the state Government, Central Go-
vernment are only providing loan assis-
tance to help the State Government in
1ts construction,

Till sometime back, the estimated cost
was Rs, 57 crores. Howecver, according

to the State Government this is likely to
go up coasiderably. No degails of the in-
creased cost have been supplied by the
State Government.

During 1980-81, Rs. 400.00 lakhs out
of a budget provision of Rs. 600.00 1ak hs
have sof,r been released. Totalloan paid
to the State Government so far from the
Fourth Plan (1069-74) onwards amounts
to Rs. o456.61 lakhs.

(b) The latest pyhsical progress as
rcported by the State Government is as
under :—

(a) Approaches and inter-
change on Calcutta side 219

(2) Approaches and inter-
change on Hawrah side

(3) Main bridge

14.89,
15.89)
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Extension of Gol Gumbaz Express
upto Bangalore

1518, SHRI K. B. CHOUDIARIT
Will the Minister of RATLWAYS  be
pleased to state :

(¢) whether Goverament have aay
proposal to exiend the ‘GOL GUMBAZ’,
Express teain upto Bangalore ¢

(b) whether  Goverament have any
proposal to start a direct train from
Guntakal to New Delhi ; and

(c) if so, when 2

THE DEPUTY MINISYER IN THE
MINISTRY OF RAILWAYS (SHR[
MALLIXARJUN) : (a) and (b) No,

(c) Does not arise,

Railway Pensioners

1514, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of RATL-
WAYS bz pleased to state :

s

hor Government aie consider-
peasion amount to the ratlway

5 5 and

(a) v
g Lo
pepsion

(b)Y if'se, the details thereof 2

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIAARJUMN : (a) and (B). There
is no proposal under  con ation  at
presens (o further raise pepsionary boene-
fiis, In ¢ o grant of pensionary
benefits to its  cmployces, the Mirvistry of
Railways arc guided by the rules framed
by the Ministry of Finance/Ministry of

ome Affairs,

Al India Route Permitg issued to
Transporters of Andhra Pradesh

1520, SHRIG.S.REDDY : Wiilthe
Minister of SHIPPING AND TRANS-
PORT be pleased to state the total number
of allIndia route permits given to trans-
porters from Andhra Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
According to the information furnished by
the Government of Andhra Pradcesh, the
number of vehicles covered by the All
India Towrist Permits issuced under
Section 63(7) of the Motor Vehicles Act,
1939 for Tourist Clabs and Tourist Buses
is as under —

(i} 51 Tourist Cabs and 3 As on
\;

(1) 64 Tourist Puses J 3U-7=79.

Voluntary Organisation engaged in
Community Health Programmes

i521. SHRI G, S. REDDY: Will the
Minisier of HEALTH AND FAMILY
WELFARE hc pleased to state:

(a} How many voluntary organisations
are engaged in the Community Health
Programmes recognised by the Govern-
ment;

(b) how many of them are run or sup-
ported by rcligious denominational agen-
cies; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
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FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) to (¢). A
large  number of Voluntary Orga-
" nisations are ‘supplementing the Govern-
ment efforts in impleraentation  of
the = various Cominunity Health
Programmes launched by Government,
The Government provides financial assis-
tance to a nuinber of such Lodies which
are either registered under the Societics
Registration Act, or aay othcer stotute or
are institutions of all India character, in
accordance with the approved pattern sub-
ject to certain conditions including that
their service should be open to the general
public without any distinction of caste,
creed, colour or religion, The main Health
and Family Welfare Schemes implemented
by the Voluntary Organisations with
Central assistance arc enumerated below:-

(1) Scheme for assistancc to voluntary
T.B., Leprosy, Cancer and other
medical institutions.

(2) Scheme for assistance to Voluntary
Organisations for doing leprosy
Survey, Education and Treatment
work.

(3) Scheme for assistance to Voluntary
Organisations in Union Territories
for covering 509% of their deficit
in nor-administrative recurring ex-
penditure.

(4) Scheme for assistance to Voluntary
Organisations for setting up new
hospitals/dispensaries in/for rural
areas on a matching basis, equally
shared by the Central Government,
State Government and the ins-
titution concerned.

(5) Scheme for assistance to Voluntary
Organisations for promotion and
development of voluntarv blood
donations nrogramme.

(6) Scheme for assistance to Nature
Cure institutions.

(7) Scheme for assistance to private
under-graduate Homoeopathic Col-
leges.

(8) Scheine for assistance for improv-
ing the standard of under-graduate
Colleges of Indian System of Me-
dicine (Ayurvedic, Unani and
Sidha) run by Voluntary Orga-
nisations.

{9) Scheme for assistance to Voluntary
Organisations under Family Plan-
ning Programme for undertaking
the running of Urban Family Wel-
fare Training Cenire, Post Partum
Centres, Auxiliary Nurse Midwives
Training Schools and also providing
facilities ofsterilisation beds scheme,

educational motivational activities
and research in the field of bio-
medicine and demographing.

The number of voluntary organisations
engaged in Health and Fanuly Welfare
work in the country is not available in the
Ministry of Health and Family Welfre.
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Freight Earned by Indinn Vessels

1523. SHRI A. T. PATIL: Will the
Minister of SHIPING AND TRANS-
PORT be pleased to state:

(a) the total freight earned by
Indian vessels during 1978, 1979 and 1st
January to 15th October 1980 under
the shipping arrangements made by
Transchart for (i) bulk cargoes on

imports and exports, (ii) liner cargoes;

(b) the freight earned by foreign
vessels for similar business during the
* above period; and
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(c) what action Government have
taken to improve the position of Indian
shippers?

THE MINISTER OF STATE IN THE
MINSTRY OF SHIPPING AND
TRANSPORT (SARDAR BUTA
SINGH): (a) and (b). Freight pay-
ment for shipments arranged by
TRANSCHART are made by the con-

NOVEMBER 27, 1880
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cerned indenting Departments/
Projects/Undertakings themselves
direct to the shipowners and
arc charged to their respective
pudgets. Hence details of the actual
freight payments are not available in
the Minstry of Shipping & Transport.
However, estimates of freight as
available in the Ministry of Shippiug
& Transpori are as follows:

(All figures approximates—in crores of rupees)

e ]

1978-79 1979-8o April to June, 1980
Pomb o p it bt hm e e Wee b Sume e S ——— Py QUL SN P S N AP S
Indian Foreign  Indian  Foreign Indian  Vorewgn
Vessels vessels vessels vessels vesscls  vessels
Bulk Cargoes : -
Imports . . 61 70 92 189 27 v
Exports . . 6 1 4 3 0 2
PP o bsmpamedeands = - vt —— [ S PV P — P ol et
ToraL 67 71 96 192 272 4G
Liner Cargoes :
1978 1979 January to October
1g80
— e B — - [ — > *
Indian Foreign Indian Foreign Indien P orenn
vessels vessels, vessels vesscls. vessels VCRSCES
36 23 89 25 36 19

(¢) The reference appears to be in
1espect of Indian shipowners and not
shippers. It is the policy of the
Government to import on FOB and ex-
port on C&F basis to the extent
possible, thus relating control over
shipping and utilising Indian vessels
to the maximum extent possible. Ins-
tructions have been issued to all
Government Departments/Projects/
Undertakings to ensure compliance
with this policy. The position is
periodically reviewed by a Standing
Committee comprising representatives
of the concerned Ministries/Depart-
ments/Undertakings and Indian ship-
ping companies,

Setting up of Cancer detection ceatres
and provision of Cobalt Units

1524. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is any proposal under
the consideration of Government to have
a cancer detection centre and two cobalt
units in every medical college hospital,

(b) whether Government wouid like to
provide this facility in every district hos-
pital; and

(c) if so, the details thereof?
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THE MINISTER OF STATE 1N THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NTHAR RAMNJAN
LASKAR): (a) to (c). No. However,
it is to be stated that in January, 1980
Government issued orders sanctioning a
scheme relating to the establishment to
Early Cancer Detection Centres in the
country. The schemne envisages a non-
recurring assistance of Rs. 50,000 per
Early Cancer Dectection Centre, subject
Lo the following conditions:

1. Tae State Governmentfinstitution
shall provide the required stafl,
duly trained in one of the Regional
Cancer Centres or in the Indian
Gouncil of Medical Rescarch.

2, Tne State Government/Institution
agrees (0 mect the recurring cx-
penditure on maintenance of these
posts and training.

3. The State Government/Institulion
agrees to provide suitable accom-
mnodation and other infrastructure
for setting up of Early Gancer Detec-
tion Centres. The schetne stipu ates
that 3 such Centres may be set up
in each of the bigger States, 2 in
the medium sized States and 1
in the smaller States.

In view of the details of the scheme,
given above, it would be scen that it inerely
envisages the number of Gentres wiich
ey be set up in cach Statef/Union Terri-
tory, depending upon its size. ‘Tie places
waere such Centres wmay be estiblished
has been left at the discretion of the
States/UTs.

The Govt. of India also provides a non-
recurring Central assistance of Rs. ro-00
lakhs for the installation of Gobalt Therapy
Units with rotaitional head and c)llima-
tion facilities, subject 1o the concerned
State/U.T., desirous of eatablishing such
a unit, fultilling the following conditions »—

Provision of Staff:

Radiotherapist . . . 1
G.D.O. Grade I . . . 1
Recgistrar . . . . 1
House Surgeons . . . 2
Physicist . . . . 1
Physics Technician . . 1
Mould Room Technician - 1

Senior Radiographer . . L
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A special building to house the unit
has to be constructed with the specifica-
tions prescribed by BARG, Bombay.
Tae specifications of the Unit sanclioned
arc Ganmmarex-R Rolational Go-60 Ui
Head capacity source upto 10,000 G.I.
The special building has to be ready
before the release of any assistance fa the
Cobalt Therapy Unit,

The State Govts./Institutions have (o
hear the rveplaceinent cost of the Gubalt
Sowce alter the expiry of the normal life
spau ot the source.

Reguests of various State Governinents,
when received are eaxamined and depending
upon availability of regources, assistance
18 sanctioned for the cstablishiment of
Liarly Gancer Detection Centres  andjor
obalt Therapy Units subject (o the sti-
pulated conditions, stated above, heing
satisiicd.

Dependitg upon the asailability of ee-
sources Goveriunent 18 desirous of provid-
ing facilitics for the treauncnt of cancct
in as many hospitals as possible, includit
District Hospitals.

Kanjur Marg Station, Bombay

1525. DR, SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS be
pleased o state:

(a) whetlier L 8 a fact that nuay
people have lost their lives as thae s no
railways bridge connecting the  raitway
platforie to the esastern side of Kanyut
Marg Station, Bombay;

(b) whether thare 1s a growing demand
and need to construct a bridge to save
people from further accrdents:

(¢) whether there s any proposal 1o
comstruct the  biidge;  and

() d so, tae dotails thercof?

THE DEPU LY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): () to (d). Kaujur
Marg Station consists of one island plat-
forim only provided between the Down and
Up Local lines, ‘The booking office has
been provided on die western side, ard a
foot overbridge connccting the booking
office (from which side the bulk of taflic
originates) has been provided to give ac-
cess from the booking oflice to the ishand
platform, There is no direct access to the
platformn from the castein side to the
station. ‘The conunuters from that side
can comc to the station through the lovel
crossing, which is situated barcly 140
metres away frowm the Station. Howcver,
due to trespassing, four peysons werc jun
over and killed and three were injured

during the year 198o.
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There as been a demand ‘or the exten-
sion of the foot overbridge towards the
eastern side. It was, however, found
{rom site cxamination that there would be
na nroper outlet on that side.

lzatnagar Workshop

1526. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether it is a fut that a foreigner
and woman entered East Northern Rail-
wy Workshop, Izatnagar between 2 P.M
aal 4 P.M. on the ryth July, 7980 and
1>k photographs of machinery and gate,
< . of the workshop in the presence of
the officers of the Railways;

(b) whethre 1t is also a fact that “taking
photographs is prohibited” is written of
the gate and here and therc inside the
workshop; and

(c) if so the reasans for a'owing them to
take photographers?

FHE DEPUTY MINISTER IN THEL
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes.

(c¢) The Ministry of Railways receive
a very large number of 1equests from steam
locomotive enthusiasts from all over the
world to visit Railway stations/loco sheds
and to take photographs of steam locomo-
trives as India is onc of the few countries
where steam traction is stull in use and
locomotives are maintained well. Such
enthusgiasts are, as a gesture of goodwill,
allowed to take photographs of steam
12 motives for their personal collection

Plans to increase capacity of
Ports

1527 SHRI DINVINDER SINGH
GARCHA: Will the Minister of SHIPPI-
ING AND TRANSPORT be pleased to
state:

(a) What are the different plans under
way to increasc the capacity of various
poits:

(b) how many of these plans aic lagging
behind schedule ; and

(¢) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH);

(a) The following development schemes,
which would increase the capacity of the
ports, are under execution now:

NOVEMBER 27, 1980
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Scheme Sanctioned
Cost

(Rs. in lakhs)
(1) Bombay Port
Construction of 4th Oil Berth

at Butchar Island 2448 .00
(2) Paradip Port
(a) Gonstiucuion of 2nd Gen-
eral Catgo Berth . . 725.58
(L) lmpiovement and Mo-
dfication to the Ore han-
dling Plant . . . 808. oo
(3) Cochin Port
Integrated devcdopment pro-
ject {fo  the construction
of POL, & Fertilizer berth 3116 ou
(4) Visakhapatnam Port
(a) Installavon of 3rd Wagon
Tippler . . . . 701 73
(b) Construction of Mooring
Berth to handle POL & POL
products . . 157 57
(5) Tutteormn Porl
Construction of Coal Jetty 207.00
(6) New Alangalore Port
Consuuction of port faalities
for handling cxport of
Kudremukh t1on ote conce-
ntrates . . 3853,00
Equipments Sanctioned
Cost
(Rs. in
lakhs)
(1) Bombawy  Port
Procarement  of  Container
handling equupment. . 792. 00
(2) Calcutta  Port
Procurement of Wharf & Yard
cranes o, . . 425.00

(3) Madras Port

(a) Proguremcr':t of container
handling equipment . . 422.00
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Fquipments San, Cost
(Rs.in lakhs)

{b) Procurement of grabbing
cranes . . 150, 00

(4) Visakkhapatnam Port

Procurement of  Crawler/
Mobile (i) . . . 60.59

cranes (ii) . 26°16
{5) Cochin Poit

Procurement  of container
handling « quipment . 13000

JEESEE - -

(b) and (¢). Of the above schemes, the
projects of construction of 4th Oil Berth at
Butcher 1sland, Bombay Port and a Coal
Jetty at Tuticorin Port are currently
behind schedule. The contractors of the Oil
Berth at Bombay port, NBCC Ltd., have
not been able to mobilise the required
resources. At Tuticorin the completion of
the Coal Jetty has been dclayed because of
the damage caused by an accident at the
site in which the piling gantry was damaged,
The progress of these works is, however,
baing watched closely to ensure their
early execution.

”
Repatriation of Indians from Sri
a

1528. SHR] N.K. SH
the Minister of EXTERNAL AFFAIRS

be pleased (o state ;

(a) Whether it is a fact that talks were
held with Forcign Minister of Sri Lanka (o
sort out the problems pertaining to the
repattiation of the people of Indian oigin
living in Sri Lanka ;

(b) the number of persons  of Indian
origin who have accepted Sri Lanka‘s citi-
szenship and number of those who are vet
on the waiting st ; and

(¢ Whether  Government propose to
extend this Srimavo-Shastri agreement of
1964 so that the entire question can be
resolved peacefully and to the mutual
benefit of both the countries ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) Among other bilateral
questions, the repatriation of people
of Indian origin from Sri Lanka also came
up for discussion between our Foreign
Minister and the Sri Lanka Foreign
Minister on 6-9-80, in New Delhi, during
the CHOGRR'I, II Conference.

(b) As on 315t August, 1980, about
6,25,000 persons of ‘Ilg:l‘?a’n ori’gin had

ALKAR: Will

applied for Sri Lanka citizenship. Of these,
a total number of 1,93,667 persons, which
includes 1°50,506 ‘““‘accountable’” persons
and 438,161 “‘natural increase’ (that is
children of ‘“‘accountable’ persons), have
been granted Sri Lanka citizemship.

(c) There has been no move to formally
extend the Agreement but both the Govern-
ment of India and the Government of Sri
Lanka remain committed to the repatria-
tion to India or the grant of Sri Lanka
citizenship to the stateless persons of Indian
origin covercd by the 1964 and 1974 Agree-
ments.

Wagons for Foodgrains

1520. SIIRT N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
be plcased to State:

(a) whether a delegation was sent to
some foreign countries to szelect a wagon
that will haul foodgrains over a long dis-
tance;

(b) if so, the composition of the delega-
tion and the countries visited;

(¢) why a visit was found necessary ;
and

(d) whether any final choice in this
matter has been made?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes,

(b) The study tecam consistcd of the
fcllowing:-Shri R. P. Singh. Director
Traffic Transportation, Rly. Board
Shri R. Dayal, Jt. Director Transport
Planning, Rly. Roard, Smt. A. Khosla, Jt,
Dircctor Finance (Stores), Rly. Board.—
Shri P. Moudgill, Jt. Director Standards
(Wagon), R. D. S. O, Shri M, L. Talwar
Traffic Manager, Food Clorporation of
India,

The countries visited  were:—

West Germany, Switceriand, Holland,
U.S5.A. and Canada.

{c) Bulk handling and transportaticn
of grain is a new feature which is being
examined for adoption in India as a
pilot project forming a component of
a World Bank-aided Foodgrain Storage
Project amd there being no expertise
available for various facets of these op-
erations  within  the country.,

(d) No.
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\Sambalpur—. Talcher Lime

1 5i30. SHRI RASABEHAR] BEHARA:
Will the Minister of RAILWAYS be
pleased to state:

(a) when the survey work of Sambalpur-
Talcher Railway line is likely to be com-
pleted ; and

(b) what is the progrcss of work till the
end of October, 1980

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) ;

(2) December, 1980.

(b) The field work of trafic and
engineering portion has been completed
and the project estimate andthe engneering
report are being finalised by the Railway.

With the progress achieved so far the
survey report is expected to be submitted
to the Railway Board by December, 1980.

Ba. sydt—Bongaon Line

1531. SHRI NIREN GHOSH : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the passengers and users of
the railways have proposed that the
Barasat-Bongaon line be double-tracked; and

(b) if so, whether the proposal is
under consideration?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN)

(a) and (b). A survey was conducted
by the Eastern Railwayin 1970 tc ascertain
the nceds for line capacity on Dum Dum-
Bongaon section in view of the anticipated
increase in trafficg The survey team recomme
ended do bling o the B.G. Sectionbetween
Dum Dum Juncticr and Barasat (15.24
Kms,) only and provision of some comple-
mentary facilities on the remaining
single line between Baiasat and Bongaon,
Dum-Dum Barasatl doubling and additional
crossing tacilities at Bira, Askokenagar and
Thak stations and stabling line
at Habra have already been approved and
these works are in progress.
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Slppl{ f Rakes to Coemtral and
:lm-“hﬂmn

1532, SHRI R, K. MHALGI: will
the Minister of RAILWAYS be picased to
state:

(a) whether it is a fact that Geatral
Rajlway and Western Railways were to
get for their Bombay suburban scction, 25
rakes from Integral Coach Faclory,
Madras or from other source;

(b) whother the first rahe was to be
received in October, 1980 and according
to the phased delivery programme the last
rake will be received by(:gc end of 1982;

(c) whether the delivery of takes was
delayed ; and

(d) If so, the reasons thercof?

THE DEPUTY MINISTER IN 19iE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):

(a) and (b). Yes.

(c) and (d). Yes. due to supplicts’
inability in adhering to the promised
schedule of supplies.

Legal Action by Central Railway
Employees

1533. SHRI R. K. MHALGL: Wil thc
Minister of RAILWAYS be pleased 10
state:

(a) the number of employecs on the
Central Railway who have resorted ()
legal action for getting their over-tim»
wages during the last thrce years;

(b) what is the amount paid a»
overtime; and

(c) what was the amount expended by

the Railway Administration on the court
cases for these cmployces?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):

(a) 858 cniployees.
(b) Rs. 6288.75 paise.

(c) Rs.718.40 p. Cases of 840 employces
are still pending in Court,
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Expansion of Rallway facilities (b) the particulars of schemes in-
cluded in the Sixth Five Year Plan

for implementation; and
1534. SHR1I JYOTIRMOY BOSU:

Will the Minister of RAILWAYS be

. (c) the progress of the West Bengal
pleased fo gtate:) railway schemes approved by Govern-
ment? Pt
(a) the particulars of schemes for
expansion of railway facilities which THE DEPUTY MINISTER IN THE
have been accepted by Government MINISTRY OF RAILWAYS (SHRI
in principle; MALLIKARJUN) .

(a) 1. New rail links completed and opened to traffic.

S.No, Name of the Project Length in kms,

—— -

NORTHERN RAILWAY
1 Shahdara-Saharanpur . . . . 157.80
2 Rohtak-Bhiwani . . . . . 49.30
SOUTHERN RAILWAY

3 Hasan-Mangalore . . . . . 189.21
’
4 Trivandrum-Nagrrecoil-Kanyakumari . . 86.56

II. New Railway lines under construciion.

S.No. Name of the Project Length in kms, Present day estimated
cost in crores of Rs.

CENTRAL RAILWAY

1 Vasii Road-Diva . . . . 41.96 23.48

2 Wani -Pimpalkoti . . . . . 66.87 8.47

3 Apta-Roha . . . . . . 62,00 11,19
EASTERN RAILWAY

4 Karaila Road-Jayant . . . - 33.00 18.32

5 Howrah (Danknni)-Sheakhala . . .« 17,40 6.49

N.E. RAILWAY

6 New BG line from Rampur to New Hald-

wani . . . . "%8.40 13.70
Sakri-Hasanpur Road . . . «  74.90 5.86
8 Bagaha-Chitauni MG (Restoration) . . 28.41 15.00

5.00 (Deposit)
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S.No. Name of the Project Length jn kms. Present day estimated
cost in crores of Rs.
NORTHEAST FRONTIER RAILWAY
9 Gauhati-Burnihat . . . . . 24,84 8.20
10 Dharmanagar-Jumarghat , . . . 33.55 9.67
11 Balipara-Bhalukpong . . . 33.46 4.70
12 Silchar-Jiribam . 50.30 12,13
13 Amguri-Tuli . . . . . 17.07 4.83
14 Lalaghat-Bhairabi . . . . . 48.77 10,76
SOUTHERN RAILWAY
15 Tirunelvelli-Nagercoil . . . . 73.31 13.00
16 Alleppey-Ernakulam . . . . 51,00 7 00
SOUTH CENTRAL RAILWAY
17 Bxbmagar-Madxkude(Blbmagar-Nalgonda
Phase-I, 74 kms. taken up) , . 131,00 25.62
18 Bhadrachalam Road to Manuguru . . 524,00 8,20
19 Manickgarh-Chandur . R . . 28.49 6.00
20 Jaggeyapetta-Bonakalu . . . < 14.00 7.00
21 Bringing Old Madhavnagar station on the
main line by providing a chord line bet-
ween Nandre and New Sangli en Pune-
Miraj section . . . . . 1.50 0.73
22 Restoration of Miraj-Sangli . . . 7.77 0.54
SOUTH EASTERN RAILWAY
23 Howrah-Amta including Bargachia-Champa-
danga . . . . . . 73.53 10,72
24 Banspani-Jakhapura BG Phase T ( ]akhapma- '
Daitari 33.05 kms. taken up) . 176,00 60 .28
25 Talgaria-Tupkadih . . . . 32,00 5 .50
WESTERN RAILWAY
26 Kapadvanj-Modsaa . . . . . Bo.50 5.50
27 Kota-Chittorgarh . . . . . 242,00 41,00

-
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111, New rail links projects that are under consideration for snclusion in the 6th Plan.

S.No. Name of the Project Length in kms, Present day cost in
crores of Rupees.

- —

CENTRAL RAILWAY

1 Roha-Mangalore (remaining portion of
West Coast Konkan Railway) . . 825.00 254 .00

EASTERN RAITIL.WAY

2 Budge Budge-Namkhana . § . . 100.40 15.96

3 Ranchi Road-Hazaribagh Town Keoderma-
Giridih, . . . . . 104.00 55.28

4 Mandarhill-Baidyanathdhan: . « 55.00 14.00

NORTHERN RATILWAY

5 Badohi-Babatpuw . . . . . 36.00 7.5
6 Nangaldam-lalwara . . . . 84.00 27.00
7 Chandigarh-Motinda . . . 38.00 8 oo
8 Jammu-Udhampu . . . . 56 00 30,00

[ 4
SOUTHERN RAILWAY

9 CQClutadrug-Rayadwg . ‘ . . 100 00 15.00

10 Alleppey-Kayamkutam . ‘ . 47.00 12.00

11 Karur-Dindigul- Cuticonn-Thwuelveh . . 325.00 $2 00
SOUITI CENTRAL RAILWAY

12 Llelapu-Patancheru o . . . . 8.00 2.00

13 Patanchaa-Paddopalle o . . 288.00 70,00
SOUTH LASTERN RAILWAY .

14 Dhalli -Rajhara-Jagdalpw . . 285.00 50.00

15 Talcher-Sambalpw . . . . 160.00 50,00

16 Koraput-Rayagiwda . . . . . 170 00 100,00

- — ———— e ———

(b) Particulars of the schemes for inclusion in the Gth Iive Year Plan have not yct
been finanlised.

(c) Preliminary enginecring-cum-final location survey for Budge Budge-Namkhana
including Lakshmikantapur-Kalpi link has been completed recently and the surveyreport is
under examination. This project will be taken up for construction after detailed examinatios:
ana approval of the Planning CGomnission,
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Inland water tramsport schemes for
West Bengal

1 ?35. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the particulars of the Inland Water
Tramsport Schemes for West Bengal
approved by Government;

(b) thc particulars of the schemes
included in the Sixth Five Ycar Plan for
implementation; and

(¢) the progress of the schemes approved
by the Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(2) Presumably, the information sought is
in respect of the Central and Centrally
Sponsored schemes in the State of West
Bengal.

Following schemes have been approved
s0 far by the Government of India for
improvement of inland water transport
in West Bengal: -

Sanctie-
ned
Name of scheme cost
(Rs. in
lakhe)
(i) Techno-economir survey
and other investigations on
Ganga-Bhagirathi-Hooghly
system between Farakka and
Haldia . . 110

(ii) Construction of jettv at
Raidighy for landing facilities

in Sunderbans . . 344
(iii) Construction of jetties and

acnuisition of ferry vessels for

ferry servier on Hooghly bet-

ween Calentta and Howrah . 207753
(iv) Construction of pile jetty

at Nezat . . . . 1°93
(v) Construction of concrete jet-

ty at Gosaba . . . 1°39

(vi) Hydrographic survey in
Sunderbans . .

The schemes approved for the Central
Inland Water Transport  Corporation
whose activities are not confined to West
Bengal only but cover other regions as
well in the North-East, have not been
indicated above.
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(b) The Sixth Five-Year Plan is yet
to be finalised.

(c) The scheme mentioned at (i) and
(ii) in part (a) of the answer have been
completed. A ferry service under the
scheme at (iii) was inaurgurated on
2-%5-1980. The schemes at (iv) and (v) are
being implemented by the Government of
West Bengal and are in progress. Hydro-
graphic survey in the Sunderbans was
commenced last year and is in progress.

Persons of reproductive age covered
by Family Planning methods.

1536. SHRI K. P. SINGH DEO:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that so far only
25 per cent couples of the reproductive
age has been covered by Family Plan-
ning methods;

(b) if so, the steps which Government
propose to take to arrest the population
cxplosion which is causing a heavy burden
on our economy:

(c) whether a new thrust is being con-
templated in this direction: and

td; i ~o. the details thereot ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) As of Septem-
ber, 1980, 25°4 million couples in the
reproductive age group forming 22°4%
of the estimated total of 1713°3%, million
such couples in the country, have been
cffectively protected hy one or the other
family planning wethods.

M to td). The Plan framework in res-
peet of the Sixth Five Year Plan (1980~
4n) indicates that oune of the ohjectives
of the Sixth Plan should bhe to promote
policies for controlling the growth of
population. The programme depends for
s suecess on the education and motiva-
uon of cligible couples to understand the
benelits of responsible parenthood and to
accapt the small family norm on a free
and voluntary basis.

The infrastructure for delivery of family
weltare services built up in the various
States are steadily being strengthened so
that the services are available to the
eligible couples nearest to their homes.

The new motivational strategy empha-
sises the mmportance of inter-personal
communication and for this purpose a
large number of opinion leaders’ camps
have been arranged mostly in the rural
areas so that the message can be dis-
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scminated to the . A number of
such camps are hc??gxtlusivcly for wo-
men.

Again considerable importance is at-
tached to the maternal and child health
rogramme with a view to improving the
Eca th status of mothers and the children.
All sectors of the community including
voluntary organisations, women  and
outh organisations, thc management and

bour, panchayats and the cooperatives
are involved iIn spreading population
education.

Progress of Metro Railway Calcutta

1537. SHRI CHITTA BASU: Will the
Minister of RAILWAYS be pleased to
state:

(a) the progress of work of the Metro
Railway in Calcutta;

(b) the total estimated cost of the
Project; and

(¢) when it is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The progress of
construction work so far in physical terms
is 26%.

(b) Rs. 250 crores based on 1973-74
price level. The estimate is under re-
vision. ¢

(c) The work on the Project is being
done in two Phases. Phase I is from Dum
Dum to Shyambazar and Esplanade to
Tollyganj in and Phase II is from Shyam-
bazar to Esplanade. The first Phase of the
Project is scheduled for completion in
1984-85 and the eatire Project by 1986-87,
subject to the availability of funds.

Train Accident at Madhyam Gram
Station

r538. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that a grievous
accident took place at Madhyam Gram
Station in the Sealdah-Bongaon section of
the Eastern Railway resulting in the death
of five persons on October 18, 1980;

(b) if so, the causes of the accident;

(c) the steps taken or proposed to be
taken to prevent the recurrence of such
accidents;

(d) whether any compensation has been
granted for the loss lives; and

(¢) if not, the reasons therefor ?
2528 L.S.—8

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SSHRI
MALLIKARJUN): (a) Presumably, the
reference is to the incident in which
% persons were run over and killed by
B523 Up Sealdah-Bongaon EMU local
train between New Barrackpore and
Madhyamgram Stations of the Eastern
Railway on 17-10-1980.

(b) A group of persons walking along-
side the railway track suddenly attemipted
to cross bridge No. 10 in the face of ap-
proaching train.

(c) This incident was due to negligence
on the part of pedestrians. Motormen whis-
tle often to warn the trespassers, but they
cannot always stop on sighting persons
who come on the track suddenly. Such
incidents can be prevented only if the pe-
destrians do not take unnccessary risk.

(d) No.

(e) As the incident was caused due to
ncgligence on the part of trespassing pe-
destrians who suddenly attempted to cross
over a bridge in the face of approaching
train, no compensation is payable under
the extent rules. Moreover, trespassing is
a punishable offence under Section 122(1)
of the Indian Railways Act, 18go.

Delhi Ring Railway

1539. SHRI CHITTA BASU: Will the
Minister of RAILWAYS be pleased to
statc:

(a) whether the Planning Commission
has since cleared the Delhi Ring Railway
Project;

(b) if so, the details thereof; and

(c) the specific steps already taken to-
wards the implementation of the Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) The details of the scheme are as
under:

1. Cost . . Rs. 28 crores.
2., Areas/Sections Present circular

to be served by route with exten-
Electrified Com- sion to Shakurbasti

muter trains. in the West and
Tughlakabad in the
South.

3. Route length and
No. of stations-=



163 Written Answers

No. of
stations/
Section Route Km halts
Complete Circle 35°3 18
Nizamuddin-Tugh-
lakabad . . 10'51 3
Kishanganj-Shakur-
basti . . . 7°24 2

4. Rake Formation=6/g coaches.

(c) The existing M.T.P. (Railways)
organisution is being strengthened to take
up execution of the work. Tenders have
already been called for and are at various
stages of processing. Similarly, arrange-
ments are being made simultaneously to
arrange procurement of materials. The pro-
gress is being reviewed at the highest level
from tiine to time to ensure quick imple-
mentation of the project.

Jalarpet Bangalore line

1540, SHRI K. RAMAMURTHY :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is a proposal to have
a new double broad gaugn track between
Jalarpet and Bangalore ;

(b) whether there is a long standing
demand for a broad gauge track between
Jalarpet and Bangalore via Krishoagiri ;
and

(c) if so, whether Government propose
to construct at least one B.G. track
between  Jalarpet and Bangalore via
Krishnagiri in view of fast developing
industrial complex at Hosur and other
adjoining areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) The sections
Jalarpettai to Mulanur and Bangalore
City to Krishnarajapuram are already
doubled. Doubling from Mulanur
to Kuppam and Krishnarajapuram to
Whitefield is in progress. Doubling of
the remaining scctions will be taken up
according to the traffic needs subject to
availability  of resources.

(b) and (c). Although several repre-
sentations for construction of a Broad
Gauge track between Jolarpettai Bangalore
via  Krishnagiri have been received,
there is no proposal at present to take up
this priject in view of the constraint of
funds,
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Railway Collisions from 197880

1541. SHRI MOHAMMAD ASRAR
AHMED : Will the Mipister of RALL-
WAYS be pleased to state :

() the number of Railway collisions
that took place during the year 1978-80
till 5th November, 1980 separately month-
wise, as also between passenger trains and
goods  trains, goods trains and goods
trains, passenger trains and passenger
trains ;

(b) the number of railway staff and
passengers  killed, seriously injured and
ordinarily injured and the amount paid
to them ;

(c) the loss sustained by the Railways
on account of these collisions, on account
of damage and destruction of the railway
property involved ; and

(d) the steps taken by the Government
fom time to time to minimise these
accidents?

‘THE DEPUTY MINISTER IN THE,
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) A statement
1s  attached.

(b) The number of railway staff
and passengers killed and injured in
these  collisions is given below:—

Ki'led Inj red
Grievous Simple
Railway Staff 48 79 177
Passenger 143 204 447

An amount of Rs, 36.80 lakhs has so
far been paid to victims of these train
accidents under Indian Railways Act,
1890 and a sum of Rs, 7.15 lakhs under
the Workmen’s Compensation Act,

(c) The cost of damage to railway
property involved in these collisions
is estimated at approximately Rs,
5,62,42,000.

(d) Safety  Organisations on the
Railways havc been directed to cngage
themselves in a relentless campaign to
create greater safety consciousness amongst
the'staff connected with running of trains
and to ensure that staff do not viulate
rules or indulge in short-cut methods
that may cause accidents, In order
to reduce dependence on human elerent,
sophisticated aids like track circ iting,
axle counters, etc, are being introduced

progressively.

High level task teams have also been
set up on the Railways to review
the position of accidents and
take immediate remedial mzeasures,
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Statement

Monthwise and trainwise position of train collisions which occurred dyring 1978-1979, 1979-80,
and 1980-81 (upto 5th Nopember, 1980)

Month Number of train collisions
4 B c D E Total

197879

April . . 3 3 — 2 I 9
May. . . 1 1 1 I I 5
Jure . . 1 — — — 1 2
July . . 1 1 — 2 I 5
August . . 1 1 X —_— -_ 3
September . 1 —_ — —_— —_ 1
October . . 1 2 — X —_ 4
November . 2 — 1 1 2 6
December . 2 1 —_— 3 —_— 6
January .' . 2 -_ —_— 1 2 5
February . . — 1 X 2 -— 4
March . 3 1 —_ I — 5
1979-80

April . . 1 _— - q — 3
May . . . 2 — ! 1 - 4
June . . 1 5 2 — 2 10
July . . —_ I — I 3 5
August . . . 2 4 —_ 2 1 9
September . 2 3 o= 1 2 8
October . . . 3 1 X - 2 7
November . — 2 ] 2 2 8

December . — -— 2 -— 1 3




Motor Trollies/Lorries/Buffer-ends etc.
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Month Number of train collisions
4 B ¢ D E Total

1979-80 (contd.)
January . . 2 1 1 1 —_— 5
February . . 1 I ~— 1 2 5
March . . 1 3 1 —_— — 5
1980-81
April . . —_— — — I —_— 1
May. . . 4 —_— -— 2 — 6
June. —_ 2 I 1 2 6
July — 5 - 2 1 8
August —_ 2 2 — -— 4
September . 2 1 —_— —_ 2 5
October . . 4 1 1 —_— 1 7
November (Upto 5th) — 1 — —_— — 1

Total . . 43 44 18 31 29 165

A = Collision between a Passenger train and a Goods train.

B = Collision between a Goods train and a Goods train.

C = Collision between a Passenger train and a Passenger train,

D = Collision between a Passenger train and Light Engine/Coacl.es/ Wagons

E = Collision between a Goods train and Light Engine/Coaches/Wagons/Motor

Trollies/Lorries/Bufler-ends etc,

Silchar Railway Station -

1542. SHRI SONTOSH MOHAN
DEV : Willthe Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that Silchar
Railway Statidn is facing law and order
problem due to non-availability of acco-
mmodation for outgoing Army, C.R.P.
and Civilian passengers;

(b) if se, what steps are being taken
to meet the demand of ever increasing
rush of passenger and goods traffic at the
station ; and

{¢) whether the Minister has any long-
term . scheme to improve the generai
conditions of Silchar Railway Station
which has linked up Mizoram and Mani-
pur with the rest of country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) No. However,
there have been some occasions of law and
order problems at Silchar station between
Army and Police and other passengers

due to shortage of passenger accommo
dation.
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(b) 201/202 biweekly Cachar Express
cancelled in March Bo, has been restored
from 7-11-Bo and action taken to run
both 11)12 Barak Valley and 201/202
Cachar Expresses with their scheduled
compositions. Requircements of out-
ward goods traffic arc being met and
inward goods traffic is also being closely
monitored.

(¢) Remodelling of Silchar Station is
under copsideration,

Difference among Non-aligned
Nations

1543. SHRT CIHHANDRAJIT YADAV
Will  the Minister of ENTLRNAL
AFFATRS he pleased  to state

(a) whether it is a fact that at no
stage  the question of US building its
force in the Indian Ocean was raised or
discussed among the non-aligned coun-
tries;

(b) whether it is also a fact that re-
gional and pclitical considerations have
more  often divided the members of the
non-aligned movement  and that ceven
the non-aligned Islamic nations are now
organising themselves into a block
because of retigious considerations;

(c) whether 1t is further a fact that
there has been no unanimity amongst
the non-aligned  countrics  regarding
withdrawal of Sovict troops from Afgha-
nistan and that each country took its
individual stand on the issue ;

(d) if so, whether in view of these
developments, Government  consider
that non-alignment has been considerably
weakened and the cause of the movement
has been defeated; and

(¢) if so, whether Government propose
to consider the question of non-align-
ment afresh ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) No, Sir. The question of
Great Power military presenge in  the
Indian Ocean, including the escalation
of U.S presence, has bebn  discussed in
the non-aligned forums on several
occasions,

(b) ‘The Islamic couptries have

establish an argani
e At oo, e %
itlsl ,ptesmtt x;tm:mhtp of 89 mtnm-iu
alti, urxe -
Al hqfx“p Miveineie. Fhe - orvssion
of the ic ce 4

Bt o I gl S e
Nan-Aligacd Mypycfncnt.

) W (). Y Sir.

It is not unusual that difterences on
specific  issues might arise occasionally
among non-aligned countries. It s
the essence of non-alignment that each
country decides its position on each qués-
tion independently,

The Movement, however, has retained
its unity in view of the common desire
of non-aligned countrics to cstablish a
new  world order, based on peace,
cooperation and justice. There is no
question  of the Government changing
its policy of non-alignment and its pro-
motion  of the wunity and solidarity  of
the Movemert of Non-Aligned Clountrics,
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Banan-Shibganga Line

1548. SHRI HANNAN MOLLAH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have any
proposal to construct a ncw railway line
from Banan to Shibganga or, Ululuria to
Shibganga ua1l-r Kharagpur Division
of S. E. Railway;

(b) wietner Gvernment propose to
undertake asurvey in thatdirection ; and

(c) if s>, when ?

THE DEPUTLY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAULIKARJUN) :  (a) and (b). No.

(c) Dores not arise.

Introduction f more trains from
How.- ah to Haldia

1549. SHRI  HANVAN MOLLAH:
Will 1w Minister of RAILWAYS be
pleas~d to state :

(a) whether Governmentare considering
any wproposal to introduce more trains
from Howrah to Haldia; and

(b) if so, when these will be introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) No.

(b) Does not arise.

Statement issued by Indian Embassy
in Knwalit

1550. SHRI K.A. RAJAN: Will the

Minister of EXTERNAL AFFAIRS be
plecased to state:

(a) whether Government are aware
that acooeding toastatoment issnedbythe
Indian Embassy in Kuwait all Indian
nationals on awvisit toIndia are expected
toget their passports atamped Sby a Repi-
onal Pauport Office for exemption from
immigmtion formalities;

(b) if so, whother the embansies abroad

:.‘rc not authorised .to granteuch excmp-
i m;

(¢) il s>, whether Geovornment axe
aware that the new rulé only adds to
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their inconvenience for allIndians donot
always visit places where thereisa Region-
al Passport Office since the number of
days available tothem asleave or vaca-
tion are few; and

(d) if so, whether Government will
reconsider its decision?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) On introduction  of
the uncw systenx of emigration checks
Embassy of India in Kuwait had
issued  a release  stating that
Indiaa nationals who areresidents abroad
and wao come toIndia onreturn tickets
or transit through India will be allowed
to proceed abroad even without any
e.nigration endorsements on their passports
if for som~ valid reason they Lave not
been able to obtain such endorsements.
Nevertheless, in the intcrests of expedi-
tious clearance wherver possible Indian
nationals visiting India were advised to
obtain these endorsements from any
of the Regional Passport Offices. Subsc-
quently, it was clarified that the suggestion
that Indian nationals should obtain
these endorsement8 was made to enable
authoritics to check the passports
more expeditiously at the time of
their departure. It was emphasised
that no one visiting India on return tic-
kets will be denied permission to return
to the country where he is working for
want of such endorsements.

(b) Yes, Sir. Tnis was not considered
necessary sinoc Indians visiting India on
return tickets were already exempted
from the requirement of obtaining such
endorsements.

(c) and (d). In view of the exemption
from such endorsements granted to In-
dian nationals visiting Indiafrom abroad
on return tickets or transiting through
India no inconvenicnce to them is
visnalised.

Proposal to send Doctors to other
cownttfes

1. SHRT MUKUNDA MANDAL:

1 othe MEinister of RBALTH AND
FAMI::Y WELFARE be pleased to
state:

{a) whethar .Govwer haxe any
pcfggy to senid'doctors tb offitr conmtries;

(b) if so, the factd thereof;
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(c) how many doctors arc working in
other countries; country-wise;

(d) whether Government propose to
modify the existing policy of sending
doctors abroad;

(e) if so, the details thercof ; and
(f) if not, why ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE SHRI NIHAR
RANJAN LASKAR) ;

sa) and (b). Under its canalisation
policy decided in 1975, the Government
of India has mide it known to the Govern-
ments of the developing countrics that
recruitment of doctors from India should
be mad- through it and not from the open
market. On receipt of requests for services
of T1liwn doctors from foreign Govern-
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ments and their agencies, etc. Lists of
suitable candidates, not falling in the
scares categories, are supplicd to the
foreign recruiting tcams in cases where
the terms and conditions of employment
are considered satisfactory.

(c) A statement showing the ni mber of
doctors who have been selected through
the Departmment of Personnel, Ministry
of Home Affairs during 1977/1978/1979
upto July, 1980 for bilateral assigr.ments
is ottached.

(d) to (f) There is no such proposal
under the consideration of the Govern-
ment, However, care is being taken to ensure
that medical pe1sonnel in the scarce cate-
goricsare rotallowed to migrate to foreign
countries.  Efforts are also being made
to ¢nsure that progressively  all recruit-
ments made by various foreign Govern-
ments and agencies is through govern-
mental channcls.

Statement

Statement sht wing the number of doutors who have been selected throngh the Decpartmenis of Personnel

& A.R. for bialteral assigrinenis

S.No. Name of the country 1977 1978 1979 1980 upto
31-7-80
1 Aigeria . —_ 97 1 —_
2 Behrain . . . . — 1 —_ —_
3 Botswana . . . . -— — —_ -
4 Bhutan . . . . . — — 2 —_—
5 Ethiopia . . . . — 4 -— 20
6 Fijvi . 3 . . . — —— — p—
7 Ilan . . . . . 774 31 6 — 5
8 Iraq . . . . . 4 11 12 [
9 Kenya . . . . ° — L — {
10 Libya . . . . . 102 103 136 5o
11 Nigeria . . . . . 6 19 4 3
1 2 Omm . . . ] [} — o= 1 9
13 PDRY . . . . . 7 47 — 3
14 SMi mbia . L) . S— 1 o e
1‘5 SOmalia ] [ K] . _— f—— — o
1"6 sri I’W . . [} . — — 127 L d
17 Syria . o e . . — 10 2 —
18 Tangzapia . . . e - — - 1
19 Upganda . . . . 14 -_— — 1
Ro Zaire . » 2 . L] —re | o L 2 ond =
21 Jembis . . . . 54 3 e r
s oy e 2 Lt Sy
Tomw: e & oy 39

|
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Ineffectiveness of insecticides

1552. SIIRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) Whether it is a fact that widely
used insecticides like DDT, BHC and
Malathion to kill malarial mosquitoes are
providing ineffective in many parts of the
country on account of the two principal
malarial vactors. A Culfifacics and A.
Stephensi, having developed resistance to
them in varing degrees, as per survey
conducted by World Health OQOrganisa-

tion;

(b) if so, whether India has developed
any new anti-malaria drugs; and

(c) if s0, the details regarding its perfor-
mance ?

THE MINISTER OF STATEINTHE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR):

(a) No. By and large  A-Cultcifacies,
principal rural vector, is responsive to one
of the three widely used Ingecticides
viz. DDT, BHC and Malathion in Rural
areas. A-.tephensi is an Urban Vector and is
countrolled by various larvicides in use,

(b) and (c). No. However newly deve-
loped Insecticides (not developed in
India) like Primiphos Methyl and Feni-
trothion are being tried on experimental
basis for evaluation of their efficacy against
the Malarial Mosquitocs in the field
environment.

Withdrawal of Double Decker Coaches
from Brindavan Express

1553 SHRI G. Y. KRISHNAN: Will
the Minister of RAILWAYS bc pleased to

state:

(a) Whether it is a fact that Southern
Railway have decided to withdraw all the
{ive double decker coaches attached to the
Brindavan Express running between Madras
and Bangalore; and

(b) if so, the reasons thercof ?

THE DEPUTY MINISTER IN THF.
MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN) :

(a) and (b). Yes, due to adverse passe-
nger reaction,
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Traction workers electrocuted

1554. SHRI A, K. ROY: Will the
Miuister of RAILWAYS be plcased to
state:

(a) the total numbrr of traction workers
clectrocuted resulting in death and phy-
sical disability in Indian Railways up
till now ;

(b) the reasons for such electrocution and

remecdial measures taken by Government
to stop recurrence;

(c) the details of the incident of electro-
cution resulting in death of one staff apd
grievious injuries of two staff under G.T.F.
O./Gujhandih on the 26th Scptember,
1980; ard

(d) the acticn taken against the officials
responsible for causing death and in-
juries of these staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) .

(a) There have been a total of 5 fatal
apd 17 non-fatal cases of clectrocution
during 1978 & 1979 among traction
workers on over 10000 Km. of electrified
railway tracks.

(b) Main reasons for clectrocution
among traction workers have been non-
observance of safety rules, negligence etc,
In every individual case, a detailed enquiry
is ccnducted and preventive steps taken
based upon findings. In addition, refresher
courses are conducted for staff from time
te time to stress various safety aspects,

(¢) On 26-9-80, cne traction gang was
engeged in cuttirg the branches of trees
infringing traction wire at Gujhandi.
Accidently  the ladder slipped and feil on
the live OHE wire resulting in dcath of
one linc man andinjuries to two Khalasis,

(d) The fact finding enquiry commit-

tee’s report is under consideration of the
Eastern Railway Administratior,

Third and fourth generation' computer

1555. SHRI A. K.ROY: Willthe Mini-
ster of RAILWAYS bhe pleased to state:

_(a) whether Government are implemen-
ting 3rd and 4th Generation computer
in Railways,

(b) if so, the details of this plan with

, the | justifications;

(c) the repercussion of this Comput-
erisation in reduction of the existing stre-
ngth of staff instead of proportionate
increase of staff commensurate with the
increasing volume of traffic and work load;
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(d) the resultant effect on the employ-
ment potentiality in Railways for Com-
puterisation Scheme; and

(¢) the reaction of Trade Unions in
Railways on Ccmputerisaticn Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) ;

(a) and (b), The propoesal for introduc-
tion of grd and 4th Generation Compu-
ters on Indian Railways is under consi-
deration and the details of the plan are
yet to be finalised.

(c) and (d). It is too early to make an
asscssment  in this  regard,

(¢) Consultations have been held with
organised labour.

New legislation on emigration
1556. SHRI GHIRANJI LAL SHARMA.

Willthe Minister of EXTERNAL ATFAIRS

be pleased to refer to the reply given to
Starred Question No. 574 on 17th July,
1980 regarding new legislation on emi-
gration and state the stage at which the
proposal to introduce a new legislation on
emigration is at present ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO)
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The proposal to introduce a new legi-
slation on emugration is presently at its
final stages of consideration and a Bill
is likely to be introduced in the Parlia-
ment shortly,

Centra! grants for Leprosy control
work

1557. SHRI HARINATH MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that a number
of applications for restoration of Central
grants to non-Governmental institutions
engaged in the Leprosy Control work are
pending with the Government; and

(b) if so, the names of such institutions
and the period since when these applica-
tions are pending ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) The relevant information may be
seen in the attached statement.

Statement

Name of the Institutions

Period since  Reasons due to which grants in aid
when these

can’t be released

applications
arc pending

I

3

1. Kusht Sevashram Leprosy Home and
Hospital, Basti,
UTTAR PRADESH

2. Chandkuri Leprosy Home & Hospi- 1977-78

tal, Baitalpur District Bilaspur,
MADHYA PRADESH.

3. Sacred Heart Leprosy Hospital 1977-78

Sakkottai, Kumbakonam,
TAMIL NADU

1967-68

From thc rccords available it appears
that the institutions did not send
their application for the continuance
of the grant beyond 1967-68,

No State Government recommendation
was received since 1977-78 1977-78
onwards,

There has been an allegation that the
institution is indulging in prosely-
tisation activities, In this connection
the Government of Tamil Nadu
has been requested to investigate
and inform this Minstry of the
factural position, The State Govt,
have now informed that there is no
basis for allegations regarding misuse
of grant and have recommended
grant in aid for 1977-78 and 1978-79
which is being considered.
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East Godavari District,
ANDHRA FRADESH

Leprosy Voluntary

UTTAR FRADESH

ASSAM.
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4. Andhra Kesari Yuvajan Samithi, 1976-77 Ne State Government recormendation.,
Rajahmundri, ANDHRA PRADESH
5. V.V.5.S. Devasthana, Annav-aram, 1975-76 No State Governmoent recommenidatior,
t SET  (entre, 1977-78 No State Goversunent recormucndation
National Leprosy Gontrol Program- was received for 1977-76.
me, Barabanki, UI'TAR PRADESH Y
Leprosy Volustary S?.;‘ZT Centre, 1978-79 No $iat cadation
Leprosy Mission, Fajzabad, fromt
Mikie ills Sava Keadra, Surthajan,  1975-77 The Iastitution did neidher opply in
the relevant year nor did send the
Andited fAccounts. Also the Uil
satior Certificate is perding for the
year 1975-56.
" Gouthami Jeeva Karunaya’ San- 1978-79 Quarterly progress Reporis huve  net

gham, Rajahmundri,
ANDHRA PRADESH

been reccived from the institution,

Central grant to Mary Culvert Holds
worth Memorial Hospital; Mysore.

1558. SHRI HARINATH MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Central
grant to Mary Culvert Holdsworth Memo-
rial Hospital, Mysore City, has been stop-
ped; and

(b) if so, the reasons therefor ?

¥ THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH &
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b) Mary
Culvert Holdsworth Memorial Hospital,
Mysore has not applied so far for a grant-
in-aid by the Gentral Government, through
the State Government, as prescribed in
the procedure laid down for such grants-
“in-aid.

Development of Buckingham Canal
from Madras to Vellore as inland
waterway.

1559. SHRI K. T. KQSALRAM:
"Will the Minister of SHIPPING. AND
TRANSPORT be pleased to state:

(a) whether Government have decided;
to devélop 160 km of Buckingham ganal
from Madras to Vellore as 4 regular in-

land waterwdys;

(b) if so, the details theredf; exd

(c) when the project is likely to ke
implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). The Government of India had
made available to the State Governments
of Andhra Pradesh and Tamil Nadu a
sum of Rs. 86-23 lakhs for restoration of
the Buckingham Canal to its original di-
mensions under the Fourth and Fifth
Five-Year Plans. The State Governments
have proposed the further development
of the Canal system by widening it from
20 ft, to goft. and deepening it from g ft.
to 6 ft. in the Sixth Five-Year Plan. They
have also propcsed the development of
link canals for inclusion in the Plan.

(c) The State Governments have re-
ported that work on the restoration of
canal to its original width and depth has’
been completed. . The Sixth Plen has not
yet been finalised.

Forbesganj-Siliguri Line

1560. SHRI D. L. BAITHA: Will the
Minister of RAILWAYS be plcased to
state:

(a) where there is any proposal for cons-
truction of a new railway line to connect



Forbesganj Railway station with Siliguri
Railway Station;

(b) if so, whether any survey was made
for its economic and commercial viability;
if so, the result of such survey together
with the proposed expenditure involved
in laying the railway line; and

(c) if so, whether Government propose
to expedite the construction of the avove
line ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) and (c). Do no arise.

Conversion of Barauni —Katihar M.G.
Line

1561. SHRI D. L. BAITHA: Will the
Minister of RAILWAYS be pleased to
statc:

(a) whether the work of conversicn of
Railway track from metre gauge to broad
gauge from Barauni to Katihar is in pro-
gress; if so, what time it would take to
complete the proposed conversion;

(b) whether it is a fact that Catihar to
Jogbani line of North Frontier Railway is
a metre gauge line and from Katihar to
Calcutta and also from Katihar to Siliguri
are broad gauge lines of North Frontier
Railway and only Katihar»—Jogbani sec-
tion is left as metre gauge line of North
Frontier Railway;

(c) whether it is also a fact that people
of the area made several representations
and led delegations to the Railway autho-
rities to consider the proposal of conver-
sion of this small section with a distance
of only 70 km from metre gauge to broad
gauge particularly in view of the fact
that Government have taken up con-
version of metre gauge to broad gauge
from Barauni to Katihar;

(d) if so, the reaction of Government
thereto; and

(¢) whether Government would also
consider taking up the conversion work
of Jogbani-—Katihar section of North
Frontier Railway also: and if not, why ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The work is in
progress and is expected to be completed
by December, 1981.

(b) Tt is factually correct that Katihar
to Jogbani line is a metre gauge line and
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from Katihar to Calcutta and also from
Katihar to Siliguri are brozd gauge. Ade-
quate transhipment facilities exist a2t Kati-
har for movement of jute ard other zgri-
cultural produce of the area to Calcutta
market.

(c) to (e). Since adequate capacity exists
on the Katihar—Joghani line to deal with
the present volume of trzffic no investi-
gations have been carried cut so fer for
the conversion of this lire into Eroad
Gauge. However the conversion of Kzatiher
=—Jogbani will be given due considera-
tion after completion cf the werk ¢r ccr-
version of Barauni—Katihar which is
already in progress. '

Chief Commercial Superintendent of
Eastern Railway

1562. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether vigilance enquiry has been
instituted against a Senior Railway Officer,
who was till very recently the Chief Com-
mercialSuperintendentofEastern Railway,
on charges of paying railway money
againstfake demurrage claims particularly
on account of carrizge of sugar, etc.

(b) ifso, the details thereof zrd the pre-
sent position of the case;

(¢) whether one Shri Agarwala,a claims-
agent, is also involved in the case; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A vigilance in-
vestigation has been made in regard to
an information allegirg irregulerities in
waiver of wharfage and demurrage by
the office of Chief Commercial Superi-
ntendent, Eastern Railway.

(b) to (d). The investigation report
has been sent to Central Vigilance Com-
mission to seek their advice as per rules
Since the case has not yet been finalised,
it will not be in the public interest to
disclose the details at this stage.
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e e Line Transport System In North
Eastern Region

1563. SHRI MUKUNDA MANDAL:

Will the Minister of RAILWAYS be 1564. SHRT MUKUNDA MANDAL .

pleased to state: | Will the Minister of SHIPPING
(a) whether Government are consider- .

ing the proposal of extension of Sealdah»— TRANSPORT  be p'eased to state the

Lakshmikantapur line to Kulpi; and detai's of the measures taken by Gover-
(b) if so, the facts thereof ? nment for the development of transport
THE DEPUTY MINISTER IN THE system in the North Eastern Region ?

MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) Yes. . THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND

(b) A preliminary engineering-cum- TRANSPORT (SHRI BUTA SINGH)

traffic survey has been carried out by
Eastern Railway for construction of a

new BG line between Budge-Budge and In the Central Sector Schemes the rail
Nankhana including Lakshmikantapur . . .

Kulpi link. The report which has been projects and new railway lines taken
recently submitted by Eastern Railway to . .

the Ministry of Railways is under exa- up in North Eastern Region are as
mination. under
Sy

Project Route Length (Kms,)
1 2

1. Gauge conversion between New Bongaigaon and
Guahati, . . . . . . . 157

2. New Lines

(i) Guahati-Burnihat . . . . 28

(ii) Amguri—Tuli . . . . . 17

(iii) Balipara-Bhalukpong . . . . 33

(iv) Lalabazar-Lalaghat-Bhairathi . . 49

(v) Silchar-Jaribam . . . . . 50

(vi) Dharamnagar-Kumarghat . . . 33.5

2. Road activities that are being carried out are =

(i) National Highway . . . . 3800 km length, .

(ii) Strategic Roads . . . . . 495 km length,
(iii) B.R.D.S. Projects . . . . 7311 km length,
{iv) North Eastern Council Schemes for . 1745 km length for which estimate

roads, . . . . . have already been sanctioned, The

total length as per schemes included
in 5th & 6th Plans would be 3000 km,

3. For improving inland water transport, the following schemss have been taken up:—

(i) Criss-cross-cum-passenger service on the river
Bramaputra in Assam,
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(i) Commercial service in river Borak in Assam.

(iii) Running of commercial service on river
Subansiri in Assam.

(iv) Cargo-cum-passenger Criss- cross service on
Brahmaputra between Sadia and Dibrugarh
in Assam,

(v) Preparation of detailed project report for
construction of a slipway at Pandu in Assam.

(vi) Techno-Economic survey and other investi-
gation on the Ganga-Bhagirathi-Hooghly
system of rivers between Farakka and Haldia
in West Bengal.

(vii) Construction of Jetty at Raidighy for landing
facilities in Suderbans in West Bengal.

(viii) Gonstruction of jetties and acquisition of ferry
vessels for ferry service on Hooghly between
Calcutta ard Howrah in West Bengal.

(ix) Construction of pile jetty at Nazat in West Bengal,

(x) Construction of concrete jetty at Gossaba in
West Bengal.

3.1 CIWTCis operatingiver services between :-—

(i) Between Calcutta and Gauhatij via Bangladesh,

(ii) Bctxcm Calcutta and Karimganj via Bangla-
desh,

(iii) Bgtv;lcen Calcutta and Narayanganj Bangla-
csh,

(iv) Between Calcutta and Khulpa (Bangladesh),
(v) Between Calcutta and Farakka.

(vi) Between Calcutta and Tripura (river-cum-
road service),

8.2 With the planned investment in improving the
position of infrastructure, the Corporation is
equipping itself to provide additional facilities.

-

4  The State Governments/Union Territory Ad-
ministrations in the Region have planned, through
their State Plans, the augmentation of suitable
vehicle fleets and related information.




New Railway Lines in South Bihar

1565. SHRI RAM SINGH SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have decided
to construct new railway lines in the
South Bihar; and

(b) if so, the progress made so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The
construction of a new BG railway line
between Talgaria and Tupkadih (33 kms.)
in South Bihar has already been approved
and the work is in progress.

A Reconnaissance Traffic-cum-Engine-
ering Survey for the construction of a new
BG line connecting Ranchi Road—Hazari-
bagh Town—Koderma—Giridih has just
been completed and the survey report is
under examination. A final decision in
the matter will be taken after the survev
reports are examined from all angles, sub-
ject to availability of funds and clearance
by the Planning Commission. Survey for
Mandar Hill'—Baidyanathdham is also
in progress. Further consideration to this
project will be given after the results of
the survey become known.

4-Wheeler Wagons

1 I5\166. SHRI V. S. VIJAYARAGHA-
VAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have recently
allowed an escalation tn the cost price of
four wheeler wagons ;

(b) if so, the extent of escalation
allowed; and

(c) the backlog in the production of
four-wheeler wagons at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKAR]JUN) : (a) The Ministry of
Railways have recently placed fresh
wagon orders which take into account
the escalations in the intervening period
and other factors since the placement
of previous orders.

(b) The extent of price increase allo-
wed in recent orders with base date
1-4-1980 with respect to carlier orders
with base date 1-3-78 various from 439,
to 54% depending upon the type of
wagon.
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(c) The outstanding wagon as on
1-11-1980 on the Wagon Industry (in-
clusive of the recent orders) were 41,352
wagons in terms of 4-wheelers.

Compulsory Helmets for Pilliom Riders

1567. SHRI F.H. MOHSIN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the Central
Government issued orders making helmet
compulsory even for pillion riders of
scooters (two wheelers ) ;

b) whether it is also a fact that the
order has been stayed ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) to (c). Yes, Sir. Provision of Sec-
tion 85-A of the Motor Vehicles Act,
1939 and the Motor Vehicles (Protective
Headgears) Rules, 1980, relating to
compulsory wear ing of helmets were
to come into force from 1-11-1980. The
relevant notifications were, however,
cancelled on 31-10-80. The rules
framed by the Govt. were examined by
the Committee of the Rajya Sabha on
Subordinate Legislation.  Keeping in
view their  observations, it was
to look further into the question of le-
gality and constutionality of categories
cf persons who are to be exempted from
the provision of the Act.

Treatment of Cancer thro Homo-

eopathic system of cines

1568. SHRI V.S. VIJAYARAGHA-
VAiI + Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government are aware
of the claim made by some Indian doctors
that cancer can be cured permanently by
homoeopathic treatment;

(b) whether Government intend to
¥ivc some financial assistance for doin
urther research and develop the medi-

cine in adequate quantity ; and
(c) if so, the details thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE : (SHRI NIHAR
RANJAN LASKAR) : (a) No.

(b) and (c) Does not arise.
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Steps taken to restrict smoking and
advertisements on smoking

1569. SHRI CHIRAN]JI LAL
SHARMA ; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to refer to their reply given to Starred
Question No. 8g6 on the 7th August,
1980 rega:ding steps taken to restrict
smoking and advertisements on smoking
and state the nature and details of steps
taken or proposed to be taken to res-
trict smoking and advertisements of
cigarct'es ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAL
RANJAN LASKAR) : 1. In order to
provide certain restrictions in the pro-
duction, supply and distribution of cig-
arettes, the Government of India has
enacted a legislation namely “The
cigarettes (Regulation of production,
supply and distribution), Act, 1975”
which is in force with effect from 1-4-76.
The Act was forwarded to the State
Governments in the year 1977 for
implementation of its various provisions.

2. Several States have passed laws
prohibiting  juvenile smoking  and
smoking in public places like cinema
halls, buses etc.

3. Mass publicity campaign on
the hazards of smoking have been unde:-
taken through publication and mass
media by CHEB. Films on the subject
have been prepared and they are being
shown in cinema halls. Four scripts
on smoking and health hazaids have
been sen: out by CHEB to all the stations
of All Iadia Radio and TV Centres.

4. The Cential Health Education
Bureau had developed health education
syllabus which includes the topic related
to hazards of smoking and its bad effects
on health for students of Classes IX and
X under the Central Board of Secondary
Education.

5. In order to ensurc uniform stan-
dards of mateiial being prescribed in
the text books all over the country the
Ministry of Health and Family We'fare
have suggested to the Ministry of Edu-
cation that a Chapter on “Harmful Effects
ol Smoking” may be prepared by NCERT
in consultation with the Central Health
Education Bureau, which after approval
may bhe recommended to the various
States/Union  Territories for inclusion
in the School level text books.

2528 L.S.—7
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6. Tax burden on producation and
sale of cigarettes has been jncreased to
make smoking more prohibitive.

7. The All India Radio and Door
Darshan have taken a decision not to
accept advertisements regarding cigare-
ttes and other tobacco products in their
commercial services.

8. Indian Airlines have extended
the “No Smoking areas’” in the various
aircrafis and have stopped the permissive
annou ncement, “You may smoke, if
you wish”.

Condition of Natiomal Highways Nos
31 amd 34

1570. SHRI A. K. ROY ; Will be

Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a {act that the condi-
tion of National Highway No. 31 and
National Highway No. 944 Nerth
Bengal connecting Assam with rest of
India has been very bad in many places
affecting regular traffic ;

(b) if so, details of such places ; and

(c) if so, the steps taken to repair the
same

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
{a) to (c¢) . No. Sir, Only the stretch of
N.H. 34 between Pagla-Malda and
Gazola, north of Farakka was affected by
high and prolonged floods in Ganga and
its  tributaries during Scptember, 1980
and traffic was dislocated for a couple
of days. However, immediate repair was
carried out and normal traffic restored.
The Ministry of Shipping and Transport
is not aware of any traffic dislocation on
N.Pcll. 31 due to bad conditions of the
road.

Effect of Port Strikes on Tea Export
in Intermational Market

1571. SHRI SANTOSH MOHAN
DEV: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:
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(a) whether continuous  port-strikes
in Indian Ports have adversely affected
the normal functioning of our Ports and
thereby seriously handicapped the Indian
tea export in International Market; and

(b) if so, what steps have been proposed
by Government to stop such erratic strikes
in the port-areas for reviving the export
potentiality of Indian tea in International
Market ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a)&(b). Bulk of the tea exports
arc handled at Calcutta and Cochin Ports.
At Calcutta, the labour situation has been
quite peaceful during the current finan-
cial year except for minor stoppages of
work. There has been no major complaint
of disruption of tea  exports  since
January 1980 due o labour strikes.
Howecver, shipment of tea was affected
from Calcutta due to strikes by certain
tea handling workers of private Tca Ware
Houses and also of the workers under the
Tea Trading Corporation of India, who
are not employees of the Calcutia Port
Trust. The Calcutta Port Trust could
only use its good offices for resolving such
labour disputes.

At Cochin Port, shipment of tea was
affected during current vear from 15-6-1980
to 13-7-1980 due to strike by the Port
Trust’s cargo handling workers.  This
dipute was resolved subsequently.

On the whole, the total tea exports
from the Indian Ports for the period April
1980 to September, 1980 are higher than
the quantum for the corresponding period

in 1979.

Negotiations are held by Port manage-
ments with the labour unions to resolve
disputes so that strikes arc averted to the
cxtent possible,

News items captioned ‘India hard hit
by doctors Emigration’

1572. SHRT CHINTAMANI PANI-
GRAHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether the attention of Government
have bcen drawn to the News-item pub-
lished in Free Press Journal of grd Octo-
ber, 1980 under the heading ‘India hardhit
by doctors emigration; and

(b) if so the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) Yes.
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(b) This news item refers to a World
Health Organisation (WHO) study title
“Physician and Nurse Migration”. This
report is yet to be fully examined by the
Government. However, the Government
has already taken a number of steps to
check drain of medical manpower from the
country. A statement indicating the
steps taken by the Government in this
regard is attached.

Statement

The following steps have been taken by
the Government to disconrage brain drain
of medical manpower to forcignn coun
tries:

(1) 1cstrictions on medical graduates
going abroad for higher education
and training;

{i1) grant of advance increments to
special y qalified candidates on the
rccommendations of the Public
Service Commissions;

(i11) improvements in the service condi-
tions of doctors, particularly in the
rural areas;

(iv) community orientation of medical
education with c¢mphasis on  the
preventive, promotive, curative and
rehabilitative aspects of health care
services to  attract larget number
of doctors for employment in the
1ural arcas; and

(v) holding of the prestigeous membe-
ship examinations by the National
Academy of Medical Sciences
which correspond to the foreign
qualifications such as FRCSMRCP,
etc.

Number of Members in D.T.C. Board

1573. SHRI CHANDRA PAL
SHAILANT: Will the Minister off SHIP-
PING AND TRANSPORT be plcased
10 state:

(a) the nv miber of Members in DTC
Board at present;

(b) whether some vacancies on said
Board stll exist;

(c) if so, whether Inter-State, Educa-
tional and Scheduled Tribes interests ate
not represented on that Board; and

(d) whether Government propose (o
filllup the vacancies from the above
interests ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPIING AND
TRANSPORT (SHRI BUTA SINGH).
(a) Five,
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(b) Yes, Sir.
(c) and (d): While nominating non-
official members to represent gencral

interests, on DTC Board, the suggestion
will be kept in view.

wtagy faet Maw /|1

1574. 0t TR &t TEL ¢ FAV
WMAT gg FATA FT FAT FA F

(%) wd9w, 1980 § &Hamge =2y
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T faurr & Fwatfat &1 gra 915 A7

(@) afz g a1 g7 @¥g 7
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(vi)

Open Tenders for Goods and Parcels
Handling Contract at Shalimar

1576. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether open tenders invited for
the third time for Goods & Parcels hand-
ling contract at Shalimar were opencd on
15th October, 1976;

(b) whether, just after  opening of
tenders, instructions  were issued by the
Director Traffic  (Commercial) Railway
Board not to finalise tenders till further
instructions in the matter;

(c) if so, the reasons therefor;

(d) what furthcr steps were taken by
the Railway Board to ensure finaligation
of Tenders within the normal velidity
period of three months for such ternders;
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(e) whether it is a fact that the Railway
Board instructed South Eastern Railway
to send all tenders for finalisation to the
Railway Board; and

(f) waatisthe presentposition of tenders
and how much more time is reguired by
the S.E. Railway and Railway Board to
finalise the award of contract in favour of
m)Ist cormpetitive tenderer?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) Yes.

(b) and (c). Yes. Tnis Ministry was
examining certain matters  having  a
bearing on the finalisation of the contract.

(d) Aftercxamining the case instructions
were issucd by the Ministry of Railways
to finalise the award of the Goods Hand-
ling Chontract keeping in view the extant
rales oa e subject, but on acco nt of an

iterim tnjunction order passcd
by the Calcutta High Court on  this
cage,  the - tenders could  not  he

finalisrd. 'Tae period of  validity was,
however, extended by the tenderers from
tim* t) U 0> onrequestby South Eastern
Railway.

((‘) No.

(f) An interim  injunction order has
bh-en pisstd by the Calcutta High Court
in th's c1ise.  Further action in the matter
wHuld be tiken after the vacation of the
Court’sinjunction.
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T.V. picture on Sanjay Gandhi shown
at London

1578. ACHARYA BHAGWAN DEV:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government are aware
that a T.V. film which presented a  tar-
nished image of late Shri Sanjay Gandhi
was shown by London Television a few
days back;

(b) if so, whether the Governmment has
lodged any protest with the British Go-
vernment in this regard, because it has
deeply hurt the feelings of Indian people;

(c) whether this film was produced in
India with the permission of Government
of India and whether the pecimission of
Governm~nt of India was sought before
taking it out to London; and

(d) t‘u: steps taken by the Government
to stap tie production of similar films in
future?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir, BBC had presented
a newsitem(nota TV film assuch) on the
late Shri Sanjay Gandhi in its regular
“News Night® programme on the 23rd
June, 1980. The item which was an
attempt at asessing the political signi-
ficance of the late Shri Sanjay Gandhi,
had an objectionable sequence and com-
ment in it.

(b) The Indian High Commission
took up the matter with the Director
General  of the BBG who conveyed in
writing 10 our High Commission on the
14th October, 1980, BBC’s regret on the
offence caused. The Ministry of External
Affairs had also taken the matter up
with the local representative of the
BBC. who also clarified that the reportage
was notbased on any contribution from the
BBC's Delhi office.

(c) and (d): The visuals of this TV news
item were filmed in India at the time of
the tragic death of Shri Sanjay Gandhi.
Introductory footage included in the film
were scenes from the General Elections
held in January, 1980 which were covered
by the BBC under its regular news pro-
gramme. No prior permission of the
Government of India i¢ needed for routine
TV coverage of news by foreign corres-
pondents. However, if any TV team
wishes 1o produce a film on a person
of prominence or an imporant project,
they are subject to rules and regulations.
Such filming is donc under the guidance
ofa Liaison Officer attached to the foreign
TVteams. The Governmentigstipulating
more detailed pe-conditions about TV
and other films on India sought to be
produced by foreign agencies/organisations
to ensure that negative publicity about
India and Indian leaders is prevented.

Providing a stoppeage of West Coast
Express at Kuttipuram

1579. SHRI E. K. IMBCHIBAVA:
Will the Minister of RAILWAYS be
pleased to state the action taken on the
representation for stopping the West Coast
Express at Kuttipuram Railway Station
and providing reservation fzcilities at
this station ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : Out of 10 pairs of
Passengers carrying trains which pass
throug Kuttipuram station, g pairs
have stoppages there, These  gervices
adelguately serve the traffic requirement
of Kuttipuram. There is, thercfore, no
traffic justification for stoppage of 27/28
Madras-Mangalore West Coast Express
at Kuttipuram.  Besides, 27/28  pass
Kuttipuram during inconvenient hours of
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the night when much traffic is not
likely to offer. However, passengers wan-
ting to travel by 27/28 West Coast Express
can do so with a change-over at Shoranur
where convenient connections are available.

Wireless Operators on Seuth Central
Railway

1580. SHRI ~ MOTILAL HASDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the sanc-
tioned strength of wireless operators on
the South Central Railway is 53 ard
the actual working stiength is orly 34 s
on 1-1-79;

(b) whether it is a frct thet the up-
grading was worked cut cn the sercticred
strength of 53 and not on the cctizl wer-
king strength of 34 on the Scuth Certrel
Railway;

(¢) whether the sanctioned strergth of
wirrless operators on Southern Railway
is 86; and

(d) is so, the reasons for the disparity
in working out up-gr:ding on szrctiored
strergth on the South Central Ratlwey zrd
on actual strength on Scuthenr Railwoy?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIKARJUN) : (a) The sanctioned
and actual working strergth of Wireless
Operators on South Central Railwzy
as on 1-1-79 was 53 and 43 respectively.

b) Yes.
(¢} Yes, as on 1-1-79.

(d) The upgradation on the Southern
Railway has been made on workirg
strength of Wireless Oreratorseszmun ker
of vacant posts in the base grade caznnot
be filled as they are surpli s to requirement.

Recovery of Posters, files of a Trade
Union from the Cupboard of the
Traffic Manager

1581. SHRIMATI PRAMILA DAN-
DAVATE: Wi'l the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it isa fact that the D.T, C.
fficials have reccvered posters, files be-
longing to a Trade Union from the cup-
board of the Traffic Manager;
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(b) it so, the details thereof: and

(c) whether any action has been taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF , SHIPPING AND
TRANSPORT. (SHRI BUTA SINGH)
(a) and (b), The Delhi Transport
Jorporatiop has informed that the Traffic
Manager prcceeded on leave w.e.f. 2-8-
1980 for a period of one week and thereafter,
continued to extend it from time to
time, He was repeatedly requested to
hand-over the keys of aifferer.t cabinets
which were in his possession. When he
did not do so a Committee of four cfficers
ot the Corporation was constituted and
asked tc open the cabinets and preparc an
inventory of papers ard cther articles,
The Cemmittee in its report of grd Oct,,
1980 reported that onc of the steel cabinets
in the possession of Traffic Manager contai-
ned the following papers:—

(a) Wall poster of Delhi Parivahan Maz-
dnor Sangh, regarding assault on ’workers,

(b) Wall poster of Delhi Parivahan
Mazdoor Sangh regarding appeal to the
Government of India.

(¢) Photo copy of Delhi Parivahan
Mazdoor Sangh letter No. DPMS/Misc./
77 dated 10-5-77 frcm General Secretary
to Hon’ble Labour Minister, Govern-
ment of India,

(d) Phote copy of Bhartiya Mazdocr
Sangh letter No, BMS/DP{Genl. (77 dated
10-5-77 from General Secretary, Bhartiya
Mazdoor Sangh to Hon’ble Minister of
Shipping and Transport.

() One blank subscription book of
DPMS containing 100 receipts of Re. 1/-
each (A2-9g01 to A2-10000),

(f) One blank letter head sheet of DPMS.

(c) The GQCorporation has stated that
the matter is being referred to the com-
p~tent disciplinary authority in the case.

Singapore P.M. allegation that he was
not allowed to meet Smt. Indira Gandhi

during Janata Regime

1582. SHRI MOOL CHAND DAGA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it isa fact thatin a recent
meeting of Commonwezlth countries,
the Prime Minister of Singapore stated
that he was not _allowed hy the former
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Janata Government to meet Shrimati
Indira Gandhi ;

\b) if so, how far itis trie ; and

{c) the re-action of Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) to (c). Yes Sir. The Prime
Minister of Singapore, Mr. Lee Kuan
Yew stated at the inaugural session of
CHOGRM-II held irn Delhi on Septem-
ber, 4, 1980 that when he was in Delhi
in 1978, he had difficulty in arranging
a meeting with Shrimati Indira Gandli,
The Prime Minister of Singapore, it is
confirmec, had expressed a desire to
meet  Shrimati Indira Gandhi when he
visited India in December, 1978, The
propcsed meeting, wss, unfortunately,
not included in the final programme
drawn up for Prime Minister Lec K an
Yew's visit,

Deaths due to Encephalitis in North
Bihar

1583. SHRI K. M. MADHUKAR :
SHRI SURYANARAIN SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whetheritisa fact that the mosqui-
tos causing encephalitis have been rzging
in Champaran district of Bihar since
last January and hardly any step was taken
to launch any offensive against the mos-
quitos ;

(b) whether it is a fact that Union
Government have failed to supply anti-
encephalitis vaccine to the State despite
latter’s request for that ; and

¢ (cg if so, the details and reasons there-
or ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) According
to epidemiological data there were 107
cases and 48 deaths due to encephalitis
in the East Champaran Distriet of
Bihar from January to October, 1980.
No request for assistance has been
received from the Bihar Government
in this regard.

(b) and (c). Immadiately -on .the
receipt of the report of incidence of
Encephalitis in the State of Bthar, .the
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Government advised the State Gov-
ernment to collect 5,000 doses of vac-
cines against the diseases, from the
Diseases, Delhi to which no response
has been received from the State
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Government so far.
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M. G. Wagons Bottled up in N. E.
Frontier Railway

1585. SHRI ARJUN SETHI : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that despite the
1,200 ~0ld metre gauge rail wagons
bottled up in the North-East Frontier
Railway owing to the student agitation in
Assam, the Indian Railways are experienc-
ing a surplus of metre gauge wagons while
pressures for a high turn-round of broad
gauge wagons and other factors are respon-
sihle for keeping 19,170 BG wagons on the
sick list ;

(b) ifso, whether Government propose
to buy wagons in the next five years to
meet growing transportation need ; and

(c) if so, the details regarding pro-
gramne of Government in this regard ?

THE DEPUTY MINISRTY IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : (a) Indian Railways
do not have any surplus of metre gauge
wagnre. Their  aveilability is  further
affected by the hold-up on the North-east
Frontier Railway. ‘[ne shortage of broad
gauge wagons is being felt due to increase
in their turn-round and greater incidence
of thcir being on the sick list.

(b) Yes.

(c) In order to meet the anticipated
increase in traffic during the next five
years and to make adequate provision for
replacement of over-aged assets, the Rail-
ways plan to acquire about 1,10,000
wagons during 1980 —85subject to the
availability of resources.
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Deaths in U. P. due to use of Sub-
standard Medicines

1587. SHRI RAJNATH SONKAR
SHASTRI :Willthe Minister of HFALTH
AND FAMILY WELFARE be pleased
to state :

(a) whcther it is a fact that a large
number of persons died in U. P. because
of the epidemics that broke out in the
wake of recent inods in the State ;

(b) whether itis also a fact that one of
the reason for the deaths was the use of
sub-standard medicines during the relief
work ;

(c) ifso,the number of persons died in
various parts of Uttar Pradesh as a result
thereof ; and

(d) the nature of the Central assistance
given to the State Government to fight the
epidemics ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LLASKAR): (a) to (d). The information
is being collected and will be laid on the
Table of the Sabha.

Indo-Pak Relation

1588. SHRI K.P. SINGH DEO:

SHRI1 SUBHASH CHANDRA
BOSE ALLURI :

Will the Mipister of FXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fect the Pak Presi-
dent in a Press Conference at Bonn
hinted at the desirability of improving
Indo-Pak 1elations ;
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(b) whether subsequent to this the
Government of Pakistan have made any
concrete proposals to resolve outstanding
issues between the two countries ;

(c) if so, the details thereof; and

(d) whether the Government of India
propose to take any initiative in this
regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMH.\
RAO) : (a) Addressing a press confcrence
at Bonn on October 10, 1980 during his
visit to the Federal Republic of Germany,
President Zia-ul-Haq is reported to have
stated that <the rclations between India
and Pakistan depend on a lot of goodwill”
and that he was ¢hopeful about good
neighbourly relations with India®.

(b) No, Sir.

(c) Does not arise,

(d) Gevernment of India have indica-
ted their  willingness to  continuc
the process of normalisation of relatiors
and accelerate its pace ip several concrete
areas, Government of India’s commit-
ment to improvirg relations with Pakistan
under the Simla Agreement has been  re-
iterated on several occasions and itsis hoped
that the Government of Pakistan will
reciprocatc.

News jtem Entivled Murky Cu]tural
relations’

1589, SHRI S.M. KRISHNA : Will
Ue Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his attention has been
drawr to the pews item ‘Murky Cultural
Relations’ appearing in the ‘ONLOOK-
ER?, Bembay dated 16-31 October, 1980

on page 7 ;
(b) if so, his reaction thereto .

(c) whether there have been many
such cases like this wherein in name of
propagation of Hindi in foreign countries,
the Indian Council for Gultural Relations
under the previous regime squandered
public money *

(d) if so, the details thereof : and

(¢) the action which Government
propose to take to set matters right ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) Yes, Sir.
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(b) The allegation made in the news
item that a Hindi journalist had received
a grant of Rs, 3,000 per moath to pursuc
a study of growth of Hindi in Zew Zealand
& Fiji Islands is not true, The Indian
Council for Cultural Relations, however,
as part of the celebrations of 100 years of
Indian migration to Fiji, took up the
project of the publication of Histrery of
Indian Migration to Fyji and commisseiontd
Shri J.P. Chaturvedi Chief Editor <Lok
raj®, to write a beck or it,  Inthe course
of the project he visited the Fiji Isla, ds,
Shri Ghaturvedi was paid 2n honourarium
of Rs. 2,000/- a mcrth plus Rs, 650/- for
the services of a Research Assistant and
Rs, 350/~ per month for nccessary steio-
graphic assistance, This payment was
made to him for a period of 15 mereth
upte June, 1g8o.

(c) No, Sir,

(d) and (e). Docs not arise,

Mutual Fixation of ratio of Forces
between India and Pakistan

1590. SHRI R.L. BHATIA :
SHRI K. PRADHANI :
SHRI ARJUN SETHI :

Will the Minister of EXTERNAL
AFFAIRS be plcased to state

(a) whether Pakistan has again raised
the question of mutual fixation of ratic
of forces and level of armaments with India
and creation of a nuclear weapon free cone
in South Asia ; and

(b) ifso, Government’s reaction thereto?

THE MINISTER OF EXTERNAIL
AFFAIRS (SHRI P.V, NARASIMHA
RAO) : (a) Yes, Sir.

(b) On the question of mutual fixation
of ratic of forces ard level of armaments
between lndia and Pakistan, Government.
of India have unambiguously conveyed its
position to the Government of Pakistan
on several occasions. Government of
India’s stand is that the pre-requisite for
consideration of such a proposal is the
creation of trust and confidence between
the two ccuntries and it is to this that
the two countries must address themselves
in the firstinstance.

On Pakistear®s proposal to establish
a nuclear weapor free zcne ir South Asia,
Government of India’s stand has been
that whilst it firmly supports the depu-
clearisaticn of various regions of the world,
it feels that such nuclear v eapon free zores
must cover district snd well defined
geographical zones of the world and that
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the participation in such nuclear weapcn
free zones should be on a\oluntary basis,
Moreover, a nuclear weapon frec zone
could only follow a total absence of nu-
clear weapons. However, nuclear
weapoas already exist in the Asia Pacific
region and the presence of foreign military
bases in the Indian Ocean has complicatec
the security environment of the region,

Grain  Lighterage arrangements
undertaken by Central Inland Water
Transport Corporation

1591. SHRI1 JYOTIRMOY BOSU :
Will the Minister of SHIPPING AND
TRANSPORT Dbe pleased to state :

(a) whether it is a fact that Mjs.
M.M.P. Lines (P) Limitea have defrauded
the Central Inland Water Transpoit
Corporation of several laklis of rupees on
account of grain lighterage arrangements;

(b) whether following revelations by
Comniittce cn Pubiic Undertakings the
Galcutta custenis have levied a duty of
R«, 20 lakhs on purchase of vacuvators by
CIWTC in a dubious manver ;

(c) details of offlcials for not dcclaring
correct value cf vacuvators ; and

(d) action taken against Central Inland
Water Transport Corporaticn  officials
for defrauding the Governiment cxchequer
and other relevant details ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) The affairs ~f Central Inland Water
Transport Corpciation Limited were
examined by the Committee ¢n Public
Undertakings who pointcd out various
irregularjties committed inter alia by Ms,
M M.P. Lines /P) Limited it the grair
lighterage operations, GBI have registered
fcur cases inter alia 2gainst MUN Pal, the
Mar aging Dircctor of this firm ond their
report is awaited, ‘The Corporation have
reported that they have an outstanding
claim of Rs. g.07 lakhs against this firm
arising cut of this contract and the
matter is under negotiation between the
twc parties,

(b) Yes, Sir. As a result of revelaticn
by COPU, the Asstt. Collectc r of C'ustoms,
Calcutta has levied extra custom duty of
Rs. 19,82,667.55. The Corporation have
preferred an appeal -against this extra
lcv?r before the Collector of CGustoms,
gfa cutta and the mauter is not vet disposed

(c) The details of the officers will only
be known after the CBI report has been
received.

(d) Action can vuly be initiated against
the officials of the Corporaticn after the
report of GBI becomes available.

CB.I cases against S/Shri M. N. Pal
and K. Chelliah

1592. SHRI JYOTIRMOY BOSU .
Will the Minister of SHIPPING AND
TRANSPORT be plezsed to state:

(a) whether a number of cases have
been registered by the C.B.I. agezirst
M. N. Pal, Manager Director of M.M.P.
Lincs and K. Chelliah, foin'er Chzirnizr-
cum-Managing Director; CIWTC for
collusion to defraud the corporaticen in
grain lightcrage contract;

(b) what action has hcen taken
against Sarvashri Pal and Chelliah; and

(c) whether  Shri  Chelliah  has
been placed under suspension owirg to
the large number of cases registercd
against him?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) The G.B.I. has registered four cases
against S/Shri M. N. Pal, Managing
Director of M.M.P. Lines and K. Chel-
liah, ex-Chairman-cum-Managing Direc-
tor, Central Inland Water Transport
Corporation, Calcutta for collusion to
defraud the Central Inland Water Trans-
port Corporation in grain lighterige ccr-
tract.

(b) The above mentioned cases are
still under investigation by the C.B.I.

(c) No, Sir. Shri Chelliah has re-
verted from the post of Chairman-cum-
Managing Director, Central Inland
Water Trangport Corporation Limited,
Calcutta, to his parent organisation viz,
Shipping Corporation of India. The
Shipping Corporation of India has stated
that their solicitors have advised that it
would be pre-mature to order suspension
of Shri Chelliah on the basis of first
information reports only,

STATEMENT CORRECTING REPLY
TO U.S.Q. No. 6235 DT. 31-7-80 RE.
OPENING OF A BIOLOGICAL LABO-
RATORY IN GOVT. MEDICAL
STORE DEPOT, MADRAS

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND): In reply to the
above question, the following answers
were given =

214
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“(a) Taere are 3 laboratories under
the administrative control of the Ministry
of H=1lth and Family Welfare which are
entrusted with the statutory testing of
samples of drugs under the provisions of
the Drugs and Cosmetics Act, 1940 and
the Rules thereunder. The particulars re-
garding the names of these laboratories
and the States in which they are situated
are as under :—

1. The CQCentral Drugs
Laboratory, 3, Kyd

Street, Calcutta. West Bengal

2. The Central Indian
Paarmacopoeia La-
boratory, Raj Nagar,
Ghaziabad. ; =, Uttar Pradesh

3. Tie Central Rese-

arch Institute, Himachal Pradesh

Kasauli.

(b) The Biological Laboratory
was sanctioned at Govt. Medical Stores,
Depot, Madras during 1972 and neces-
sary posts connected therewith created
during that year. It was decided that the
ancillary posts would be filled only after
the Director, Biological Laboratory joins.

(c) to (e). The Director of the Labo-
ratory joined the service on 18t Novem-
ber, 1978. Te selection for all the senior
posts has since been finalised and the
ancillary staff also sanctioned in Decem-
ber, 1979. The Biological testing of the
Laboratory will start functioning as soon
as the staff is appointed. In the absence
of functioning of Biological Laboiatory,
the building has been partially utilised
by the Depot as wellas by the B.C.G.
Vaccine Laboratory, Guindy.”

It has becen observed that the infor-
mation given in the Lok Sabha was in-
accurate and hence it is necessary to cor-
rect the information given earlicr. The
correct replies are as follows :—

‘“(a) Same as given earlier.

(b) & (c). Yes.

(d) Although the building of Biolo-
gical Laboratory and Animal House at
Government Medical Stores Depot,
Madras, with all amenities, was comple-
ted in 1965, no headway was made for
commissioning of the Biological Labora-
tory and Animal House because of the
difficulties faced in the recruitment of
suitable officers to man the different

branches of the Laboratory. The follow-
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ing three posts were created kefcre 1968
in the Laboratory in the Gazetted cadre =

1. Pharmacologist One
2. Bacteriologist One
3. Sr. Scientific Officer One

Following subordinate nucleus staff
was to be provided fromx Ccntrel Drugs
Laboratory, Calcutta ;—

1. Chemist . . . . 1
2. Agistant Chemists . . 2
3. Laboratory Assistants . 2
4. Laboratory Attendants . 2

These posts were to be akbscaled in
the Biological Laboratory, Mzcias, when
established.

In so far as filling of the Gazetted
posts of Pharmacologist and Bzclariolcgist
18 concerned, in spite of repcated advertise-
ments through the Unicn Public Scivice
Commnussion, no suitable officer could le
recruited as the candidates were eitlcr
notconsidered suitable for the job, or when
some suitable candidates were sclected
by the Gommission, they declined the cffer,
obviously for the 1eason that the scale « f
pay of the post was not attractive and
there weie no promotionzl aventes. These
posts were, therefore, upgraded »rd tle
following posts were cicated in January,
1972:—

1. Directors -One (Rs. 1300—17%c0)

2. Asistant Director (Bact.)» Orne
(Rs. 1100—~1600)

3. Agistant Director (Pharm.) —
(Rs. 1100--1600)

The sanction for ancilliary posts was
also issued by the Directorate Genceral of
Health Services in 1972.

In the sanction issued, to cnsure fill
deployment of staff, it was stipulated that
recruitment to these posts will take cffc ct
after the Director of the Laboratory
joins. The candidates selected for the post
of Director by the U.P.S.C. declined to
accept the appointment one after the other
and it was only in 1978 that the present
incumbent ultimately joired s Directer
on 18t November, 1978. Immediately
thereafter, action was initiated to revive
the non-gazetted posts and sanctions issued
in 1979. Action hag also been initiatcd to
frame the recruitment rules for arcills ry

posts and to fill up these posts as soon
as possible.
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(¢) Due to delay in the commission-
ing of the Biological Laboratory, the
building has been put to alternative uses.
1t is difficult to work out the loss, if any,
incurred by the Government on thil a-
count, as the cost of the building, if the
same was to be constructed now, would
be much more than what was in the year

1965,

12 hrs,
RE. ADJOURNMENT MOTIONS
(Interruptions)**

MR. DEPUTY-SPEAKER: Allof
you may please take your seat. Hon.
Members, the purpose for which you raise
these igsues become meaningless for the
simple reason that it is not being done
in an orderly manner. You want to
represent some problem. But if every one
of you gets up, we are not able to under-
stand anything. You say something, but
people, in the press gallery or in the
other gallery or people in the country
are not able to understand what you
represent here. Therefore, I would very
humbly reguest you, I am not advising
you, but very humbly requesting you to
listen to me, I will make some announce-
ment now, Then, if anybody has any
grievance, he can definitely get up and
tell me and whatever is permitted accord-
ing to the rules, because the rules were
framed by you, I will abide by the rules,
I will implement them. (Interruptions).
And for your information, if anything is
not done in an orderly manner, it shall
not go on record. Anything done in an
orderly manner according to the rules
only wtl go on record. (Inteniuptions). 1
have said that nothing will go on record.

(Interruptions)

MR. DEPUIY-SPEAKER: I recei-
ved a number of notices of adjournment
motions rcgarding bye-election in the
Weir Assembly constituency in Rajas.
than. I mentioned these notices in the
House yesterday and had observed that
thc notices had been refirred to the
Minister of Law for ascertaining factual
position. I have recieved a reply from
the Law Ministry intimating inter-alia
that the issue involved is essentially one
of fact and it is understood from the
Election Commission that the matter
is being inquired into.
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Oa receipt of a further note from
the Law Minister indicating the final
position, a decision would be taken on
the notices.

(Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North-East): I also gave an
adjournment motion.

MR. DEPUTY-SPEAKER : About all
other adjournment motions, if you have
not been informed otherwise, they are
under consiceration.

(Interruptions)

DR. SUBRAMANIAM SWAMY :
You say, according to the rules. Let
me read out the rules. I am quoting from
Kaul and Shakdher, Volume I....-
(Interruptions) Rules 56 to 60 deal with
the adjournment motions. At page 418 of
Kaul and Shakdher, Vol. I, there is a
full description of adjournment motions.

MR. DEPUTY-SPEAKER: Only

if an adjournment motion is admitted,

DR. SUBRAMANIAM SWAMY :
It says that it must be in the nature of
criticism of the action of the Govern-
ment of India, it must Le a definite
matter, it must be an urgent matter and,
finally, it must be of public importance.
Then comes the “plezsure” of the spezker.
I can quote Supreme Court judgement
after judgment. I can quote Kaul a1 d
Shakdher to show that this “plezsure® is
not arbitrary, Today®s Statesman czrries
a long article to say that what was once
a national scandal, the fertilizcr deal,
has now become an international scerde!.

MR DEPUTY-SPEAKER: Do not
go into the subject of the adjourrment
motion; confine yourself to the point of
order.

DR. SUBRAMANIAM SWAMY :
Kaul and Shakdher says very clearly
that an adjournment motion must satisfy
these criteria. The newspapcrs have refer-
red to this, a number of questions have
come before the Lok Sabha on this topic.
Therefore, I urge you, in the public
interest, in the interest of our discharging
our duties properly, do not reject an
adjournment motion without adequate
explanation. That is all I am saying. I am
not contesting your rejecting any adjourn-
ment motion. But there must be satisfac-
tion to the members. You cannot exercise
your pleasure arbitrarily; you should give
satisfactory reasons. We¢ have been re-

*#Not recorded.
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peatedly raising this, the newspapers have
been raising this and the World Bank has
made an issue of it. It i8 very near to
my constituency, only 25 miles away from
my constituency. When I go to my con-
stituency, people ask me: what are you
doing in Parliament? So, I must give an
explanation. The Minister here is very
clever. He can defend the Government
without difficulty. Why are you hesita-
ting to admit this adjournment motion
when it satisfies all the criteria?

SHRI NIREN GHOSH (Dum-
Dum) : I want to make my submissions
on the same point of order. There are
precedents in the Lok Sabha when the
Speakers have given explanations and
reasons for rejecting  adjournment
motions. For instance, a band is taking
place in West Bengal.

MR. DEPUTY-SPEAKER: Cite

one instance from the records.

SHRI NIREN GHOSH: How can
you reject an adjournment motion with-
out giving any reasons whatscever ?
(Interruptions) An arbitrary decision has
been taken. Tiis was never done before.

MR. DEPUTY-SPEAKER: Now
and then this point is being raised. Dr.
Subramaniam Swamy and you have raised
it, but none of the hon. Members has
convinced me or the Spraker by quoting
any precedent where the reasons for
rejecting or disallowing an adjournment
motion has been given or furnished to
this House. Terefore, the Speaker is not
bound to give the reasons.

I am guoting from the Manual :

“The Speaker is not bound to give
reasons for hig decision.

“On 5th August, 1959, when Shri
Gopalan who gave notice of an ad-
journment motion, wanted to know the
reasons for its disallowance, the Spea-
ker observed:

‘As for the reasons why I disallow,
it 18 for me to find out if it is an ad-
journment motion that has to be al-
lowed to be talked over here or even
at the oreliminary stage. If I have a
doubt, I may ask the hon. Member
to explain certain matters to me to
drcide whether I should give my con-
sent or not. In other cases where I am
clear that consent ought not to be
given, I do not give any reasons, I dis-
allow_*"

"I have already said, and I am telling you
now that you have not cited any prece-
-dent where the Speaker has given reasons.
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SHRI JANARDHANA POOJARY
(Mangalore): The Speaker has ruled so
many times in this House that for dis-.
allowing an adjournment motion, the rea-
son need not be given. Today also a
point of order has been raised on that.
Rule 376 (3) is very clear. It reads:

“Subject to conditions referred to
in sub-rules (1) and (2), a member may
formulate a point of order and the
Speaker shall decide whether the point
raised is a point of order and if so
give his decision thercon, which shall
be final.”

You have already given your decision.
It shall be final and it is binding on the
House. So, any point of order raised
on your decision cannot be entertained.
Tnat is my submission.

PROF. MADHU DANDAVATE
{R7japur): The Maharashtra Chief Mi-
nister has described parliamentary demo-
cracy as dictatorship of the judiciary.
That has been published in all the news-
papers of Bombay vesterday. 1 have al-
ready given a notice under rule 223 I
have sought the permission of the Sreaker
to raise the issue under role 222. Qate-
gorically I have mentiored that this is a
denigration of Purliament. To say that
parliamentary democracy is actually dic-
tatorship of the judiciery is to undermine
both the Parliament of the country and
cast aspersions on the judiciery, both of
which have a definite position assigned to
them under the Constitution. Thaiefore,
I scek permission to raise the privilege
issuc,

MR. DEPUTY SPEAKER: You
have alrcady been informed of the de-
cision (Inlerruptions)

Now Mr. Lakkappa. (Interruptions)

PROF. MADHU DANDAVATE:
Yesterday, on my adjournment motion
you said that the matter is under con i-
deration. You announced in the House.
Please allow. As far ayv my privilege
motion against Shri Antulay is concerned,
kindly announce the decision. I will
abide by whatever is the decision of the
Speaker.

MR. DEPUTY SPEAKER: It is still

under consideration.
Now Shri Lakkappa. (Interruptions)

One on this side and one on that side
please. I must be fair to all.

SHRI K. LAKKAPPA (Tumkur):
I raised a very important issue yesterday.
It is first of its kind in the history of par-
liamentary democracy that the State
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Government of West Bengal organised a
bund. It is such an unconstitutional
attempt which has been made by the State
Government by using State Government
machinery and is a misuse of power. A
organised effort has been made to paralyse
normal life of the people and the economy
of the State.

MR. DEPUTY SPEAKER: You
mentioned it yesterday.

SHRI K. LAKKAPPA: There is
Constitutional  break-down of the ma-
chinery and law and order situation has
been developed. It is a threat to the
Central Government and, therefore,l
wish that  the Government over there

should be dismissed.
(Interruptions)

MR. DEPUTY-SPEAKER: Order
please.

SHRI K. LAKKAPPA : I demand
dismissal of the Government and a dis-
cussion on this subject. Yesterday, you,
had agreed that discussion will be allowed.
But you have not admitted Calling Atten-
tion. Why are you not admitting ?

MR. DEPUTY-SPEAKER : Your
calling attention is under our active
consideration. You will be informed of
the decision. (Interruption,)

Shri Samar Mukherjee,
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta Soth):  Under
what rule are you speaking ?

{(Interruptions)

MR. DEPUTY-SPEAKER : Every-
body is speaking under mis-rule.

SHRI K. LAKKAPPA : There is
abuse of power in West Bengal.
(Interruptions)

MR. DEPUTY-SPEAKER: Itis under
active consideration. Now Shri Samar
Mukherjee.

One on this side and one from that side.
I will allow all. Mr. Choubey, your
leader is on his legs. I have heard Mr.
Lakkappa. I will allow you too Prof.
Tewari. 1 will allow Shri Dharam Dass
Shastri. .

w wiTrg wEew) (F0F JIT)
T W i faar g oW ¥
e faar @1 & oww &

qMTT dw F q F TS A g
T "9 #1 g o< feema oo
HTAT TR | '

SHRI SAMAR MUKHERJEE
(Howrah) : I am informing the whole
House that nearly two months before. ...

(Interruptions)

MR. DEPUTY-SPEAKER: Let us
hear Shri Samar Mukherjee. He never
interrupted  you.

I would very much like, when the leaders
of parties speak, nobody interrupts. It
is in the interest of democracy.

SHRI SAMAR MUKHERJEE: On
the Issue of Assam, there was a Bengal
bandh only two months before. That was
supported by the West Bengal Govern-
ment. That was on the issue of national
unity, national integration and against
the divisive movement of Assam. More-
over, in 1967 when there was a United
Front Government and when we were
in the Government. in 196g,there were
bandhs several times. It is not a new
thing that a Government is supporting
a bandh .. (Interruptions)

SHRI K. LAKKAPPA: A party bandh
is all right but not a Government

bandh.... (Interruptions)

watd WAl I (HSIAT)
SIS WERd, agi 9 UF  §SAA
fear o w@r & AR A TR
nET FATH H HAWT W@ g |
afae g #1 @i f&ar smoo|
(sraary)

SHRI SAMAR MUKHERJEE: A
bandh is a weapon used by all political
‘Partieq, including the ruling party, as a
orm of mass protest. In the Indian
national movement, a &dandh is not a new
form of registering a mass protest....

AN HON. MEMBER: By a Govern-
ment (Interruptions) Not by a Govern-
ment.

SHRI SAMAR MUKHER]JEE:
Several times, in West Bengal, this ruling
Farty at the Centre have called for bandhs.

tis an inherent right of all politi cal parties
to register mass protect through a bandh.
So, the ruling Left Front and the CPI
have jointly called for this bandk in protest
against the policies of the Central Go-
vernment, against rise in prices, against
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the National Security Ordinance and
against the cancellation of bye-elections.
So, the ruling front have issued this call of
bandh supported by C.P.L

MR. DEPUTY-SPEAKER: You also
said, it will be peaceful.

SHRI SAMAR  MUKHERJEE:
Yes, Sir. 1t will be peaceful. The State
Government have said that they sympa-
thise, with these demands.

So, it is a legitimate and justified mass
protest against the Central Government.
It is not an abnormality.

MR. DEPUTY-SPEAKER : Prof.
Tewary. (Interruptions).
Simply because Shri Mukherjee has
spoken, I cannot allow everybody.
Let us hear Prof. Tewary as to what
he says. (Interruptions) 1 have heard
your leader. Why should I hear you ?
Let us hear Prof. Tewary. (Interruptions)
I have allowed him to speak.

PROF. K.K. TEWARY (Buxar) :
Sir, they have called for the Bandh in
the wake of this agitation. The traffic
has been dislocated. They have taken
Brigands from the State and are using
them for  harassing the Congress (1)
workers.  (Interruptions). In Tripura the
genocide of tribals was engineered by
the C.P.M. (Interruptions) ; In Kerala
they had unlcashed a reign of terror.
(Interruptions)

-

SEVERAL HON. MEMBERS : No.
no. (Interruptions)

MR. DEPUTY-SPEAKER : As
regards  your calling attention you
can come and speak to me in my chamber.

Now next itemr—Papers 1o be laid on
the table. Shri  Shankaranand.

12.27 hrs.

PAPERS LAID ON THE TABLE
ANNUAL ACCOUNTS ETC. OF ALL INDIA
INsTITUTE OF MEDICAL ScIENCES, 1978-79,
CANCER INSTITUTE (MADRAS FOR 1978-79
AND 1979-80, ANNUAL REPORT oOF Fost-
GRADUATE INSTITUTE OF MEDICcAL EpUcCAa-
TION AND RESEARCH CHANDIGARH.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND

I beg to lay on the Table:—

(1) A copy of the Annual Accounts
(Hindi and English versions) of the
All-India Institute of Medical Sciences,
New Delhi, for the year 1978-79 together
with Audit Report thereon, under sub-
section (4) of section 18 of the All India
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Institute of medical Sciences, Act, 1956.
[Placed in Library-See. No. LT-:4,25?80]
(2) A copy of the Annual Report
g—::xdi and English versions) of the
cer Institute, Madras, for the year
1978-79 along with  A- dited Accounts.
[Placed in Library See. No. LT-1426/80}

(3) A copy of the Annual Report
(Hindi and English versions ) of the
Cancer Institute, Madras, for the year
1979-80 along with A dited Accounts
[Placed in Library See No. LT-1427/80]

(4) A copy of the Annual Report
(Hindi and Eglish versions) of the
Post Graduate Insitute of Medical Edu-
cation and Research, Chandigarh,
for the year 1978-79, under section 19 of
the Post-Graduate Institute of Medical
Education and Research, Chandigarh,
Act, 1966. [Placed in Library See No.
1428/80]

NOTIFICATION UNDER PREVENTION OF
Foop ADULTRATION ACT.

THE MINISTER OF STATE IN THH
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): I beg to lay on the
Table a copy of the Prevention of
Food Adulteration (Fourth Amend-
ment) Rules, 1980 (Hindi and English
versions) published in Notification No.
G.S.R. 579(E) in Gazette of India
datea the 13th October, 1980 under
sub-section (2) of section 23 of the
Prevention of Food Adulteration Act,
1954. [Placed in Library. See No. LT-
1429/801

12.29 hrs.

STATEMENTS OF PUBLIC ACC-
OUNTS COMMITTEE

SHRI  CHANDRAJIT YADAV
(Azamgarh) :1 beg to lay on the Table
English and Hindi versions of the following
statements :— :

(1) Statement showing Action Taken
by Government on the recommen-
dations contained in Chapter I
and final replies in respect of
Chapter V of Sixty-fifty Report
(Sixth Lok Sabha) on Wealth
Tax.

(2) Statement showing Action Taken
by Government on the recommen-
dations contained in Chapter 1
and final replies of respect of
Chapter V of Eighty-fifth Report
(Sixth Lok Sabha) on Income-
tax.

—_—
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MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following m received from the
sccretary General Rajya Sabha, g

“In accordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 25th November, 1980, agreed
without any amendment to the
Company Secrctaries Bill, xm
whlcﬁ was passed by the
Sabha at its sitting held on the
16th  June, 1980”.

MR. DEPUTY-SPEAKER : Now,
Calling Attention. Shri Paswan.

12.32 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTED AcaiEnNTt TOo a D.T.C. Bus NEAR

Duorrur

st v faww qEEw (S0
q3) : SuTEw wWEed, ¥ e
A Aga & faefafas famg &
o Afagw WX af@gw w5l wv
ww framar § sl smdaT s g
fe g @ a § o oy & \—
“fgoeft afcaga oy Y oF a9 &Y
25 AT, 1980 W WYL &
frwe gf godear, fomd =% sufiem)
Mg ek ga ¥ v
sgfeal ®t 9 wri, w1 A

MR. DEPUTY-SPEAKER : Mr.
Buta Singh (Interruptions) You can go ahead
with the statement.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
Sir, It is with a heavy heart that I rise
to make a statemuent with regard to the
unfortunate accident that took place on
25-11-1980 near Morena involving DTC
bus. My sympathies go out to the
bereaved familes. I also pray for the
speedy recovery of those who have been
injured and are convalesing.

A Dellii bound DTC bus No. DHP
2631, coming from Gwalior overturned

2628 LS—

to DTC Bug Mear 228
Dholpur (CA).

and fell into a ditch near Chambual
Ghati Bridge at about 12 noon on 25-11-
1980. Accordin, to the informationr
received from Addl. District Magistrate
Dholpur till late in the evening yester-
day, 20 persons died in this accident,
including the bus conductor. The Dri-
ver and the Traffic Inspector have recei-
ved serious injuries and are lying in the
Hospital. The other 60 passengers have
also received injuries and have been
admitted in Hospitals at Gwalior,
Morena and Dholpur.

The first m e of the mishap was
received by DTC Control Room at
3.35 PM on 25-11-1980. A team of
senior Officers headed by Dy. General
Manager was rushed to the scene of
the accident. The team reached theve
late in the evening on the same day. Three
Matador Vans and one spare bus were
also sent alongwith the officers for the
purpose of bringing ingeured persons, if
needed, and to provide transport assis-
tance to the relatives of the affected
persons.

The Corporation has decided that
all on medical aid required for
the injured persons will be met by the
Corporation. An ex-gratia grant of Rs.
1,000/- per deceased person to the de-
pendents has also been announced by
the Chairman of the Corﬁrznon
Similarly, an ex-gratia grant of Rs. goo/-
to each injured person has also Leen
announced. Additional District Magis-
trate, Dholpur has been requested to
arrange payment of money to the in-
j persons. The senior Officers of

.T.C. have been authorised to make
payment, at the spot, to the relatives of
the deceased persons, to meet contingency
expenses.

The cause of the accident is still not
known. A departmental inquiry has
been ordered to investigate the cause
of the accident and to suggest precau-
tionary measures to avoid recurrence of
such accidents in future. The inquiry
is being conducted by Chief Vigilance
Office, D.T.C. with the help of other
technical experts, including Cheif Mech-
anical Engineer. The inquiry has been
ordered to be completed expeditiously.

£ T faaw qEEw ;99
oy A, IW HY AT 9w w2
w foadt aviltcar ¥ &Y & g
FHIX S¥ 9a° & T a1 e
T og@ER A W oA famr @
9y g WA g3 § fF ¥ Wy
fafedt # gw "X @ § TR
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[5 <rw fawrg qrraF] Syer Wi, Wy oaw #

The wER A 9w @ Fwa qAMET @ST @O R, AW W,
N ww § gwe AT § A1 A SR IS U
X g FT § | 5@ & afgemd, a3 &3 W § 1 TN
fF W T @R ged v ¥ fear TF TR T NG oawd oy fE
g} AR omer W A3 gmw § foeedt & Swfr wrfed, g
gardE A wear g, W wrw T S § | AW A g qg
T @ F owR W ¥ AW g fF e o & e W g
W@%,Wﬁﬁﬁ'ﬁﬁ T 60‘1’?@33‘8’%“’7‘7*@@%!
N Y . M o9 ¥ AW T gy g,
gwar 91 ! ag WM. feqidde TO QA g | T e A

dm § geF gheami ¥ 14-15 ¢ o g ?
X AT AG § AR TE A

- JATEAET WA, geel-
T Fes Pleami ¥ T a g | 7 gt 3 alr:;wﬁwi’r

?;,
1
3
al, 4
13
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WTE TX FAAT AT W @ AT |
Ty &% ME g9 @ g9 & |
aitrszaﬁrvﬁ' & & smer

443

w R greEl Wl S
Td # sgom WY 1 ag T a@
9 F FAT & Jar §, T 9X Al
ST & T g9 § g9 F @ OArET
21 Td wT IEH 798w FEd
w®E § AR g T WA {1 ;AR
g & g o W | fer mEr
TAAr L€ FT AT F 1 AT @
w T § AR sEar W g
gar g|T g1 UF IR §F 9«
UH U T 9T @ &% e a9 ¥
gufar ¥ a9 ¥ IR I O
T | FEI F A9EE A
g ¥y o fewe & w@r g 8%

Dholpur (CA)
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BHRI XAVIER ARKAL {EBrnxkulam);
Mr. Deputy-Speaker, Sir I have gone-hro-
ugh theé s ateraont. l'agrce only with one
sentence where thehon. Minister says tha
his sympathies go out to the families
and I stop there. And there are reasons for
that. On 13th August, 1980, three persons
w?ile standing on the pavement were
kifled by a private bus No. DLP s015,
operating under DTC. This happened
4t Delhi. The driver was not caught;
nrbody knew who was driving that bus.
Three people died and no compensation
was paid. It is a very serious matter, The
attitude and the steps taken by the Govern
ment and authorities are inadequate.
No prompt action is taken to catch hold o
the culprits and punish them. Now, how
much compensation are you  giving?
Itis only Rs. 1000. One man’s life is only
lworth Rs. 1000. I will comie to thata little

ater.

Last year in Delhi alone 763 accidents
took place. I would like to know in how
many cases, the culprits were caught and

punished. What are the steps taken by the
authorities? We have only one percent of
the total vehicles of the world, but we have
six per cent of accidents. That means,

SHRI BUTA SINGH: The other
services whether it is air or railways,
are to some extent covered by the

inusurance.
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the findngs of the enqu ry and assoon as

they are available, we will take further
action.

there is an increase of 15-20%, per year.
According to one estimate in 1968, 10,654
persons were killed and on that basis, it
is estimated that the number will go up

to 43,144 persons in 1981,

Referring to these colossalaccidentsand
tragedies in India, you know what the
Suprecme Court has said :

““More peaple dic of road accidents
than by most diseases, so mruch so
that the Indian highways are
among the top-killers of the country.
Indian transport is acquiring a
manacing reputation which makes
travel a trust with death.”

That is the actual position of travelling
in India ...

MR.DEPUTY -SPEAKER : According
to you, Indian transport is taking the place
of Yama.

SHRI XAVIER ARAKAL : Quite
correct.

MR. DEPUTY-SPEAKER :
to you.

SHRI XAVIER ARAKAL : Generally,
we shall know when Yama will be coming,
but in this cast we do not know. So, this 18
something to betaken note of . Tt is as‘oni-
8h ng to see that onr 5 per cent of vic-
tims go to cour 8 to filc their claims, but
how many get their claims ? I know that
this is the costliest liability . There are four
major Acts which are involved in it namely

the Fatal Accidents Act, 1885, Lagal Re-

According
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Wﬁnutyﬁl + Suits  Act, 1883 and
otor Vehicles Act,” 3985 eotc. Thest
are the Acts which protect. (Interruptions)
Not the victime nor their Jegal re-
prosentatives also; as it is ssid, they
would not come to talk. My submission is
that these Acts protect the drivers and
the owners, Itis high time that we had a
look at these Acts and amended them.

There was a Seminar here on prevention
of accidents. Theyhave suggested some
concrete steps. Have Gaovernment looked
into it ? There is a great anomaly
here. The Railways Act gives sufficient
protection of insurance to tne ravellers;
they give lakhs and lakhs. But for
these poor travellers in buses, in thc
rural areas, how much do wx pay ?
Sir, I know what happens, because I
have been a victim of an accident r yself ;
I know how many years it would take to
get money from the court. I am saying
this out of experience. Thisisa thing which
we have to look into, because millions and
millions of bus travellers are affected here.
It is estimated that traffic deaths zlone
would be : 44,000 in 1981. What are the
precautions that we have taken. J am told,
subject to correction that 75 percent of the
inspectors in the DTC here are not com-
petent or qualified. I say this, subject to
correction. This way of functioning is
improper. Therefore, I would like to ask
the hon. Minister how much money we
ar€ going to give in compensation, and with~
out delay in these accident cases ? Are
Government going to amend the statutes
pertaining to tortious liabilities ? Thirdly,
what action have Government taken to
bring the officers into this ? I know many
officers get away with it. Sir, the hon.
Minister has said about inquiry. I may tell
you something here out of my experience,
that no inquiry report will give  protec-
tion to the victims. You know, Sir, what
extrancous considerations come irto play.
Of course, we understand the problems
of the Government, and their working.
But we have a  responsibility to
see that the legal representatives of these
vicitms are provided properly. Therefore,
these are the three questions which I would
like to ask, put before the hon. Minister
for answer.

SHRI BUTA SINGH : The hon.
member has covered a wide spectrum of
the problems of accidents. The matter
is quite serious and we are seized of it.
The number of accidents is increasing every
year. We have been able to go into the
reasons and the causes of these accidents.
But, for this limited question, it may not
be possible for me to reply to all the points
raised by the hon. members, the rate of
accidents and the number of accidents

Dholpur (CA)

that are taking place in Dclhi, becauses
this particular calling attentionis relating
to one perticular accident. He has men+
tioned about one accident in Delhi about
which I made a reference while replying
to the points raised by Mr. Paswan. He is
referring to the same bus where a cleaner
was ating the bus. It was a private
bus. The accident occurred near the ITO
and the Cleaner has been taken into custo-
dy and the case has been processed and
he has been challaned. The bus has been
put out of fleet. (Intern ptions) The driver
was not there in the bus ; it was somebody.
I have already replied to it. Since it

was in Hindi perhaps the hon. member
may not have understood it.

Now, he has again raised a question of
compensation. As I made it clear, the
announcement made regarding payment
by DTC in this particular case is not a
compensation ; it is an ex-gratia payment,
to be given to the dependants of the de-
ccased and the patient for meeting the
contingency. The question of fixing the
cor pensation is another wider question
which will have to be considered.

MR. DEPUTY SPEAKER : It takes
a lot of time for the tribunal to decide it.
You must fix some time limit for this also.

SHRI BUTA SINGH : The experience
shows that it takes six months to on¢ year
for a tribunal to arrive at a decision. We
will look into it and see that the system
is 8o geared up that some time limit can
also be fixed; and we can fix up a time
limit by which the tribunal must give its
award. Therefore, the suggestions of the
hon. members are taken note cf and we
will see that the valuable suggestions made
by the hon. members on the question of
accidents and their prevention are taken
due note of.

SHRI B. V. DESAI (Raichur): Mr.
Deputy Speaker, Sir, as you havesugges-
ted—many of the points have alrcady been
touched by the hon. members who spoke
before me—I would like to restrict myself
only to a few points which they have not
touched.

13 hrs.

Actually, the accidents come without
any information. Ncbody can avoid them.
But we can reduce the number of accidents
by a certain amount of care which the

overnment takes in certain matters.
asically, these accidents do take place
because of a little carelessness on the part
of the authorities whose responsibil 'ty 1s to
see that the safety is taken care of. Basically,
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they depend upon (1) the road conditions;
(2) the maintenance of the vehicle; and (xz
the driver and other affiliated class.
far as maintenance of roads is concerned,
as my friend has told, of course, even the hon.
Minister has accepted that there isalacuna;
and of course, it has got its own repercussions
because the maintenance of roads requires
funds whether it is DTC or any other
organisation in this country. Ido not know
how it is done; I think it is all controlled
by the government. Secondly, I want
to mention about maintenance of
roads and maintenance of buses.
IfI can assume—I am saying this by just
assumptiors—as our hon. Member yester-
day or da?' before yesterday, Shri Y. B.
Chavan told, he had hired one vehicle
wherein Mr. Pattabhi Sitaramayya was
sitting and except the horn everything
was blowingy Here all these buses even all
horn also does not blow} Other things blow,
So that is the position. Only¥for passenger
traffic, they may be requiring about one
lakh fresh chassis because they have become
very old.

MR. DEPUTY SPEAKER : Mr. Desai,
we can continue after lunch. The House
stands adjourned for lunch to meet at
2 p.m.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

— g m—

The Lok Sabha re-assembled after
Lunch at thirteen minutes past
Fourteen of the Clock.

{Surt HARINATHA Misra in the Chair)

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC TMPOR-
TANCE-—Contd.

RerorTED Accment To A D.T.C.
Bus NEar DuoLrur—Contd.

MR. CHAIRMAN : Now, Mr. B. V.
Desai may continue.

SHRI B. V. DESAI : Mr. Chairman,
prior to luch-break I was just narrating
the main factors which may minimise
the accidents in the passenger buses,
They broadly relate to three basic points.
One is the maintenance of roads, the second
is maintenance of Vehicles and the third
is the human factor. Regarding the main-
tenance of roads, of course, little said is
better because of lack of funds and so
many other things.

MR CHAIRMAN : Not lack of
earning-,

to DTC Beis Netr
Dholpur (CA)

SHRI B. V. DESAI : Eaming is there,
but pilferage is more.

Therefore, the maintenance of roads is
not ly done. I remember that in 1945
ghen walzha studentthlr mvelti‘ed Gfroné

acca to yberpas through the Gran
Trunk Road and very recently I had the
occasion to go up to Banaras by road. What
a terrible change in the main road which
is supposed to be the biggest road in the
worltf go far as the trans-continental road
is concerned § When the condition of such
a big road is like this, you can imagine
other small roads, either State highway
or national highway or other roads. So,
naturally the State Governments and the
Central Government should take care of
this road maintenance.

Secondly, I may refer to maintenance
of buses. I am given to understand that
the bus under discussion, DST 2361, is
about 10 years old, and that at the time
of the accident its tyre rods gave way
while negotiating a steep curve. What
clse can we expect from a ten-year old
bus? Therefore, Government must have
a programme of phasing out old buses.

MR. CHAIRMAN Periodical

thorough repair also.
SHRI B. V. DESAI : I agree.

Unless the Corporation earns, it cannot
phase out old buses, and for earning it has
to be vigilant and see that pilferage is not
there. I would like to know why private
busowners can earn a lot while the State
undertaking is not alble to. That is the
most important question that the hon.
Minister has to take into consideration. If
we take the normal depreciation of 20 or
25 per cent into consideration, old buses
have to be phased out in four or five years.

As of today, the requirements of chasS!s
of the Central and State undertakings 18
more than one lakh, but the capacity for
so much production is not there. So,
unless we remedy these baisc reasons, we
will not bc able to reduce the incidence
of accidents. .

The third is the human factor. It is
within the knowledge of everybody that
anybody can walk in, pay some money
and be appointed a driver. The driver be-
comes experienced at our cost. Thercfore,
before a bus driver is appointed, he must
have sufficient experience, and before a
long distance bus is sent out, not only
should there be a certificate of road-wor-
thiness but also a certificate of fitness of the
driver. Only then can accidents be reduced.

Of course, it is very difficult to avoid

. accidents and bring them to nil, but the

compensation of Rs. 1,000 announced by

the hon. Minister is ridiculously low. When
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a life is lost and the ’s dependants
are gcat!y i ey should not also
feel the pinch of money. Bus travellers are
poor and Rs. 1,000 is very meagre
considering the present value of the rupee.
So, I would like it to be atleast Rs. 4,000
or Rs. 5,000, There should also be third
party insurance, so that the person con-
cerned may get a compensation of Ras.
20,000 or Rs. 25,000. As the hon. Mini-
ster stated, the tribunals are there, and the
cases are heard for six months or one
year. So, there is not only delay, but the

uantum of compensation is also meagre,

ccasionally it is raised to Rs. 2,000 or
Rs. 3,000 depending on the avocation of
the person etc., but whatever be the avoca-
tion, a human being is a human being,
and therefore basically it should not be
less than a certain amount.

Why does the Government not come out
with such suggestions and modification
in the Act ?

I would like to have an answer from
the hon. Minister on these points,

These factors can be taken care of by
my hen. friend Shri Veerindra Patil who
happens to come from our area. He
is a good administrator, He should
take care of these during his regime.

SHRI BUTA SINGH : The points rai-
sed by the hon. Member are the funda-

meuntal points,

So far as the question of accidents and
prevention of accidents is conerened, there
is no doubt that the three points mentiored
by the hon. Member are the main factars,

This accident took place on a National
Highway which is maintained at the cost
of the Central assistance. It is also true
that the National Highways are not kept
up-to the mark, But the assistance is given
by the Gentral Government to the States
and it is for the State Government PWD
Department to maintain these Highwavs.

Mentior has been made about Natioanl
Highway No. 1. He has compired the
road conditions  obtaining near
Banaras with those of the road from Khy-
bet Pass to Calcutta, The Member found
a few patches near Banaras. It is a
fact that \n some places the Highway is
not maintained well and in some places
it is mauntained well, I agree that in
some places it is not up to the mark. I
have my experience also-that this Highway
near Banaras, Allahabad is not maintained
up to the mark. But as I said, this has to
be mintained by the PWD of the state
Government, So far as assistance is con-
cerned, the Central Government is provi-
ding assistance.

Dholpur (CA)

About maintenance of this particular
bus, the hon, Member is not well informed,
This particular bus which was involved
in this accident is not ten years old., This
bus is hardly a year and eight months old.
It is quite a new vehicle and was well
maintained. The last service had been
carried out only very recently- 23rd
November, with complete change of ail,
parts, gears etc, So, it is not correct to
say that this particular bus was ten years
old. It was comparatively very young and
a ncw vehicle,

He mentioned about the practice of
having a driving licence and the driver
having no practical expericne. So far
as DTC is concerned, we have laid down
norms of recruitment DTG  appoints
2 driver who has got minimum of three
years experience of driving a public
vehicle and also after thatheis put to a
test and is given training also periodically.
So, in this case it is not correct that the
driver was not well trained, He had a
long service of about nine years and he
had a fairly good record.

So far as the general question of phas-
ing out the vehicle’s is concerned, it again
is a qucstion which depends mainly on the
availability of finances, As I said in reply
to another Member’s point, the DTQC 1s
phasing out its fleet and in the current
year we propose tc add about 630 buses
to the present DTC fleet, Therefore, this
process of phasing out the old buses, in the
DTC is continuing . So far as fleet is con-
cerped, the average life of DTC bus is
less than ten years,

The announcement that has been
made in this case is not compensation, It
is only ap ex-gratia poyment announced
for meeting the contingencies of the pa-
tients and also ¢f those who have died so
that the dependents of those people can
manage to tale awav the dead bodies.
Compensation willbe fixed by the Tribunal,
As sonn as the Tiibunal gives award, we
will definitcly sec that the award is
implemented.

SHRI G, M, BANATWALLA (Pou-
1a-i) ; It is rather unfortunate that we
have a very stereotyped and heckneyed
statement fran the hon, Minister in res-
ponse to our QCalling Attention notice,
The main objective of our Calling Atten-
tion notice is not just to conduct an en-
quiry for facts over here. There are
fundamental issues to be considered.
While considering the question of acci-
dents, we are face to face with the ques-
tion of the value of human life. The en-
tire issue must, therefore, be considered
with revercnce and sincerity,
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I would like to draw the attention of
the Government and ofthis House, through
you, sir, to what the Supreme Court in
a judgement had said, It said:

“We hope that every State in India
will take note of the human price of
highway neglect of State transport
violations and the like with a sombre
sensitivity and reverence for life.”

It is s 1 resalt of these considerations
that the Calling Attention motion is now
bsfore the House.

We are being repcatedly told that the
question of compensation will go to the
tribunal and so on. I must make a sub-
mission before I put my question. There
is the need for a total re-oricntation of
our attitude towards the entire question
of accidents and other things. The Motor
Vehicles Act to which the hon. Minister
hag b:=2n r-peatedly referring is totally
inadequate in resoonse to even the goals
of policies laid down by the Directive
Principles. The entire Act is not from the
point of view of prevention of accidents.
It is only for the purpose of trying to find
out whether a compensation can be paid
or not and, if so, what should be the
quantum and so on. The entire Act, I
submit, is from the point of view of
finding out the fault. It is a fault-base
statute. It is only when afaultigestablished
that we can go to the next question of
compen ation and so on. That cannot
be our attitude to human life. We cannot
take such a narrow legalistic attitude to
human life, The entire Act i a fault-based
statute. Only when a fault is established
the other things come into operation.

AN HON. MEMBER: The Act itself
is comwletely outdated.

SHRI G. M. BANATWALLA: There
are these two particular (eficiencies and
inadegrincies in the Act. Firstly, it is not
from the noint of view of prevention of
accidrnts and, secondly, it i3 a statute
which s based on ascertaining the fault
and the conscquencies thereafter, Tt is
necessary that our Government take a
proper attitude to the entire question in
consonance with the Dircctive Principles
enshrined in article 41 of our Constitu-
tion, W~ nay great homage, T should say,
to the Directive Princinles. Article 41
says very clearly that the ““State shall
mnke effective pr vision for public assis-
tance in case of disablement.”

Now, my question is that by relying
again and again upon the Motor Vehicles
Act and so on, is the Government fulfil-
ling the spirit of this particular provi ion
enshrined in the Directive Principles ?

"ROVENIBEN 29,°1980° ~ %o DTC Bis mear
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In the case of air accidents, there is a
provision, in the case of rail accidents,
there is a provision. Section 82(a), of the
Railways Act is already there which ac-
cepts the responsibility to pay the com-
pensation though it is a limited respon-
sibility. Why different norms must
considered ? I wish to have a categorical
reply from Government. You appoint in
the case of rail accidents, for example,
a Railway Claims Commission only to
ascertain whether the compensation is
really claimed by the genuine nearest
relations. But it has not decided the quan-
tum of compensation according to ages
and so on. Our attitude in the case of the
entire accident which we are considering
now, should be to find out whether some-
body was at fault and, even after finding
out whether somebody is at fault or not,
it should decide as to what will be the
compensation payable. This is a mockery
of human life. Will the Government, there-
fore come forward and assure this House
that henceforward whetheritbe the D.T.C.
or otherwise, in case of accidents, a parti-
cular amount—a substantial amount—
shallalwaysbe paid. We can never com-
pensate for the life. But, then, what is
sought for is a proper assistance as en-
shrined in Article 41. A men flies or goes
by rail or he takes a bus. The value of
human-lives goes on differing. So, my
first question to Government would be:
whether it will take the proper asrect
into consideration and it can take up the
responsibility enjoined by Art 41 and
assure this House that from to-day one
wards, from this accident onwards, just
as in the case of air and in the case of
rail accidents, a proper quantum of pub-
lic assistance wilt be given here  too.

Mr. Chairman, asregards the ‘[ribunals,
you yourself pointed out the time that it
has taken in the case of an trafhe accident
that took place in the case of a 20 year
old bov, the mother was awarded a quan-
tum of compensetion of Rs. 7,(c0/-.
Then the mother went to the Madras High
Gourt. The Madras High Court consi-
dered the case and the quantuin was raised
from Rs. 7,000 to 20,c00/-. All this took
nearly eight years, not six. months or ore
year, as the Minister had carlier said.

Now, Sir, that was one aspect of the
question that T place before the hon.
Minister. We must also be assured as to
what measures are | ecing comtcmplated
for prevention of accidents ? Is there
or will there beI do not know it~
a Cell even in the D.T.C. itself for pre-
vention of accidents ? Will that Cell
undertake the accident analysis— it should
be a regular one ? Departmental e1 quiries
take place when accidents occur. Then
they submit the reports. I do not know
how many departmental enquiries have
already taken place and how many reports
have come and what has happened to
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them ? Let there be a permanent cell
working for the purpose of prevention
of accidents through a strict traffic dis-
cipline, through strict enforcement of
safety regulations. That is a specific sug-
gestion that I place beforc the House.
If I am not wrong, there was a Motor
Vehicles Insurance Committee appointed
by the Ministry of Transport and it sub-
mitted its report somewhere in 1962.
Many suggestions arc therer—suggestions
even for a fund which can be set up after
getting proper portion of the taxes from
the various State governments and this
fund could be utilised for the purposes
of payment of compensation or grant of
reasonable and worthwhile public assis-
tance. I would like to know whatis happen-
ing to all these reports ? What action is
the Government going to teke or again
and again will there be the szme situation
of accidents taking place z1d thar hivirg
a post-mortem about the causes of the
same ?

Therefore, these two basic questionsI
place before the hon’ble Minister for his
active and sympathetic consideraticn and
a clear cut reply. Already an hon’ble
Member has given statistics about the ac-
cidents and so on and, therefore, I will
not again dwell on the same. I, therefore,
hope that the matter will receive serious
considcration.

I will conclude by referring only to the
words of Justice Krishna Iyer. He said
that more people die of road accidents
than by disezse so much so that the Indian
highways are among the top killa<of the
country. Indian transport is acquiring a
menancing reputation which makes travel
a tryst with death,

Therefore, with respect to both com-
pensation and the situation prevalent on
the railways and also with reference to
Article 41 of the Corstitution : rdsecondly
of setting up of a proper effcctive strong
cell for purposes of prevention ofaccidents,
I hope, government will come forward
with a definite reply.

Sir, there is a nced for the re-orienta-
tion of the attitude and is the government
taking up that challenge for the re-orien-
tation of the attitude in consonance with
Article 41 of the Constitution ? There
was talk here of a third party insurance,
But my information is that,leave aside the
question of third-party {nsurance our DTC
buses are not insured because of the pau-
city of funds, At least a few months back
that was the position. Let us, therefore,
consider the whole question in its entirity
rather than placing hackneyed statements
in response to Calling Attention motions.

SHRI BUTA SINGH: Sir, the hon’ble
Member has thrown a light on the malady
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of our transport system vis-a-vis the rozd
accidents and he has taken us-back to the
Directive Principles of the Constituticn.
No doubt, he is very right when he szys
that the State should ensure the sefety
of life in the vehicles on the road and he
has commanded me tc give active and very
sympathetic consideration to his sugges-
tions which I do immediately with zllthe
sincerity at my command. I hercky say
with sincerity that the hon'ble Memter
has raised the question I will no doubt
try to see that the Government takes into
consideration the very valuable sugges-
tions made by the hon’ble Member with

the same spirit and depth of sincerity,
I have given all the facts in my factual
statement relating to this accident. Now,
as I have stated in my reply, the terrain
issovery difficult. The bridge is very
narrow. One has to negotiate a sharp
curve over there. If one were to visit that
area on¢ would feel that this terrain would
definitely require some widening of the
road, something to be done with the nar-~
row bridge which is there. Something
has to be done and there is no doubt
about it. While raising some two or three
fundamental points, as the hon. Member
referred to the Motor Vehicles Act. In this
respect, I would like to point out to him
that the Government has taken into consi-
deration the recommendations meade by
the highest body in which the States sre
represented, namely, the Transport Deve-
lopment Council. Even some Chicf Minis-
ters are there. This highest body gces into
the question of road safety, maintenance
of roads, flcet maintenzance and other
things. This body held its meeting recently
in Delhi. They have made certain valuable
suggestions on the same lines which the
Memkber has referred to, about amerding
the Motor Vehicles Act. We are seized
of the matter ard we are at the mement
processing these various recommenda-
tions made by this highest Fody, nzmely
the Transport Development Cotncil. So
far as the vehiceles of the DTC zre con-
cerncd  under the present srrengement,
as per the statute, they are all exempted
from third pzrty insurence. Eut they have
to make provisicn fer a Syecizl Insvrence
Fund out of which compensaticr is paid.
So, this is being done. In regzrd to main-
tenance, he svggested the crezticn of a

cellin the DTC which is a very valuable

suggcestion. I fird that there is some zrran-

gement alreedy in the DTC whereby

they monitor the zceiderts zrd thov have

analysis made out of such data of acci-

dents, so that lessors are lezrnt ard pre-

ventive steps taken. Now, ifitisrezlly the

case that this mechirery reguircs scme

strengthening, T will defiritely gce to it

that a proper cell is created ir the DTC

to sce that such accidents do not take

place on accovnt of human frilvres. There

are certain steps which we have a2lrezdy

taken. At the time of recuritment, we
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take only the physically-fit and exper-
jenced drivers for the DTC. They are
being given intensive trumx:g We have
our own training school in the Corpora-
tion in which training is being imparted
to them. Also incentive is given to the
driver who renders accident-free service.
This is one of the important steps to pre-
vent the recurrence of accidents. Also
gpeed control is there and recently we
have introduced the speed control system
in the DTC buses and these buses are
fitted with the governor so that the driver
does not over-speed the vehicle. So, all
these steps are taken to see that road
safety is ensured and the aspect of pre-
vention of accidents is taken due care of.
The hon. Member has made very valuable
suggestions and we will certainly fully
consider the suggestions made by him.
I say this because I am equally concerned
about this matter, This House, if it consi-
ders better, should give its own views on
the malady of this road transport accidents
and we willin allsinceritysee that whetever
amendments are suggested, whatever
modifications are suggested in the Motor
Vehicles Act, are incorporated.

MR. CHAIRMAN: You did not men-
tion anything about the development of
roads. Incidentally I have got a press
clipping. A conference of experts in the
field was held at Roorkie on the 27th
Qctober, 1980 and inaugurating the Con-
ference, Dr. Jagdish Narayan, Vice
Chancellor of Roorkie University said that
the revenue from the road-transport
industry has grown from Rs. 135 crores
to Rs. 1238 crores annually in the last
15 years. But the expenditure in the seme
period on road development hzd been
reduced from 65°, to 27%,. So, this is an
important point to be taken note of.

SHRI BUTA SINGH: Sir, it is the
overall situation, If you add up both the
Central as well as the States expenditure,
it will work out higher. Moreover, it is a
national problem and we must do what
best we can.

MR. CHAIRMAN: It is for the consi-
deration of the hon. Minister.

1447 hrs. e
COMMITTEE ON PUBLIC
UNDERTAKINGS

FirsT REePorT

SHRI ARIF MOHAMMAD KHAN
(Kanpur) : Sir, I beg to present the First
Report (Hindi and English versions) of
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the Committee on Public Undertakings
on Action Taken by Government on the
recommendations cantained in the Twenty-
fifth Report of the Committec on Public
Undertakings (Sixth Lok Sabha) on Jute
Corporation of India Limited—Short-
comings in the Functioning of JCI.

Y4.48 hrs.

ANTI-APARTHEID (UNITED NA-
TIONS CONVENTION) BILL®*

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V.NARASIMHA-
RAO): 1 beg to move for leave to intor-
duce a Bill to give effect Lo the Internaticpal
Convention on the Suppression and Pu-
nishment of the Crime of Apartheid.

MR. GHAIRMAN: The question is:
“That leave be granted to intrcduce
a Bill to give eflect to the Interna-
tional Convention on the Suppres-
siocn and Punishment of the Crime
of Apartheia.”
The motion was adopted

SHRI P. V. NARASIMHA RAO: I
introduce the Bill,

I4.50 hrs.
MATTERS UNDER RULE g3v7

(i) ForesTs LYING NorTH-EAST  oF

PERUVENNAMUZHI, RESEVOIR OF
KUTTAIDI IRRIGATION  PROJECT IN
KERALA

**SHRI V. S. VIJAYARAGHAV AN
(Palghat): It is reported that some
attempts arc being made 1o clear a five
kilometre stretch of very dense forest
which lies north-east of the Peruvenna-
muzhi reservorr of  Kuttaidi irrigation
project in Kerala,

This forest of 500 hectares is lying in
an aea from where the Kakkazam dam
gets surface water, It is understocd (hat
this forest is being cleared for planting
rubber under the Kerala Plantaticn
Ccrporation,

In one hectare of forest, as many as 250
trees with a height of over 30 me‘res,
and a width of over 75 cms. are
standing. If this forest is cleared it is
estimated that the timber would fetch

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 27-11-1980
**The origina! speech was de'ivered in Malayalam. i '
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Rs, 2 crores.  According to the Department
of fretry, some rarc species of
very hard trecs such as Vayanay, irumpakam,
Churuli, white pine, white teak, Akl
etc, which are alieady disappearing from
our forest, are found in this aea.

In 1976 there was a move to transfer
this forest to the plantation corporation
for planting rubber, But, then it was
given up as it was then thought that such
a move would affect the Kuttizdi project
and cause dcfoiestation, Now, there
are reparts that fresh moves are afoot
at the Government level tn revive the
issue, This forest protects the reservoir
from 5 Kms south of Peruvennamuzhi
to Kakkazan dam from serious soil erosion.
The experts are of the view that if this
forest is destroyed the Peruvannamuzhi
dam will get choked up with silt, An
area of one km. of this forest has already
been cleared. This has resulted in silt
accumulating in the Peruvannamuzhi
dam. If the forest near the reservoir is
cleared, then silting will be compete.
The Kuttiadi project, with an amount of
Rs. 36 crores 2lready having been spent,
has quite often failed in providing water
to the farmers. Silting in the dam would
affect the existence of this vital project,
This highlights the seriousness of the
problem,

The Peruvannamuzhi forest range
originally extended over 8000 hectares,
A very substantial area has been cleared
for the purpose of cultivation and now 1t
is the remaining 500 hectares that are
sought to be cleared. Mapy rare species
of wild animals have become extinct due
to clcarance of thjs forest, The remain-
ing animals may also disappear.

Thousands of acres of forest zre being
cleared in the Vazanand sector which
had been declared as a wild life sanc-
tuary. A major part of it has already
been convertedinto cucalyptus plantation.
Efforts are being made to convert the
rest of the forest also into eucalyptus plan-
tation, Protectiorn.  of wild life
remains on paper and the board that is
set up in the forest,

Therefore, I request the Central Go-
vernment to pay urgent attention to this
issue and take steps to stop further defo-
restation and ensure the safety of Kuttiadi
project.

(ii) SupPLY OF BOOXS TO VARIOUS CENTRAL
SCHOOLS IN THE COUNTRY

SHRI ERA MOHAN (Goimbatore):
Mr. Chairman, Sir, the Central Govern-
ment schools are spread all over India.
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Children of various religions, irrespective
of caste and creed get together and gain
knowledge. The books :lgt these schools
are printed in New Delhi and distributed
to the various States which in turn give
it to the Central schools located in various
districts, Syllabus remains same all over
India, The academic year for the schools
is reaching the tail end and many of the
students are going to complete their course
within a couple of months, But it is a
surprise that till date many of the Central
schools of Tamil Nadu and other States
have not got the prescribed books as it is
reliably learnt thatthe books are not
ready from the Press, I like to point out
thatin Coimbatore, Centralschool students
have not till date received somec of the
prescribed books, Headmasters of these
schools return from Madras with a negative
reply from the Central Education
Authorities, This inordinate delay in
getting the books has put the children to
a lot of hardships, Many fear that they
have te lose a year as they have to write
the examination without going through
the same, Ljke ‘a stitch in time wilF
savetime® a book in time will save many
children from failing 1n the examination.
This delay can be avoided by re-
gionalising the printing in various States
as many other States do have Central
printing presses, There may not be any
problem in implementing this as the sylla-
bus 1s same all over India, Thereis a
Central Government press in Madras and
Periyanaikan Palayam of Coimbatore.
The Government can give instructions
to print the bocks in the abnve presses
for Central schools so that unnecessary
delay can be avoided and transport ex-
penditure can be saved as cconomy is
more vital at this juncture for our country,

(iii) NeED FOR A Postr AND TELEGRAPHS
DiIvisioN AT BHAWANIPATNA IN ORISA

#*SHRI RASABEHARI BEHERA
(Ka'ahandi) : The people of Kala-
handi district of Orissa are facing many
difficulties due to the lack of adeguate
telephonic connections. QOurs is a back-
ward district. The present telephone
service to the district headquarter town
Bhawanipatna is far from satisfzctory. I
regret to say that the telephone line of
Bhawanipatna remains out of order most
of the time. Even the telephone subs-
cribers of this town are finding it extremely
difficult to make distant calls.

As regards the other blocks of this dis-
trict, the telephone connections have not
been provided to Sinapali, Goamunda and

**The original speech was delivered in Oriya,
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Tauamul Rampur. Taere is no tele-
phone connection between Nuapara
which is an important sub-division and
Baawitinataa, the district headquarter.
Tae M?2s, MLAs and other high officials
of t12s> districts wait for hours togcther
after booking the calls to Bhubaneshwar
and Delhi. Most of the time they feel
awkward and helpless when they fail
to send the rgent msssage to the State

«capital,

Tae people of this district have suffered
a lot in the year 1979-80, due to the un-
preced:nted drought situation. Due to
the lack of the telephionic facilities it was
found extrecmely difficult to maintin co-
ordinationinrelief operations. Tne local
voluatzers, politicians and the high offi-
cialscould not carry on thereliefoperation
work in September 1980 when the State
was reeling under the furious flood.
The Government could notactimmediately
due to the lack of tele-communigation
ficilities. Every one is aware that these
floods have resulted in loss o "life, property
and cattle wealth.  We could neiter send
the message to Bhubaneshwar about
the flood situation of the district, nor were
we able to receive message from the
Centre, The relief distribution “work
was hampered to a great extent due to
the lack of communication facilities,

In view of this, I urge upon the Go-
vernment to open a Post & Telegraphs
Division at Bhawanipatna and to provide
adequate telephone lines to all the blocks
and sub-division headquarters,

(iv) Posrs AND TELEGRAPH SYSTEM IN
West BencaL

PROF. RUP CHAND PAL (Hoo-
gh'y) :  The Postand Telegraph system
18 on the verge of total break-down in
many parts of the country and particularly
in West Bengal circle. In the R.M.S.
Offices, huge number of lettcrs have
accumulated. In the Post Offices of Cal-
cutta area only noless than one and a half-
lakh letters await delivery, In the
suburban areas a large number of tele-
phone exchanges remain out of order for
a long time. A large number of Tele-
grams and Money Orders could not be
delivered .for want of adequate staff.
Moreover, in many cases, the equipments
are also out of order. The overall situa-
tion in resect of Post and  Telegraph at
Calcutta s alarmingly  bad. While
Qalcutta only needs about 65 vans for
Railway Mail Service, there are at present
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only 20 to 22 such vans available for
the whole state of West Bengal. For
want of necessary number of vans, cels,
book-posts and even post cards and postal
stamps are not reaching the suburban and
rural areas.

C.T.O. had given notice that they
would not receive messagesfrom people for
Tclegram. C.T.O. sends, on an average,
about 5000 tclegram messages daily and
receives about 4,000 such messages. But
such telegrams take 10 to 12 days, some-
times more Tthan that, to rcach the con-
cerned people. The employees of the
Post and Telegraphs Department have to
face the wrath of aggrieved people in
such cases, Thousands of West Bengal
people are suffiering as a result of delay in
despatch and delivery of Money-orders.
The innjor reason be%ind this alarming
situation is lack of adequate  staff.
There, the number of approved posts
needs be about 24,500 while the current
staff strength is only 16,500. In the
West Bengal Circles of Telephones also,
about 5,000 people have to do the job of
6,000 or more,

The Central Government i3 urged to
immcdiately look into the above matter
and make arrangements to save the situa-
tion by providing adequate staff and
necessary equipments and arrangements.

(v) REPORTED BEATING UP OF EMPLOYEES
oF Post AND TELEGRAPH CIRCLE
OFFICE AT BHUBANESHWAR BY
ARMED POLICEMEN

15.00 hrs,

SHRIMATI PRAMILA DANDA.-
VATE (Bombay North Central) : The
news appearing in the Times of India
dated 27-11-80 states that the Armed
Policemen entered the post and telegraph
circle office at Bhubaneshwar and started
beating the cmployees, inflicting bleeding
injuries to the Supcrintendent of Post Office
and ten others.

It further states thai policemen had
gone berserk. Many cycles in the stand
had been beaten out of the shape by
lathis, window panes were shattered and
took away wrist watches of the emp-
loyees,

'I[‘he General Manager of Telecommuni-
cation and Director of Post Offices have
met the Chief Secretary in this regard.

I would request the Home Minister
to make a statement,
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15.02 hrs.
HOTEL., RECEIPTS TAX BILL

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) : I beg

to movet .

“Taiat the Bill to impose a special tax
on gross receipts of certain hotels, be taken
into consideration.”

Dr. SUBRAMANIAM SWAMY
(Bomiy North  East) : How can we
procecd when there is no quorum in the
House ?

MR,. GHATRMAN : Let the quorum
bell b: rang....Now, there is quorum
in the House, Tae hon. Minister may
continue.

SHRTI R. VENKATARAMAN : Sir,
the Hotel-Receipts Tax Bill, 1980 was
introduced in this House on 12th August,
1990. Te Bill has thus been before the
H)’ble M:mbers for over three months
and I ltave no doubt that they would
have examined it§ provisions in dctail.
Hbowever, with the indulgence ofthe House,
I sh.ll avail of th's opportunity to explain
the main provisions of the Bill.

Tais short and simple Bill has the
obj:ctive ofimposing a tax on gross receipts
of w»tels wherein charges for residential
accami nrdation for any room are 75 rupees
or more per day per individual. The tax
will bs levied at the rate of 15 per cent.
ox 1l charges received by the hotel in
eo>nnection with the provision ofresidential
accommnodation, food, drink and other
s2rvices during the accounting year. A
rebate of 5 per cent. will, however, be
allow:d in respect of charges received
in frreign exchange, Receipts in foreign
exc12ange from foreign tourists will thus %e
charged to tax at the concessional rate of
10 per cent. In the case of foreign
tourists travellig in groups, payments of ho-
tels are sometimes made by Indian travel
agents who had earlier received payments
in {>rign currency from their principals.
In »rdar to provide for such cOntingencies
the Central Board of Direct Taxes is being
emoowered to prescribe by rules the
cases and circumstancesin which payments
made in Indian currency after its conver-
sion from foreign exchange will be re-
gardsd as payments made in foreign
exchange.
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The tax will be levied with respect tc re-
geipts accruing to the hotels after the expi
of one month from the end of the monthn
which the Bill receives the assent of the
President.

Taxcs paid by way of sales-tax, enter-
tainment tax or taxes on luxuries will be
allowed as deduction in computing the tax
base. Further. the tax paid under the
propsed levy willbe allowed as deduction
in computing the taxable income for the
purposes of the Incomg-tax Act.  All the
provisions relating to collection and re-
covery of incomz-tax will apply, with
necessiry modifications in relation to the
hote]-receipts tax. The tax will be ad-
ministered by the Gentral Board of Direct
Taxes through the Incom--tax Depart-
ment.

Provision has ben made in the Bill to
enable the hoteliers who pay the praposed
tax to pass on the same to their clients
who enjoy the hotel fzcilities. ‘

The procecds of the tax will be distri-
buted bstween the Centre and the States
in the sams= manner as income-tax paid by
corporate and non-corporate taxpayers.

Sir, this is a short and a simple Bill an¢
I trust that it will receive the unahingous
support of the House.
Sir, I move.
MR. CHAIRMAN : Motior. moved :
‘“That the Bill to impose a special tax
on gross receipts of certain hotels,
be taken into cons‘deration.”
Some members have given notice of
their intention to move certain amend-
ments.

SHRI MOOL CHAND DAGA
(Pa'i) : I beg to move :

““That the Bill to impose a special tax
on gross receipts of certain hotels,
be referrcd to a Sclect Committee
consisting of 7 members, namely" : —

(1) Shri Virdhi Chander Jain

(2) Shri K. Lakkappa

(3) Shri Bapusaheb Paruleker
(4¢) Shri Chandra Shekhar Singh
(5) Shri R. S. Sparrow

(6) Shri R. Venkataraman ; and
(7) Shri Mool Chard Daga

* Noved with the mcom.mendation:f_'the President.
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with instructions to report by the 15th
December, 1980, (5)

SHRI R. L. P. V RMA (Kodarma) :
I beg to move :

““That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th January, 1981.” (7)

SHRI T. S. SHAMANNA (Bangalore
South) : I beg tomove :

““That the Bill to impose a special tax
on gross receipts of certain hotels
be referred to a Select Committee
consisting of 7 members, namely :—

(1) Shri Jyotirmoy Bosu
(2) Shri Y. B. Chavan

(3) Prof. Madhu Dandavate
(4) Smt, Pramila Dandavate
(5) Shri Atal Behari Vajpayee

(6) Shri R. Venkataraman; and
(7) Shri Chandrajit Yadav

with instructions to report by the gist
Deccmber, 1980”, (21)

SHRI BAPUSAHEB PARULEKAR :
(Ratnagiri) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thercon
by the 31st March, 198:1.” (13)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Mr. Chair-
man, Sir, I support the Billbutwith certain
reservations and with certain comments
to offer.

(Interruptions)

Now, Sir, I feel that in India this hotel
business has become a very profitable cone
and you will find that after independence
particularly many luxurious hotels have
come up, where not only persons who
have their honest incomes go but these
have also become the places where the ill-
gotten money is spent and thatis why I
think that our Finance Minister has
correctly attempted to bring this in his
finance earning net.

Now, we are not against the spread of
hotels, but ours beir.g a developing country
where people live in misery it is most sur-
prising to find that such luxury hotels
are coming up. And, as I have said, in our
country it will be seen that when more
investment is necessary, when more capital
formation is necessary for the development
of our economy, there has been conspicious

spending and our Finance Minister knows
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better than I do that it was Pref, Kaldar
who came to India at the invitation of the
Government of India who suggested that
an economy which requires development
should shun all conspicuous sperding.
That is why he a'so ssggested a tax on
expenditure. Reckless expenditure shoud
be curtailed. Rather it is a social crime
to spend recklessly’in a country where
more than 609 of people are below the
poverty line. That is why all sorts of
reckless expediture should be curtaied
and Government should take determined
steps te sce that our scarce resources are
not misuscd by the social parasites who do
not contribute to production, but \ nfor-
tunately due to the property relations
that exist today, they have a licence to
spend, but not the duty to earn. Thatis
why we find in our socicty, because of
the wrong property relations, people
who do not possess hands enjoy, but people
who use their hands starve. This is the
crux of the whole problem. Because of
this property relation, because of the
uncarned income, because of the illgotten
money, we find conspicuous consump-
tion. There should be financial disci-

pline. I venture to say that if the Go-
vernment takes stringent measures to stop
all this conspicuous consumption and ex-
penditure, if Government really intends
tolevy taxes on such consumption and
also collect the money intended to be raised
by taxes, there will be little need to impose
takes on the poor people. I would draw
the attention of the Finance Minister to
the fact that if he gears up the tax machi-
nery and if there is real tax collection,
it will not be necessary to impose more
taxes no the poor people. But what do
youdo ? Youlevydirect taxes sometimes
50, 60 or 70% on therich people. But
they evade the taxes. The method of
your raising taxes is faulty. In most cases
due to litigation and dué to evasion of
taxes, you do not get the money you are
to get from the rich people. But you do
not alsointend todoit. You justshow to
the countrymen thatweare taxing therich
people, but in practice they do not pay.
Sometimes you publish it in the news-
papers— big industrial houses donot pay
their taxes and you do not take any action.
You are very very liberal to them. But
the common people cannot avoid the in-
direct taxes. Thatis why the poor people
are compelled to pay. But the rich people
evade the taxes levied on them. Thatis
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you levy more taxes on the people
1) .

ST S the s ontion B i Boiner
Minister to this sspect.

It is not sufficiemt to levy taxes; what
is more importent is to see that they
are effective in the matter of realisa-
tion. You should gear up your machi-
nery. We are all for stringent mea-
sures against tax evasion. Unfortu-
nately, in this case also you have given
power to the Income-tax Department
to asseas the tax. What will happen
1s that the assessees will grease the
palms of the officers and evade the
tax. There is ample scope for this
and so the actual receipt from this
tax will be far less than what you
expeef. That is why I say there is
scope for improvement. It should
be made fool-proof.

.

Corruption is a part of the capitalist
society and it is very difficult to remove
itin such a systerg. Itis the system which
you have built here, the system you have
been nourishing, the systenr which you are
trying to strengthen. It is a part of the
profit-nriking business, the mainstay of our
Indian capitalistsociety. Given this cor-
ru ption, itisvery doubtful whether youwill
be able to raise the sym which you :re
envisaging by this tax.

By tlis measure you are imposing a
uniformt tax of 15 per cent. Why sho ild
it not be progressive ? There are 5-Star
Hotels which are charging Rs. 300 to 400
per room per day.

AN HON. MEMBER : Rs. 600/-

SHRI SATYASADHAN CHAKRA-
BORTY : May be Rs. 600. You kncw
better. I have never been in a 5-Star
hotel. Whenever 1 go to any place, I live
in a DHARAMSALA, where the people
for whom I am fighting co1 e and stay.

MR. CHAIRMAN Have you any
fai h in religion, in DHAMRA ?

SHRI SATYASADHAN CHAKRA-
BORTY : No, I have more faith in the
accommodations  that the provide.
S)I:mruptions) ‘Nhy should there not

a progremsive type of taxation ? Why
should not the hatels which are catering
to the needs of the multi-millionaires pay
more? My view is that why shoyld be
charged at a mer rate. While I cong-
ratulate the Minister on this venture, I
wouid urgﬁ ;qfon him to levy more taxes
on these hotels, the income of which is
very high.

While supporting the Bill, T would again
say that the system of taxation should be
fool-proof so that you can realise the
amount which you have anticipated.
Oth erwise, what will happea is that ncxt

2528 L.S.—8.

yoar will some before the House and
my sivce there has been very lisle
ioconye fror this source it shauld be scoap-
ped, in the samer way e the tax iltposed
on big landbolders was scrapped on the
ground that the revenue was very little.

SHRI A.T. PATIL (Kolaba) : Sir,
Irise tosapport this Bill, whick proposes
to levy a taxaon hotels. The health of the
economiy  was discusscd recently and it
was revealed at that time by the hon.
Finance Minister that it was not expe ct-
ed that the health would go s¢ wrong,
becaute ﬁted::cnts which were expecut:d
to happen did not bapp-r. Naturslly,
one his to find out new sources of raising
revenue. I congratulate the Finance
Minister for ﬁndinﬁ out a way to mobilise
new resources 30 that the deficit in the
budget may be reduced to some extent.

Now, I will not go into the details of
it, but I shall invite the attention of the
hon. Minister to two things. The first
is the ecomemic system which we have
adopted in which distribution of wealth
is extremely unequal with the result
that seme sections of the Society are full
of wealth, whercas the rest of the sections
are being starved. Therefore, it is abso-
lutely necessary that this fortunate section
which is permitted under the legal system
of our country to accumutlate wealth should
be made to pay a share of their gains to
which they are not morally entitled for the
good of the society, for the welfare of the
society. Therefore, I should say, apart
from the legality, there is a moral basis
to the levy of this particular special tax
on those who are or who will be spending
much more than an ordinary man on their
daily living.

Sccondly, my anxicty is that although
this Bill is to be converted into an Act and
is sought to be enforced, the enforcing
machinery or the implementing machinery
is the income-tax department. I need
not say much about income-tax depart-
ment, but onc thing I shall certainly say
is about the implementation of it and the

ible ways of evasion of this tax. First,
there shall be a heavy evasion of this
particular tax is by way of non-issuance of
receipts and therefore, under clauwse 6
read with sub-clause (5) of clause 2 where
the chargce:able receipts have been defined,
should properly scrutinised because
those chargeable receipts may not see the
light of the day at all in the sense that there
may not be receipts.  That is one thing,
There may be another way of evasion of
this particular tax. That is by under-
valuation of the articles shown in the
receipts, or I shall put it the other way.
The receipts will be paid or given for an
amount which is far below the actual
amount that may be received by the
hotelier. Thia will result in not only the
evasion of tax, but it will also result in the
creation of a large amount of black money,
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unaccounted money, the money which is
not liable to be taxed. I find there is no
provision in the Bill, I do not know if there
18 any other provision, but as far as I have
seen, I do not think that there is any
provision to counter this sort of tax evasion.

The second thing which I would like
10 bring to the notice of the hon. Minister
is that the net of taxation should be wide-
ned. Under the Bill it is limited to hotels
which charge Rs. 75 per day in respect
of residential accommodation. 1 will
suggest that if the net is widened, I think
we will be able to get some better revenue,
additional revenue, to a large extent.
When I move that amendment, I shall
speak about it.

Secondlv, as the net should be wider
and the implementation should be tighter,
On that also I have an amendment,
and shall speak on it in due course.

The Government of India is entitled
to levy this tax under the Constitution.
Yet one does not know what will happen
if the matter goes to the court. For in-
stance. in the case of Northern India
Caterers (India) I.td., vs. Lt. Governor
of Delhi, in respect of sales tax, the Sup-
reme Court has held that supply of food
or drinks to casual visitors in a restaurant
does not partake of the character of sale
of goods and as such sales tax is not evi-
able on them. The result is that perhaps
the Central and State Governments will
have to rcpay the amounts, unless a
validating Act is passed under article 258
read with Entry No. g7 of the Union List.
Such a situation should not be allowed to
recur in respect of this Bill. I request
the Finance Minister to look into it.

*SHRI C. PALANIAPPAN (Salem) :
Mr. Chairman, Sir, 1 rise to express my
views on the Hotel-Receipts Tax Bill which
has been moved by our hon. Finance
Minister to augment the resources of the
Government. While extending my sup-
port to this hill, T would like to frefer to
may  reservations about the provisions
« f this Bill, which may run counter to the
cxpectation of our Finance Minister.

Through this Bill the Government pro-
poses to levy 15% tax on the hotel tariff
which above Rs. 75/- per day per single
room. At the very outset this will lead
to further increase in the tariff. The
rent of Rs. 100/- per room will become
Rs. 115/- . Consequently it will affect
the number of foreign tourists coming to
our country, because ultimately this bur-
den of new tax will be passed on to them.
Here, we have to bear in mind that 5-star
hotels are all run by the Indian Tourist

Development Corporation. The Private
sector is running only a few five-star hotels
in our country, There is every possibility
that the Indian Tourist Development Cor-
poration would incur heavy losses beca se
of decline in the occupancy rate. It is Com-
mon knowledge that India attracts only
1% of world tourist traffic.This is primar.
ily due to the paucity of accommoda-
tion at moderate charges. This Bill will
further reduce it.

I would reiterate that Indian T ourist
Development Corporation, running a
large number of 5-star hotels in the country,
will  have to bear the brunt of this
duty. The number of foreign to irists will
get dwindled and the foreign exchange
ear nings will shrink. This will also have
deleterious effect on inland tourism, about
which 1 will talk later. The private se ctor
will never come up in future with any
5-star hotel proposition. The hon. Finance
Minister received bouquets  from  all
sections of our society for reducing many
taxes in his 1980-81 Central Budget.
I am afraid that he will receive opposition
if he presents such bills. My contention
is that instcad of increasing the central
revenues this legislative proposal will
lead to a reduction in gross receipts because
of its adverse impact on tourist traflic
both internal and external.

You will find from the financial memo-
randum that an expenditure of Rs. 8 lakhs
has been estimated for collecting this tax.
1 wonder why such a large sum is neces-
sary. The incomes from the Hotels arc
being taxed by the Income tax Depart-
ment and this new levy can also be
collected by the same officials. There is
no need for a separate sct of officials incur-
ring an expenditure of Rs. 8 lakhs. I would
suggest that this levy of 159 should be
restricted only to 4 and s-star hotels,
if the hon. Finance Minister is keen to mop
up additional rcsources.

The number of tourists in 1979 was
7,655,000 and the estimated receipts
Rs. 8345 crores.  The Ministry of Tourism
has formulated a framework which envi-
sages 3.5 million tourists by 1990 yiclding
Rs. 5,000 crores in foreign exchange
receipts. The investment proposed is
Rs. 5.500 crores for providing the neces-
sary infrastrcture of 5Q,000 additional
hotel rooms. I doubt very much whether
this framework would become a reality in
the light of additional tax of 15°, on room
rent above Rs. 75/- . The argument
advanced for this new levy is that it will
rurb lavish expenditure on accommoda-
tion in luxury hotcls. Who is running
these Juxury hotels ? Are they not being
run by a Government of India under-
taking ? We have 316 approved hotels
inthe country. Inallthese 316 approved

®The original specech was delivered in Tamil.

——
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hotels the rent is more than Rs. g,/— a day.
So all these hotels would be affected by
this levy.

I would refer to the provision of about
Rs, %.9 crores under the head Tourism,
which is finding 10th place in the major
head Transport and Communication.
The Finance Minister realises the impor-
tance of tourism and that is why this pro-
vision has been made. In fect, tourism
should be made a cheaper mode of cnter-
tainment for thc common people. In
Yeracand and Kottumalai in  Salem
District rest houses and restaurants should
be constructed for the common people.
The charges should be within their reach.
Tne Hogenckal Waterfalls in Dhar-
mapuri District is a tourist spot, which
should be developed with the creation of
necessary infrastructure like accomno-
dation at moderate ratcs, with cating
houses suitable for common pcople.
Adequate number of guides should he
trained to explain to the tourists  the
historical  importance of the places,
along with the origin, tradit ons of people
etc. Tne railway fare and bus fare
should be at subsidised rates for both
inland and foreign tourists. Ajanta,
Ellora and Aurangabad in Maharashtra,
Bodh  Gaya, Rajgir and Nalauda in
Bihar, Sarunath, Banaras and Ayodiva
in Uttar Prad s, Tiruchirapnalli, Mead-
urai, Rameswaram,  Tiruchendur,
Kanyakumari, Conjeevaram, Chidan-
baram and Taramangalam in  Tamil
Nadu are places of great tourist po-
tential, if propcr amemtics are available
in these places, India will be able to
atiract more than 11,9% of world touist
traffic. I demand that the hon. Mini-
ster of Finance should bear this also in
mind.

Tnere is income tax cacmption upto
Rs. 2170 for the Executives in Delhi,
Cilcutta  and Bombay, beyond which
he pays incometax. This 159 tax
will amount to double taxation of the
same expenditure, which is obviously
wrong in principle. Secondly, scveral
State Governments like Maharashua,
Gujarat, U.P. and West Bengal are already
levying a luxury tax. It would be
contrary to our constitutional provisions
to levy another 159, tax on the so called
luxury  spending.

Before I conclude, I would say a few
words in gcneral. Tne hon. Finance
Minister is fully aware of these things.
All the human activities cannot be ex-
plained in terms easily understandable
toall. Tobecome one with God andto
have final emancipation for the ulti-
mate merger with the great Universal
Self may be called the ideal of a  few.
Au cbullient and entertaining life may

be the ideal of a few others. Arignar
Anna dreamt of peaceful life free of
strife and struggle. When Britajn was
besieged during the second World War,
J.B. Priestly was dreaming about the
world of beauty, intelligence and wisdom.
Even the vagrant seamen who roam
about in the world of fantasy and fun
realise the value of family life. Only
through tourism the pecople of the world
can come to enjoy the beautiful things
of life on earth. Like the honcy-Fce
taking  honey without despoilitg the
flower, the hon. Finance Minister should
collect taxes without dcstroying any in-
dustry.

With these few words I ¢ nclude my
speech,

S AR T (TRY) 0 AEAE
wwmfa S, ¥ @ faw 1 a9E
FUET FY IS FA AT AT K G |
™y 39 s § | fggEm ow
fawraeir A g | § Fmmar § &
w4 1982 # gl wlwar & R @Es
GRS | & 39 I99 aF dagl ITX
FOGT 5 AL FHAL A7 gIeq & &9
¥ AR g9 AT | @ Aew g, A Ed
TX ggr g f fggeama ¥ F g g
F o Zfew feudde & Sww =@
fam® water SO g, SR F g @
fa fegrgea® A S wew O ¥ AW
g 3 =aXx WET green .. .

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, there is no quorum in
the House.

MR. CHAIRMAN : Let the quorum
bell berung...... Now there is quorum.
Shri Daga to continue his specch,

sy gFag 3t ;. gwmafa S, faw
St 7 oyt g o §OFE
qr1 @ —

“With a view to checking lavish
expenditure  incurred on acco-
mmodation and entertainment
in luxury hotels, I have proposed to
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introduce a Bill in the current session
to fevy a new tax of 15% on gross
receipts of the hotels ?n which the
minimum  tariff for a sxn%le
room is Rs. 75/- per day.

new levy is supposed to be made
effective from 1st September, rg80”.

IR wg °a1 fF a1 e
1980 § W N ICHW | W W
foor ox feammmagrae & @1 @ &
AR W T Ay AR fFoag wm
F9 AT EMT | FAT quew fawmwr A
g T8 g7 & fF fawmwie 3 &
efeem @@ 3w § s SR & Afe
ag T geal & fEed gy @ o
TR & g 1 3/ faa & gru g«
# wad flie 9T 15 9@E T
W O QT & | R @MW, WW
¥ fgF F71 997 AT AW FAS A
gats & dar o g | faw Wy
& oW g § (e ge g gfem
q¥ feawT @@ qST | AT STar @
f® 1979#?{3@? q %a‘aﬂs

SqIT WG WY g |
ah-a'ra fe Tat & a'Fa mz&w
b

Wfaﬂ,a‘_u
qr & 0§ —

‘Hotel’ includes a building or a part
of building where residential accomm-
odition is by way of visitors provided
for a monetary consideration .

Foerd A g aw ¥ e
# gie T § SOY TEH d4 &
e 1 WA agar v §

NOVEMBER 21, 1880

¥
TF WHE g R IT qFA § qry
g fewl #q & @&, § s&
FeTHE ¥ oy AT E ) oW
¥ 75 wC I E A wWT ]} WG
¥ &1 qfoareT § s ar @y ?
o9 WwE fer av W W
Afvc) A ag fomm & f H9
HIAT {HMA TS JATAT AT IGH R
B. THE F@& B arn w1 fEOF 9%
w@ faar | 78 *g frar f& 75 wow
X AT | FAT IF WIHT qfewmar A
HIAT § A 3H%T waad ag & o gew
Fr g f& St 7FHE @ W
fraT T farmr @1 fad oF iy
q WA FAT 75 WO fEod @ AT
gl, 39 9 Fgamarm | e =

“room charges” means the charges
for a unit of residential accommodation
in a hotel and includes the charges
for=—

(a) furniture, airsconditioner, refris
gerator, radio, music, telephone,
television, and

(b) such other services as are nor-
mally included by a hotel in room
rent,

but does not include chargesfor food,
drink and any services other than those
referred to in sub-clauses (a) and (b);*

T & F F F g8t a@ EfE
wrx  dew § | @ g AT g
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% gy, ¥z €Y ok gemr AW @
s frar, sE wg o és g ae
faar ®Q, @ oen 25w feET wEW
Fg N ¥ wy qur | w9 ¥ TES
faat & :

“Where, uader an arrangement made
between a person carrying on the
business of a hotel to which this Act
applics and any other person having
«<los> conmection with him, any foed,
drink or other services is or are pro-
vided on the premises of such hotel
by the sccond-mentioned person and
the Income-tax Officer is of opinion
that such arrangement has been made
with a view to avoiding or reducing
the liability under this Act by the
first-mentioned  person, then.”

HY  HOAT 7 fEow ox @ w@r
2 HF AR F gread & A&y faed
2 Wy Ag ¥g3 &.fF gy =@
F gy grfaw g1 W@ IET qTen
ST A FATT g qg W w® AT
A faar q@ amer WY s w4r 7w
TATH SFG TIE FT FTJAT FEEAT HAT
qrEd & it A7 mEeard § 99
f& 300 AT 400 FUT T WIT A
I W% fFA € ) "9 F gAew
g w1 fwaa @1 7 & 8§
TR qH T AT A At oggw &
FH  daw WIfREd, FEH WiEeq
T oFaTEy Arfewg 1 T F®
fo o & a fRaar ST YA § 1 WX
WA+ T & AL AR TR ATHTL
qrEr S a a8 gea q g |
faa &) oY w9AY W@ HgA WA
qifgx &, 98 T9 WHIX WAl gF5d
g f&gw w3 @1 s afFw gw
afsi® &1 W< &G § AR AW
Wt %33 & g g TW@ FEN A
g W vwar & fewwr ¥ 8wk gw
2gd g1 g 99 =1 fowmr @ IEE
g s e v osfeed g

TAFN Sy wHARET &, A gET e
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# dfew w@ § 3500 F AW
ax § ok ;w WF TN qg
] 43 § oo & 1 i A el
") TR IFEAAE & WA, 49T
g1 TR § aw § 9 wga
FTHAE ¢ | A U7 §HE FEAT
L F @ AP 9w DA

AT 33 GIT F €T HIH
[ fggew gfar 7 gas
Y AT | MW wgd § fF
gEAd AT & A g
1 OEAT AfFT g9 Fgan
¥ oagar 9 W g F ogeAr §
F1E 0471 8, fa9 § ama
qfewaT @ &7 O 29X UF FATH
g S9F! HT G :

FEE
-ﬂ"ﬂ,.

-

EE
2 o

-

ERad !
i

‘A composite charge is payable in res-
pect  of residential accommodation,
food, drink and other services.

God alone knows what these ‘other ser-
vices’ are. I re:lly do not see what
thesc ‘other services’ are. It is not
mentioned. Then 1t stategs-—

“Where it appears to the 1TO th .t
the charges for residential accommo-
dation, food, drink or othcr seivices
are s0 arranged that the room charges
are understood and the other charges
are over-stated, the ITO shall......
determine  the ro>m charges on such
reasonable basis as he may deem fit.,”

T gled T U qeE @ 9%
qIEAT §, 40 T &®T THE g, AT
i ¥ fear #Y gF & g ag %
FeBT GMET JATHC & aq &, g |
QAT Fqar dE g, AT THH A9
FIT FEUN, G FHA TEIT AT S
Fgur & goq o faw & faan ?
& faf gaen dam AGAT qor R
foraa w0 g€ ava @& WA A |
? #ZAT § AT FS @A AR ATHE
IAHT T GFA & | 9T gga faa@r
T TEFEE AL o9 AfHT A9
SHET  WIE € Agl quEr AL
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fow for &7 Fowaar § 7@ Fv@
AFE FT o g fouw wQw  wHar
ST § W €W g wnar § |

T@F O 7 9T wE 4T

The Income-tax Officer may, in cases
falling  under clause (b)

“at any time within 4 years of the
assessment year serve on the assessce
a notice containing all or any of the
requirements. . ... »

fegam & wax F1T T FY
gfedi § | agt 9 @ fafeeT =%
<3 € | 1980 ¥ 35 &F &

FAA § w9 femr sy s at
fafae £ Tfi 3 f ag fegwm sx &

Then he should bring fi.rward a Bill bef\ re
Parliament. fHe ugwm’tag \
s faT § 35 FAI B @A A
ik st FA@ArEr S oW R
J will haveto withdraw the amendment

' NOVEMBER 27, 1980
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TEar § i 57 SFIEF F19 9 g
fed | gww dww QFe F (o wdv
St ¥ faawac # anp T fn, afe
¥ fegrdde ae saNeEe SX @
g | fawmier 3w & zEEr AWK
LTI ATAT AW JATET &1 75 To
FT AT T AT AGl &, «AfeA
AR N FATE 9, g ATAIA =
THT FTHSHAT WG FeaT &, gy
IS HWITA! FE - TF TT a0
afeg &Y §U Fw@r g SO o
ATHEAT € | SOH ofagmd &7 qray
AIfRaE 1 & Y& WO @ wEA-
foger #WRew fear & SOR AW
fred & #=e 9@ wAT @ gE—-
T gAT & wrEATIES AR T
g1 = foag Hfsa o J/@ T
gl 18 W@ ¥. @9 N0 | WG

= A

FET &

The orders, directions, instructions
given by the Board will be acarried out.
What are those orders, what are those
directions, whether they have statutory
backing  or not ?

What are those executive orders.
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o &% wiod ag oot K1 § e o
e fedwr R A G §

DR. VASANT KUMAR PANDIT
(Rajgarh) : Sir, we had not expected
that the Finance Minister, very well
known for his pragmatism and rationale
thinking, would come forward with a
pernic,ous Bill like this. It is totally an
anti-tourism Bill. This will not give pro-
per dues to the tourism industry. There-
fore, I call this Bill a3 an anti-tourism
Bill which is a negative bill, negative
to the cause of tourism. My learned
friend, Shri M.C. Daga, has said it in
a lighter vein. But what all he said is
that we do not know what can happen.
He has given a few examples. [ would
like to place before this House the figures
given by their own department.

They have also envisaged some plan for
tourism. That will aiso not materialise,
The Bill is ill-conceived, very badly and
loosely drafted, Chis will leave lot of
lcopholes and will open ncw ficlds of
corruption. Possibly the Finance Minister
has not gone to many of the tourist centres
where onlv accommodation is provided
and where the canteen arrangements are
given  to someone  else, The definition of
hotel can be contravened because the
hotel is a premises, They have not men-
tioned that in the same plot, catering arra-
ngement can be made by somecne else,
where there is no residential accommo-
dation at all. This provision made ir th's
Bil' can be easjly contravened by the
advice of a well-learned advocate, sales-
tax cxpert, incometax expert and this will
lead to continuous litigation where the
face of the Covernment will be lost.
Onec  example was cited by Shri AT,
Patil with regard to sales tax. That will
certainly happen  here.

16 hrs.

Then, the Bil) contravenes the basic
principle of ‘nc double’ taxation, The
hon. Minister will tellus that he hasallowed
for refund. I am not holding any brief fer
anybody. If the monev was to come from
the richman’s pocket, I will be the last
person to grudge, But the bills of five-star
hotels do not come from individuals’
pockets, they will be sent to the company’s
accountant and he will take care of them,
In many hotels, there is a provision that if
yo1 have a lot of money and do not want
to keep it with you in the room, you can
deposit it at the hotel counter. For example,
there is a foreign tourist and he has deposi-
ted ten thousand dollars at the counter.
The hotel will only issu¢ memos, not bills
for luxury and expenses, After seeing the
memos, the payment can be made by the
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tourist easily snd those memos could be
torn of. He could give them a receipt that
he has got back the full anount of ten
thousand dollars,

Tre bill, as it is, is not going to be
effective at all. It will g¢ against tourism;
it is grirg to be infructuous because many
loopholes are there. The Incometax Act
it self 15 a very badly drafted and outdated
Act. On the same principle, this bill has
been drafted. The Finance Minister said
that it is a small bill but only consisting
of thrity-six clauses. S¢ many definitions
have been give: as of gross reccipts, hope,
etr, I would suggest that if you could refer
it to a Sclect Committee, they could think
of some way wheireby occupancy would be
taxed. That would have been easier for
collection for the Government, that would
have vyielded some results, Occuparcy
could not be hidden and, therefore, I
would say that the Governmert should
have some rethinking on this Bill, kven in
spite of our opposition, if the treasury benches
want to pass this Pill, I would have no
objection.

The hotel industiy is not treated as an
industry by the Government as yet but the
hotel building corstructicn activity would
be stopped by this, Alrcady they are suffir-
ing fromrising prices ; they cannot afford,
The land prices have soured high ; only
two applications have come before tle
Government  for  five-star  hotels,

What is the need? The Plan drafted by
the Tourism Department lays down
a ncw tourism policy which envisages 3.5
million tourists by 1990 yiclding R. 5,000
crores in fereign exchange receipts and
an investment of Rs. 5,500 crores to provide
the neressary  infrastructure  including
50,000 additional hotel. Let us
think how this can be possible now, You
sec the current growth rate of arrivals is
only 2.4% Why? The growth rate of
159, per annum in arrivals and 27 9}
inreceiptsis what they want, And therefore
I will request the Government that they
should have sccond thoughts on this Bill,
There should be no haste with this legisla-
tion simply because you have made a
commitment in the Budget speech. They
have not consulted their Tourism corpart-
ment on this, People talk about five star
hotels and luxurious expenditure. These
are I'TDC Hotels Yoaur Tourism Corpora-
tion holets, How many are run by private
sector? Irepeat,Sir I have not been holding
any brief on behalf of hoteliers, But I am
definitely  keenly interested in tourism.
This is the take-off stage for tourism. This
Billis such a wrong time that tourism will
nct flourish in this country, Tourism does
not mean anly Bombay, Delhi, Madras
and Calcutta, In the whole of Madbya

Pradesh, therc is not one five star hetel, not.
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even in Bhopal. How can a foreign tourist
make a trip to Sanchi or Maudu? How
can the foreigi. tourists tour places ?

In Madhya Psadesh  Tourism pro-
gramme are solected as package program-
ines by foreign agents for foreign coun-
tries. There whole calculations will go
wrong. Asian gamos ave coming, Let us
give an opportunity for thousands of people
to come and see tourist centres and  tourist
sights in the country. You see how they-go
abroad and enjoy in Tokvo. This experi-
ment of hotel tax is not the First experi-
ment. Experiment of this kind was dore
but not by taxing services, ctc. 1 am
not taking the Bill lightly. 1 am giving
cxamples, The business executive com-
ing from foreign country wants a stenogra-
phers® service, Will it be taxed 2 There
1t 13 not taxed. But gross receipts will
show that ; it will also show the cost of
photostat copies of documeats in the hotels;
he docs not know where to go for that.
Telephone bills, trunk calls to  foreign
coantries, will all go with the bili, gross
receipts, 1'his is not what a foreign tourist
expects, Normally, he is habituated to it.
And, thereiore, Sir, this is anti-Tourim Bill,
1 know that vou have made ccmmitment
in the Budget speech. But it should be
sent {or public opinion or discussed thcio
ughly 1n the Joint Select Committee. You
are already late by three or four months
and another two months will not make anv
difference or tig charge,

Sir, this exj.eriment was done in a few
couniries like ¥iji Islands and Zambia
which impose =uch a heavv tax on hotel
hills end the eftect on tourisn. was so dis
astrous that they are obliged to withdraw
it, within two years, "L his iy the picture of
the eflect vowr Rill  is going to have
0.1 the tourism and hoter i dustiy.

Sir, the hills paid by tycoons will des
finitely ro fron. the investor ‘s pocket and his
dividend wil! | e red..ced. 1le is not to pav
f o his own peckei 11 you: can tax his
yocket ir. sonse other way, 1 waonle have
Lee:w very happv,

I have mentioned about double taxation
and have given an example why this Bill
will lead to a lot of litigation. T am
quoting from a booklet on “Impact of
Budget on Tourism and Hotels® On
page 8, it says, “Once the Income Tax Rules
exemption on the daily expenses incur-
red by a travelling Executive on accom-
modation and transport i¢ permissible
upto Rs. 150/- a day with 33 per cent
extra in three cities, Delhi,Calcutta and
Bombay.” What about other States?
Aceorag;rg te the Income Tsax Act, it
willhave to be treated as an enpenditure

NOVEMBER 27, 1980

Tez Bill 272

whether he lgle the tax or not, The
poerinvestor’s dividend -will ke cut. These
multinationals, big co ics are .not
bothered what profit they show as long
a8 their entire establishment goes the
same way a8 has becn going or for the
last s0 many years.

Similarly, the State Governments in-
cluding Maharashtra, U.P. and Gujarat
have levied luxury tax. That will cut
down the development of touriam.
Because of refund, there will be no liti-
gation that is what he i3 going to say
in_ his reply. However, if the entire
collection of this tax would have been
kept in a Touriasm Development Fund,
then I would have appreciated that the
Finance Minister has really solved the
problem and then the tourism develop-
ment fund could have becen  distributed
to develop many tourist spots in this
couniry to the desired extent, to attract
foreign tourists. If this goes to the States,
there is no binding on them that they
should spend it on tourism developnient.
There are many other priorities in every
State where money i8 required; it may
be for irrigation dam, it may be for clec-
tricity board; or it may be for power
station. Seo, tourism is the lost child or
the step-child, both at the level of the
State Governments as well as at the
level of the Central Government.

Therefore, apart from the constitu-
tional objection and the litigaticn, this
will create another blockade, a tig wall
between the development of tourisin znd
the hotel business. The ITDC has
sent their memorandum, and so bas the
Federation of Hotels and Restaurant .
They have given their own reasors. 1
would like the Finance Minister in his
reply to state catcgorically the zrswers
to these problems which have been raised
so that we can be assured that this Bill
which issupposed to collect a huge amount
w'll really achieve that purpose. It was
one th,ng that t e was pleased to say in
his budget speech that he was going to
tax conspicuous or luxurious expend ture
this idea was sold at that t¢‘me, and
that idea was meant for public sale.

Now, we are seized of this Bill. Lut
considering the way in which it has
been drafted, T am really zfraid hcwever
that the objective of the Bill will not be
gerved. This will be another ground
for corruption, another field for litigaticn,
and ultimately the receipts will be more
or less nil, because it can definitely be
evaded in various fashiens, while bona
fide tourist centres which are lonly giving
residential accommodation and nct fcca,
and who donot cater to any other service
wl ich is given on a contrect basis in the
same thuilding or in some other tbtuilding,
may suffer.
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Taerefore, Sir, I request sthe Hom. Mi-
nister for Finanoe that he should agree
to send this Bill te a Joint Seleat Com-
mittee, Letus it n and.deliberste
and examine whether a way can be found
out. ‘We can deliberate on and come
befere the Ho e with a  water-tight Bill
whick will fulfil his objective. Merely
ing of words w.ll not bring about
anything. I besiege that the Finanoe
Minister, if he succceds in tapping
this source for augmenting his revenues
and set apart the entire amount for the
development of tourism, then I will be
satisfied that it will not be anti-tourism.

Other points I will make during my
amendments, Sir,

=1 WqaW fag wsaq (siFam) o
#rafa  qurafa wERa, greA -
FeqT A1 & fo9 uw oY sgaeav @
ST W a gesfa S Greda geaand
FOaT SfagT & & | WA T sgFTAT
fagdn & &v st T § #H WY
TAM 9 W F § I9% AR A
Qe z@ 1T F wAw gr a4 § f®
g F@ G gSAE F AT

faa grzat Fada 1 A T,
NIAT FF & GAFT T &, I8
qIEAT NILT KT q¥gAT, qg7 F1 -
Ffa #X @7 a8 & a0 F feas
fag & &, @ faQuse &, =@
qT gH TR FEAT T

q/ A /AT §, AIAT 1973
¥ ot %, feslt ¥ g& AWt N ATH-
@ 4, AfFT g w9 A
T, IAR! HMF A ¥ IH TH
3 ¥ v fear w@r 4qr, g
fagrer fear 7@ | 99 97w A
AHFEAT AGTAT AT F &) AW
g = gigEeTy AT, @y whmaw
st f& ghegmar & &0 N @ €
T AN gEw T &
® 9
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IR {Ear qar s oy o geeAT 9o
W ATERIFFEN 5 &7 ¥
w7 T e w W) W N qF-
TH 99 @ § 9! AT avaw fagqr s
wifgd | Erew sgaear ) wfgs ¥ wiw s
B WA W arfe W AW ¥ WY
FaH & IT T grA  =EEdT 7Y,
qSfrardy soazer gET A HF 9@ )

gurafa wgea, W faealt oF-
ZTHT F1 WIFEG FEAOT §, INEHI KA
T8 FrEAT | WIAT I T gEO
g, ©F 989 & ®9% qaw A
AT TRt & qara® i, THr
qFeqT gAR! wEAT Afgd WR W
THT AT 2 Tifed fawd fagwn-
;T HFL T W@ & e g
Ffa, wha dgshid W TJ@ *
IGA g 1 aqwT ¥AT &1 FAA
gfeadt @i FT HATEY HAFT FH
HIX 376 TP AT I & A 4AZ
@ fF g qw & wafa g ar
ImE Ead § g qar i ¥ w9
¥ 91 @, 7 gAFar § f& 39y
gw &1 ®1§ war Iy grm, afew
qsr g3 a8 greel § T ATy @
T I FT AR FaT I F
grg # T Jrar g | rhaEr &7 few
SEURACIAR AL CURG U LG

guTafa @ged, ®g qAqT WK
FZ 95 TS TEA WR FRE | T
fer A fpamm @S AT 1§ WAY
a1 99 womar dfea = et #
TF AT qST HAT IF g ¥ el
q =TT AT HSITATT qA7 @7 &
A 7@ 2| A gfa & whgw A
@ 2 ag &Y gwar & gfaes S
WA g o5 qw oA wfy
FT ARG A A AT § F HW
g%, &9 &S X @ T 98 (AR-
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WA & LS EedT g g%,
MT TR F e aar qifg@
HT AT 7 RS § GH F HH-
= gt § SEY g g, wnAw
T 9T W T T IX ST T
AN YR 9 &, TELIT § agrt O
ged foew & giew Fgw g @
gz a8 gest #1 fmior @ gw &
feg & A &\ B T wfafaa
ir ff fadiw @ A FEA R
gresl #1ag &Y IRWW  FAT@T AAT
2 fF dar wwmE, S AN W 8,
IAFN SATAT A SYTET AT FET AT
3@ WA QAT SAAEAT F1 HS-
q@ T, T IRW T A FL R
gx =@ am & fadw vt F fad, o
a9 g WgT ¥ W A A &
fad WA 1 A AT FHOH
o HET qIfed |

SHRI XAVIER ARAKAL (Ernakulam):
Sir usually when the Finance Minister comes
to with a Bill, he displays his accuteness
and cleverness. But in this case, I am sorry
1o say after going through the statement
of objects and reasons, that I miss his
acuteness and cleverness. Of course, the can-
«n of ability, as far as payment of tax is
concerned, compels that taxation should
be there. But the question actually arises
as to how far we can do it and how much
we will get. The canons of collection
and all those things are therc and I do not
think it is necessary for me to explain
them. because when our Finance Minister
explains everything, it will be like a lecture
in the colleges. Going through the state-
ment of objects and resons, I am sorry to say
that many of the things which ought to
have been disclosed are missing as to how
much we expect, how many hotels are
there, what will be the income, etc.

Of course, I know the Finance Minister is
after money. He must get financial resour-
ces for the treasury. This compelled me to
look into some of the questions and answers.
According to Question 740, 1321 searches
were conducted and the money collected
was Rs. 4.54 crores. In the house of one
gentleman alone, which was searched, as
per question 726, they found Rs. 4,17,210
in cash and jewellory worth Rs. 12 lakhs.
When I tried to find out how our depart-
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ment is collecting the money due to the
Government I found that in 1976-77 the
number of cases of concealed income was
6986 and we collected Rs. 12.5% crores.In
1977-78 the number of cases was 8613 and
the amount collected was Rs. 13:06 crores.
If T go into the income tax arrears, it is
staggering. I find that nearly 509, of tax
evasion is done by the traders, especiall
in excise and other taxes. I am stating al}
these things just to reveal that the methods
of collection are not properly mobilised by
our taxation department.

he we refer to the statement of Objects
and Reasons, nothing is clear. The Finance
Minister as a clever thoracic surgeon,
shoud have given all these facts in the
statement of Objects wnd Reasons. If you
sce clause 3, absolute power has been give 1
to income-tax officers, Clause 3(2) reads:

“Where a composite charge is pay-
able in respect of residential accomn-
modation and food, the room charges
included therein shall be determined
in the prescribed manner.”

When are we going to prescribe the manner?
I bhave to make a submission that here
after whenever the Government bring for-
ware a bill, they should bring forward
the rules along with it, I note that the Finance
Minister is raising his hand. He may say
that it is not practiclal ; he will give a
convincing reply, I am surc.

SHRI R. VENKATARAMAN : We
shoud bring the rules beforc the Bill :

SHRI XAVIER ARAKAL : We do
not expect such anwers from the hon.
Finance Minister. We have great respect
for him. 1 was freferring to declegated
legislation.

SHIR R. VENKATARAMAN:I
did not expect Shri Arakal to say that.

SHRI XAVIER ARAKAL : I have
gone throught the Bill meticulously and
have cited two cases fo the consideration of
the hon. Minister on how the department
should function. If you refer to sub-clause
(3), wide powers have been given to the
Income-tax Officer. Is it really necessary ?
If it is necessary according to his convic-
tions I stand by him, But my feeling is
that they are not necessary.

Than take clause 5. You are ‘saying on
or after the Ist day of April 1981.” It is
indefinite, whereas in the budget speech he
had referred to 1g80. I am sure, the Financ
Minister will give a reply on this point.
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s<provided  that where such
chargeable receipts include any
charges received in  foreign
exchange, then, the tax payable
by the assessce shall be reduced
by an amount equal to five
percent...”

Why should there be this obsession with

foreign exchange ? By this method we are

giving room for all sorts of corrupt practices
and we are teaching the tax payers how to

avoid taxes. Why can we not have a uni-

form rate? Of Course, I realise the need for
developmental activities in connection

with tourism. I also realise that as

compared to Europe and somc other
places, our costs are cheaper.

If you see clause 7 (1) (i1) it reads :

“any amount payable by way of
sales tax, entertainment tax or tax
on luxuries in respect of any charges
included in the chargeable receipts
of the previous year;”?

Where do westand ? Ido notknow  where
the Chairman has understood this, but I
do not know what is included and what is
not included. If something is not included,
let us know it. My professor has taught me
that when I draft a Bill o1 a document,
it must be simple so that the ordinary
people can understand it. Of course, if
I get a brief in a court of law, 1 will argue
it in a different way. Why cant it be simple
Again, take clause 11, The position is the
same. Sometimes I wonder whether we
can ever have control over the bureaucr-
acy. Of ccur.e, it is inherent in oir system
have power, but what isthe limitation of to
that power ? Of course, there are committees
to go into it. If we are vigilant enough as
far as these matters are concerned, many of
these litigations can be avoided. That is
why I said a suggestion that if we could
get the rules along with it, Members will be
compelled to go into them at the time of
discussion. As you know, 1t 1s rather diffi-
cult to refer to the rules and regulations
made subsequent to the passing of this Billl
by Members of Parliament. We also have
the limitations. Therefore, I suggested that
I have great respect and admirationn or
our Finance Minister-this is a practical pro-
position. For the beneiftt of common man
I put that suggestion. Qtherwise, this
Act is a necessity. As Prof. Chakraborty
put it is high time we had a law for curtailing
the unnecessary expenses incurred by the
affluent society. They have a responsibility
to the society where people ‘are starving,
where people do not have the bare neces-
sities and amenities. Towards that end,
if this Act provides a dra:ight ofhelp, jt will
be a great thing and a great achievement.

I one again support this Bill and con-
gratulate the hon. Finance Minister.
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SHRI T. R. SHAMANNA (Bangalore
South): Respected Chairman, Sir, at the
outset I am sure none of us can afford to
object to this levy. ButI have to question
the philosophy behind encouraging such
posh hotels to come up large numbers
in all the cities, Sir, how can a Go-
vernment which is committed to the
welfare of the society allow persons who
cannot get bread and water for days
together to starve and how cin they al ow
some people to squander money in the
hotels? It is a land where Gandhiji
taught the people simple and truthful
living and how can vou allow sich looting
taking place here?

Next, we find that the rental charge
in those lhotels ranges from Rs. 200 to
Rs, 650 per day. 1f what is paid one
day as rental here is given to a poor man,
he can build a decent hutand live there
peacefully for 10 to 15 years. When
such is the case, 1 cannot understand
as to how the Government is permitting
such laige hotels to come up vear after
year in large numbers.

Sir, with regard to these things, taking
into consideration that a room in such
hotels is occupied for about 20 days in a
month, the rent collected per month
will be Rs. 5000 to Rs. 10,000 for cne
room. If they can collect Rs. ro,000,
arc vou justified in allowing such hotels
to come up ? Sir, a person whosc income
is limited and who has got honest earnings
can never afford to rent the rooms in
these hotels, I am afraid the rooms are
taken up by directors and chairmen of
corporations and government officers who
get more money than their salary through
other means.

There are two categories to which we
have to provide. It is necessary that we
provide decent accommodation to those
who come from other countries, It is
necessary to develop their goodwill to our
country and wec should provide them
decent accommodation so that during
their stay in this country they feel com-
fortable and happy. Secondly, there is
the question of earning valuable foreign
exchange. I do not want to object tc
hotels being built and managed by Go-
vernment to cater to the needs of
foreigners who come here, but those within
the country who can find decent, eco-
nomic and convenient places elsewhere,

I am proud of the Karnataka Bhavan
in Delhi. They charge a visitor Rs. 50
a day., The meals cost Rs, 5.50 in the
morning and Rs. 7 at night. I am quite
sure the accommeodation thatis provided
there and the homely food are in no
way inferior to that of the hotels where
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Q. » ‘
persoas with decent incomes can stay.

Why do you require mwore than a2 com-
fortable room and good food?  Is there
any sense in allowing these people to
charge Rs, and Rs, 600 a day? A
friend of mine who came tc Dethi and
stayed in a hotel for a week found that
the bill came to more than one and a
half times his salary. 1 request the
Finance Minister 10 put some restrictions
on the TA and DA of government officers
and issue instructions to  government
companies and corporations that there
should be a limit on their daily and
travelling allowances, so that they do
not squander the money of these under-
takings by footing large bills,

I do not stay in any of these hotels,
but from what I have heard, they
arc centres of smugglers. and I am told
they are high class prostitute  dens.
r.yen respectable family ladies are luied
to them. What is the moralitv ichind
the cabaret dances conducted in these
piaces, and what will be its eftect on cur
young boys and girls? I do not want
this cabaret dance to take place in these
pesh hotels, 1t is in these hotels that
transactions for getting permits take place
through agents and thcse connected with
the ministries. These things may not be
within the purview of this Rill. but the se
hotels are not used for good and honourahle
purposes,

It is high time that the Government
thought of nationalising these hotels,
I can assure that if Government were to
run the ledging section with efficien
management, they will not only earn
double the ircome that they are getting
now, but they will even be able to give
some¢ copcession in rates to the people
coming there., If the Government can,
let them have a restaurant side and the
meal side can be given to a contractor,
As far as accommodation side is con-
cerned, I am quite sure Government can
easily manage, They can earn double
the income that they are getting from the
Sales Tax and other taxes. They can
earn huge profits,

In Bangalore a5 hotels have come,
The number that would have crme in
Bombzy  and Delhi can very well be
imagined. They are amassing wealth.
Governmcnt must give proper attention
to this~when tney are interested in na-
tionalising so mary things, why nct this
too so that they can give comfort to the
travellers and can -earn more?

Tax of 15% on the gross earnings of
the hotel, nobody can a@ord to pay,
even the Minister, If they wisit for
two days, the whele month's mlary will
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have to be paid. These expenses are
shifted on to the Corpcrations and com-
panies. I once again wscquest the hon,
Minister to see that some bar is laid on
the Company Officers and Dircctors.
Just as you have a limit for an IAS, same
limit may be laid down in their case tao.
I am not objecting to the tax of 15%,.
It may be 15% or may be made 30%,
but I am sorry that the tax burden will
rot touch that man, It will bo paid by
the business magnates or
smugglers or shifted on to the Companies
or Cerperations which he represents. The
best remedy will bc to see that Ge-
verrment can run these. In this way
earning can be made by thc Government
and at the same time economy can ke
effected to the tourists paiticularly. Even
the forcigners cannot afford this sum now.
To attend Yega Classes thousands of
foreigners have come now. Many of them
are stayirg in small hotels., Some are
roaming in the streets because they cannot
afford t¢ pay the charges of prsh hotels.
Feretgners with limited means cannot
afford to pay large sums. The whele
thing should be regularised to sce how
thev can be given accommodation at
lJesser cost and it brings revenue to the
Government,

I am expressing morc of my sentiments.
An attempt should be made to study
these things and then take a decision
in the matter.

These hotels are new to the Indian
culture. Earlier there used to be dharam-
shalas. Passengers could live without
any payment. Nominal charges were
there for food. That philosophy may
not hold good these days.  Bul why
should we allow this looting of Rs. 6oo
to Rs. 1,000 per day?  Neither the Go-
vernment benefits nor the travellers or
the tourists. Why should you enrich
persons who can amass wealth by easy
means, by exploiting the customers as well
as the Government? That is my feeling.

I am quite surc that you have got some
faith in the Gandhian philosophy..
Gandhiji taught us to livera simple Iife,
Compare the simple life with the life of
these hotels ¥ What is there? You have
got fine decoration, marble chips and all
that. You have got a neatly-arranged
cot, a beautiful rug and one or two fans.
For these things. i you have to pay Rs. 650
a day, that is around Rs. 18,000 a month,
that is rather very much anneying.
Who can bear such huge expenses?
Let the people who are corrupt pay
whatever they want. But I do not want
so ‘much public money to be spent by
Government servants or by
of public sector corporations and the like.
They should not be allowed to sgquander
away moaney like this.
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I agree that Govesnment revenue mast
be incrcased. But, at the same time,
some moralit}r should be maintained.
That is why 1 mentioned hew Gandhii
taught us simplicity and truth. I want
the hon. Finance Minister to put an iron
hand on these hotels and see that these
hotels do not exploit the people and pocket
all the profits.

He has very cleverly stated that the
expenditure is going to be Rs. 8 lakhs.
T am afraid, it is going to be more. Then,
he has carefully avoided to tell us the
revenuce that he will have from the hotcls.
If he had given a financial statement, it
would have been better. Anyhow, he
has at Jeast got a rough idea of what will
be the revenue.

1 warn him that there is going to be a
large scope for cvasion of this tax. They
can evade the tax by showing 15 days
occupancy as against 20 days oecupancy.
The Government should see that proper
registers are maintained and that they
do not escape the tax. Let the tax collected
from the customers not go to the pockets
of the hoteliers but let it go to the coffers
of the Government.

There is room also for indulging in
corrupt practices here. I am sure, while
framing the rules, the hon. Minister of
Finance will take particular care to
sec that these corrupt practices are not
allowed to bd indulged in.

Now, the Bill has bcen brought before
us. With their bull-dozer majority, they
will pass the Bill and it will become an
Act. T only want to appeal to him to
appoint a committec to sec how best these
things are regulated, how best the revenue
of the Government can be increased and
how best, at lesser cost, greater convenience
can be given to the customers. Thank
you.

SHRI BAPUSAHEB PARULEKAR
(Ratnagii) ©  Mr. Chairman, Sir, I
support the Bill. But before doing that,
1 wish to congiatulate my esteemed
colleague, Shri Mool Chand Daga, a
member of the ruling party, who has very
forthrightly placed his views in regard
to the Bill, though in a lighter vein, I
would request the hon. Minister to
seriously consider the views expressed by
him. do not endorse all the views
expressed by him.

The last submission which he made
was with reference to ‘the rules. It was
supported by my another colleague, Shri
Arakkal also. I respectfidly submit that
though I found from their speeches that
they had meticulously gone through the
Bill, they have missed probably clause
34 about the rule-making power. Unless

the Bill is passed, this particular board
will not get the powers to make rules.
We should not feel worried about this
becawse in view of sabsection (4) and,
inview of the Subordinate ion
Committee’s recommendation, the rules
come before us and we will have an

opportunity to discuss about the .

Adpart from this, the other submissions
made by Shri Daga are most welcome.
With reference to his submission that this
would keep the gates of corruption wide
open to the Incometax and other officers
in the Incone-tax Department I entirely
agree with that. If we see the various
provisions in this particular bill, especially,
of clause 3 and sub-clause (2) of cfause 3
and clause 6, you will find that the entire
discretion is given without any guidelines
as t((l) how that discretion has to be exer-
cised.

I feel that this particular discretion
would be misused. 1 am very well aware
that the on y persons who would be happy
are the officers from the Income-tax De-
partment because they are waiting to
reap this particular fruit, which is given
in this particular bill.  Apprehensions
were felt that if the implementation of the
provisions i3 given in the hands of the
Income-tax  Officers, then the purpose
of this Bill wil not be served and it
will not also be possibletto get the revenwe,
For example in the month of July, the
news had been published in the Hindustan
T imes which mentioned that the income-
tax arrears to the tune of Rs. 300 crores
had been written off from those who were
in arrears for less than a lakh for more than
one year. The rcason given by the
Income-tax Officers was that the registered
notices were scrved on the :ﬁesscs
that were wrong and hence they could not
be served. This is a glaring example of
how thc income-tax officers work. We
arc going to give this discretion to the
very officers of the department to recover
this particular money. I  therefore
submit that unless and until we give some
directions in the very Bill as to how this
discretion should be exercised, it is not
possible. To  achieve the particular
objecuive of the bill, namely, the recovery
of this levy. I will not go into the details.
I only endorse the submissions made by
Shri Daga and my other esteemed collea-
gue Shri Vijay Kumar Pandit.

Sub-clause g of Clause 4 mentions that
the chargeable receipts of the previous
year will be at the rate of 15% of the
receipts. So, the cha:;gc would be on the
receipts on the basis of the previous year.
But, surprisingly, I find that this is the
only Bill where there is no mention as to
when this is to come into force. I  do
not know why this exception has been
made in this particular Bill. In the
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other Bills we find the date has been men-
tioned that this will be from a particular
date. Here it is from the date when the
President signs the Bill. I do not know
why this particular bill is silent on this
particular point. I do not know whether
this discretion has to be given to the
officers in this connection. I would like
to make my point. Here about the de-
finition of the room charges, a reference
was made by Mr. Daga that these charges
would not include food, drink and other
services. We are the disciples of Gandhiji
day in and day out we take the name of
Gandhiji. 1 am aware that when I take
the name of Gandhiii, <ume of my
friends shout at me. When the Opposi-
tion takes the name of Gandhiji, they
say that the Devil is quoting the scriptures.
They feel that it is the monopoly of the
ruling party to take the name of Gandhiji;
I request my learned {friends that
if they are really the disciples of Mahatma
Gandhi, let them tell their Finance Mi-
nister not to omit this from the taxation.
For those who can afford to spend
thousands of rupecs in Posh Hotel and
finish up the bottles of Royal liquor costing
Rs. g950/- no taxation 1s there. Why?
Why don't you tax this? (Inferruptiony)
1 shall speak to you about that afterwards
in the Lobby. These are charges for food,
drinks and other service charges. Sir,
we people lead a simple living. A re-
ference was also made by Mr. Shamanna.
In India in the posh hotel cabaret dances
are doing on. They are legalised. 1f
you move 10und Connaught Place, you
find a board ‘pay Rs. 15/-. Com: m’.
No charges are made. Does this benefit
our culture? 1am not aware of the hotels
in Calcutta. As far as the country as a
whole is concerned, we are charging for
telephones and other things. Why are
we not charging for the things in posh
hotel ? Sir, if we take into consi-
deration Clause 5 again it is mentioned
that the person who would be serving
food would also be deemed to be a person
carrying on the business of a hotel.  This
is an anomaly. The clauses should be
considered thrcad-bare and the matter
should be circulated for public opion.

16.56 hrs.

[MR. Drprury SPEAKER in the Chair]

I do not know what is the total revenue
that is expected out of this particular
kind of Bill but I would respectfully submit
that out of this total revenue some amount
should be given to the Statcs and this
amount which is coming by way of hotel
tax should be utilised for the purposes
of constructing ‘dharamshalas’, Youth
hostels and Janata hotels. Our boys come
to the Capital from far off places and they

-do not get any place to stay. They stay
-at the railway station, etc.
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Then, Sir, I would like to invite the
attention of the hon’ble Finance Minister
to the fact that there are many hotels
in the country who ask the customer at
the time of leaving the counter whether
he wants to have the receipt or not. Now,
how arec you going to see that this kind
of tax evasion is checked. This can be
checked only if you make a penal pro-
vision with regard to that. Sir. T also
have a fear that some of the hotel owners
may recover the tax even when the lodging
charges are less than Rs. 75/-, Sc, T suggest
that every clause of the Bill should be dis-
cussed thread-bare and it can only be done
if the Bill is rcferred to a Select Com-
mittee or the Bill is circulated for el citing
public opinion.

With these suggestions I submit that
the amendment tabled by me mav kindly
be accepted.

SHRI K. A. RAJAN (Trichwm): Mr.
Chairman, Sir, I stand to support this Bill.
Of course, 1t would have bceen still better
if the tax percentage could have been
raised. Why I am supporting this Bill
is because it is a bill in the right direction.
In one way it curbs the reckless ex-
penditure and the ordinary people are not
going to be affected by this tax bhurden,
After all, who are the persons who stay
in 4-star and g-star hotels? It is those
who belong to the clite, those who
belong to the high-class who stay in such
4-star and 5-star hotels.  So, this aigument
1s not correct. I am smry to say that
this is a bogus arguinent.  Sir, the balancc-
sheet of the ITDC shows that these 4-star
and 5-star hotels have  earned lews
foreign exchange than other types of
accommodation for the foreign tourists.
This is the position and 1 have got the
figures in the balance-sheet here.  So,
that argument is not correct.

17 hrs.

So far as the big luxurious hotels are
concerned, as it is well-known, these are
all in the bands of the big industiialists,
They have got collaboration with foreign
multinationals. Government statistics
show that they envisage up 10 1983, the
setting up of 77 hotels 1n the private sector
and g plus 2, that is, 11 hotels in the public
sector. g will be under ITDC and 2 will
be under the Hotel Corporation of India.

Sir, so far as loan terms arc concerned
these loans arc advanced to these private
hotels. Loans to the hotel industry in
the private sector are generally granted
to limited companies and cooperative
societies, incorporated and  registerd
in India, after the project is approved by
the Department of Tourism. Normally
the contribution of 20%, of the cost of the
project is expected from the promotors,
which is relaxed up to 15 per cent if the
project is promoted by a new entrepreneur,
The assistance to new hotel project carries
an effective rate of  interest of 109
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against the normal lending rate of 11%.

e difference of 19 is ls?\lxgbsiclised by the
Central Government. My point is, how
far the development of multi-storeyed
hotels adds to the economic development
of the country. This is only catering to
the higher sections of our society. at
I feel is that we should have more of janata
hotels and dharmashalas to cater to the
needs of the lower strata of socicty. What
is stated here is that they will have janata
hotels in four metropolitan cities. = My
submission is that whatever money is
collected by way of this particular legis-
lation may be pooled and earmarked for
the construction of janata type of hotels
and dharmasshalas f|or the benefit of the
poorer people in the rural arcas and in
the small towns and also in big towns,
so that these people could be accommo-
dated there. Now, what happens is,
they just stay in railway stations and
restaurants or roam in the streets without
having any resort. The craze for these
4-star and §-star hotels should stop. ' When
we invest so much of money in this ven-
ture, naturally we should know how far it
is going to develop our foreign cxchange
earnings. 1 do’not know how far it will
belp. T have my own doubts regarding
the actual state of this industry.

In this connection, I would like to sub-
mit for the consideration of the hon. Mi-
nister that the executives of public sector
undertakings and Government depart-
ments must  be prevented and must be
banncd from staying in these 4-star
and s5-star hotels at office expense, If
at all they desire to ay in these hotels
they must themselves pay the difference.
When we go through the reports of the
Public Accounts Committee, we find that
in respect of so manv public undertakings,
the  expenditure under this item
alonc comes to a very huge amount and
the public undertaking could not
afford to bear such a huge expenditure,
I hope that this point will be taken into
consideration by the hon. Minister. Sir,
my anxiety is only regarding the act al
implementation  of this legislation.
Regarding the definition given in the
Statute for the room charges, etc. the real
matter is how far it is going to be imple-
mented by the authorities because those
people who are just running these indus-
tries arc big moneyed-people. They
have got money and resources and also
expert legal advisers.  Unless you plug
all these loopholes, there is every possi-
bility of evasion. The hotel owners and
the multi-nationals are powerful enough
tc manocuvre whatever enactments are
brought forward and passed.

SHRI P. NAMGYAL (Ladakh) . Mr.
Dcputy-Sfpeakcr, Sir, T would like
to say a few words in support of this Bill.
I would also like to seek some clarifications
from the hon. Finance Minister on some
of the points arising out of this Bill.
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Before doing so, I would like to remove the
doubts raised by Shri Bapusaheb Parule-
kar. There is no confusion in so far as
section 5 of this Billis concerned which,
clearly indicated the date from which the
Bill would come into force, that is, 1st
April, 1981. It is clearly stated under
Section 5 (1) of this Bill. It states .

“s(1) Subject to the provisiors of this
Act, there shall be charged on
every person carrying on the
business of a hotel in relation to
which this Act applies, for
every assessment year commen-
cing on or after the 1st day of
April, 1981........ ”

So, I do not think there is any c onfusion
about the date of commencement of the
Bill into force.

The seccond point which Mr. Parulekar
mentioned is about the tax on food
and drinks which, I think, are already
taxed in the form of hcavy excise duty
on drinks and at the same time sales
tax charged in so far as food items served
in the hotels and resturants and concerned.
There is onc point or the fear expressed
by my hon. friend is about the Incomc-
tax Officer being given the power to assess
for the rent of the hotel rooms. I also feel
that the hon. Finance Minister should
secto it that a clean chit isnotgiven to
the Income-tax Officers in this respect.
Either he should specify it in the rules to
be framed 'ater on or some provision or
some.hing of this sort should be included
in this Bill.

Now, so far as the rent of Rs. 75 o per
head is concerned, I feel it is not a big
amount and it will only affect those pcople
who can really afford to stay in the Star
hotels and other big hotles and pay such
a high rent. It is not applicable to all the
prople and for all the hotels because very
few hotels are Starred hotels in a metro-
politan city. It does not affect. the middle
class pcople who cannot afford to stay
in hotels which charge Rs. 75 per head per
room per day or above, It will not affect
the foreign tourists. So this high rent and
charging of 15% special tax would un-
carth some quantity of black money. As
you know, Sir, only the moneyed -people,
black-marketeers, etc. usually stay in such
big hotels. These are the people who really
evade taxes. So, this Bill will help in bring-
ing out some of the black money. Another
point which I would like to know from the
hon. Finance Minister is about the
foreign exchange. You have gien
concession to the extent of 5% in
respect of foreign exchange.  Even
if some foreigner; wants to “pay in
the form of foreign exchage, not all the
hotels are allowed to decal in foreign
exchange and receive payment in foreign
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menry. I do not knew what is the present
positien new, but a few months bacithm
was a dizective from the Reserve Bank that
5o one other than those whe have been
given permission to deal in foreign ex-
change can accept foreign moacy and
travellers’ cheques etc. In places like
many foreign tourists come and
they would prefer to pay in foreign money.
we have mostly got paying guest system
in that area, Kut they are not allowed to
accept moncy in foreign exchange in the
absence of permission from the Reserve
Bank. I fecl that the Finance Minister
should do something in this regard. Be-
cause of non-availability of this facility
with smaller hoteliers, the tourists have to
suffer. The banks usually open at 10.00
a.m. and close at 4.00 p.m. the tourist
usually moves out carly in the morning
and returns late in the evening and he
cannot make use of the bank for exchange
purpose. In view of this, the tourists are
facing lot of problems in remote arcas. The
Government, should, therefore, consider
and extend this facility to small hoteliers
]asﬁlo. With these few words, I support the

ot e watg wdt (Few) ¢
IR WP, g  gred  WIHEAr
foreras avq: o agm wEqw faduw
2 wifs wf af 30-40 TRF F FAWT
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s §f oy ¥ Rewr S £, fow
T wfageragn i@
geel § § aw ga, g s Wy
TR F IR e F R & e
agt o< 9% few (o) Y oF oF Aaer
cdY, 12@Y ar S AT ¥ 1 svT WAy
Ay v X Af oz § Y ag
W TG A AR AT 1 I PR
Tad S oY aga & sy T § g
W WY A T WY )W AR
¥ aga ¥ Wik T frark @ €
afg 14 & 37 a% & arUsl N [WT

MR. DEPUTY-SPEAKER : How do
you know the approximate price, Rs. 600

or Rs. 700, you say ?
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H gew Y 8, g 9T 40-40 FHAQ
¥ giew TN, @1 WY agw W
SUNT 33 | THMMY 39 9T 39 gfee-
o ¥ fawre wwm =fge

§F(-35 F S AVHIgT HT STHUTT
fFar mar &, Swfea & TEW sl B
F A Y F fear o @war §, W
qdY saFeaT gET a1 e HfEwra /i
AT W TGl WO F G F
W e Tl Awfga H o | WH
KT 7 I & faar g, fod arayg
¥ &5 dvge few § 91X gy S
sme & fau snfaa fear smar aifge

SHRI G.M. BANATWALIA (Pon-
nani): Mr, Deputy Spcaker, Sir, the Bill
sceks to make tax on the gross reccipts
of a certain category of hotels. There can
be no diflerence of opinion as regards
taxation on the receipts from luxurious
rooms of posh hotels, but in the form in
which the Bill has come, I am sorry I am
not in a position to support it.

Sir, a healthy attitude must be taken
towards the hotel industry also. The
hotel industry also plays an important
role in our economy and that cannot be
neglected.

Mr. Deputy Speaker, Sir, the invest-
ment in hotel and restaurant industry has
continued to rise during all those ycars.
Specially during the last four years, the
over-all increase in the hotel and restau-
rant sectors has been to the extent of
10.42%. This gives us an average growth
rate of 19.7%,, Sir.

I must draw the attention of the Govern-
ment and of this House through you, Sir,
to certain beneficial aspects of the
hotel industry in  our cconomy.
We cannot, for example, overlook the

encration of employment by this hotel
industry. An investment of Rs. 1 lakh
in the hotel and restaurant sector guaran-
tees employment for 8 persons in a hotel
and 36 persons in a restaurant. The aver-
age investment and employment ratio is
1:92. Tt should be realised that the average
growth rate of employment ranges between
10,4 per cent and 8 per cent per annum,
Therefore, in the form in which the Bill
has come before the House, and looking
at the incidence of taxation, I submit
that it will do a great injustice and will
have an adverse effect on our economy.

We are following contradictory policies.
On the one hand we find that the hotél
and restaurant industry is expected to yield
or generate employment opj)ortumtic:
for 2.4 lakh people by the end of 1985~
we expect that there would be about 104
lakh jobs in the organised and unorgani-
sed sector on the other hand, we come for:
ward with rigorous taxation. I am afraid
we may not be able to realise our expecta-
tion. My another submission is that the
taxation would affect adversely the tourist
traffic and the importance of tourist traffic
in our economy also cannot be neglected.

Let us look at the per capita expendi-
ture on foreign tourists in India. In 1968-69
it was Rs. 1368 ; by 1972-73, it rose by
1722. Now, I believe it is Rs. 4419. This
15 per cent tax envisaged in the Bill, I
submit, is also not a healthy sign for the
ambitious tourism promotion plan that
we have. On the one hand, we have a
very ambitious tourism promotion plan
which aftracts an inflow of 3,4 million
tourists into our country, which is our
ambition and we have planned for that
also ; on the other hand, we come forward
with this rigorous taxation. According
to one estimate, this would lcad to 25
per cent to 30 per cent fall in the  tourist
traflic, if I am not wrong. Even the
Ministry of Tourism was not very happy
with this particular per centage of taxa-
tion.

MR. DEPUTY-SPEAKER : How did
you come 1o know about it ?

SHRI G.M. BANATWALLA : It is
an open sccret. But then all this has
been brushed aside and we find that the
policics are riddled with contradictions.
As the situation stands today, I, on my
part, expected that appropriate incentives
and support mcasures will be given to the
hotel industry which are non-existant.
Yes, you may go ahcad and tax the rooms
there in the case of luxurious hotels. But
here what is the provision, Sir,some things
arc not what they scem. We are told that
the Bill applics to cases where the room
charges are Rs. 75 or more per day. But
then Sir, let us not be carried away by the
impression  that the tax is only on room
charges. If, the tax is merely on room
charges, go ahead and tax the room
charges, if such luxurious rooms are pro-
vided. But here the tax is on the gross
receipts, the receipts from food and
other things are also included. My
humble submission is that the tax ought to
have been restricted and limited only to
reccipts as levied by room charges where
the room charges are more than that
amount. But then the scope here is very

wide.
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A second point that arises here, Mr-
Deputy Speaker, is that if a hotel provides
sontcrooms attherate of Rs. 75 or more, and
some other rooms which are cheaper, then
even those hotels will have to pay tax on

gross receipts from whichever rooms
they get the receipts. Therefore those staying
in rooms where less than Rs. 75 is paid,
even they become liable to charges, if
they are in a hotel wherc these several
types of room facilities are offered.

Sir, there are various other provisionsin
the Bill and they should also be taken
care of. There are various amendments
also that arc coming up. I appeal to the
Government to be reasonable, reasonable
in the scope of the tax, restric-
ting it to room charges. There are also
several other taxes, on food and other thirgs
and drinks that are being served. This is
all double and triple taxation thatgoes
on. We should also realise that we do
not have a taxation policy that defeats
the policies of the various other Ministrics
and have an adverse cffectonour economy.
Thank you, Sir.

SHRI R. VENKATARAMAN : Mr
Deputy Speaker, Sir, I did not bargain for
such an elaborate debate on what I consi-
dered to be a very short and simple Bill.

AN HON. MEMBER : You have learnt
it.

SHRI R. VENKATARAMAN : One
learns and learns. Actually, so far as the
Principle of the Bill is concerned, it had
been accepted, when  the Budget was
passed by this House. I mentioned in the
Budget that I proposed to bring forward a
tax on hotels charging over a particular
amount and that this will yicld also a
particular revenuc in the year for which 1
have taken credit. The House debated
this and therefore tostate that the principle
of the Bill has now got to be widely circu-
lated throughout the country for its ex: mi-
nation and all that, would appear to be
beside the mark because it has already
been approved by a full-dress debate on
Budget in which this was one of the items
ircluded. Only those Bills, on which public
og:inion is sought to be elicited because of
the suddenness with which they are brought
or the nature of the thing was not before
the pcople, you will generally send for
circulation. But where a matter has becn
debated and accepted in principle to
say that itshould again be sent for circul-
ation to the public is not an acceptable

proposition.

The second point raigsed was, it should
go to a Select Committece. They pointed
out that there were some discrepancics,
There are no discrepancies. I am only
sorry that they have not read the Biil
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very closely. In any event this Bill was
published 3 months ago and it was before
the public. If they had any representations
to make, they would have certainly made
them. Certain representations were in fact
made. Government has had the opportu-
nity of looking into all these various re-
presentations. Thercfore, to say it should
lgo again toaSelect Committec is purpose-
ess,

Coming to the merits of the Bill, I am
happy to say that most of the members
of the House have supported the principle
of the Bill, I wanted to levy a tax conspi-
cuous consurption in this country. This
I mentioned, would be done through
the Hotel Receipts ‘Tax Bill. On the issue
that conspicuous consumption should ke
taxcd, there can be no two opinjons. In
fact, it has bcen the demand of
all pr. gressive clements in this country that
the conspicuous consumption which is
being resorted to by people should be
more heavily taxed than itis being
done today. Therefore, I am not prepared
to accept any criticism that this Bill docs
in any way offend the principles for which
this party stands or the majority of the
people in the country stand. Some people
have now resortod to the atgument advan-
ced gencrally by interests who are affec-
ted by it that it will affect (o) teurism in-
dustry in this country, (b) the hote
industry in this country and (¢} the cmploy-
nient in this country. 1 will answer  all
these  points,

So far as towmism 1s concerned, I have
not known any country in which tourism
has been aflected because the hotel rates are
high, On the conuary, throughout the
wot Id, thas hotel tax 1s being levied on all
of us who go abroad, stay in hotels and
pay this 15 Y% tax. 'L'his has not aficcted
the tourist trafllc in any country. People
who come as tourists come for enjoyment.
They are prepased to pay high rents for
rooms and they are prepared to pay the
tax thercon, To say that on account of
15 94 tax o) room rent receipts/tourism
will be aflected means, we are cxag-
gerating a small thing, In my opinion
the number of occupancy of hotels by
tourists is a small proportion in relation to
the number of occupancy by the affluent
rich, Therefore, thry want to show a
tourism as a sort of excusc for cscaping the
payment of a tax, which is legitimately
due from people who arce living in luxury
at the cost of others,

SHRI SOMNATH CHATTER]JEE
(Jadavpur) : The hon, member said
there was objection from the Tourism
Ministry.

SHRI R. VENKATARAMAN: I

will come to that, I am really surprised
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that a senior member like Mr Banatwalla
should have said this, When we includ-
ed thisitem in the budget and I mentioned
it in the budget speech, it had been
approved by the (abinet, No
budget can be presented without Gabinet
approval and the Cabinet includes, 1
suppose, the Minister for tourism also.
Before any Bill is presented to the House,
it has to be approved by the Cabinet and
the Minister of Tourism is a member of
the Cabinet. Thercfore, for Members of
Parliament to say that the tourism Mi-
nister of objected and all that is to betry
ignorance of the way in which the Cabinet
system of Goverminent functions. The
position is that it has heen approved
by the Cabinet, which means that every
member of the Cabinct has accepted  this
propomsal,

The second argument is that it will
affect the hotel industty. 1 o not see
why it should cftect the hotel industry,
because it is passed on to the conswmner,
It is the consumer who is going to pay
this :5 per cent  and the hotel is
only a collecting agent. Thercfore, o
say that the hotelindustiy will be aflected
is also not a legitinate argument.

The third argument is that it will affect
employment, because the hotel industry
gives a lot of employment, Itis a very
strange argument, If this argument that
an ind istry whiclt provides employment
should not be taxed is stretched further,
then [ should not tax anv of the prulti-
nationals, MRTP Conipanies or indistrial
establishments, because they are all pro-
viding much more employment, Is that
an argument ?

The pomnt really is vou are taxing only
the person who has the capacity to pav.
Tn order to judge whether the tax should
he levied or not, the simole test is whether
the person on whom the impact of the tax
falls has the capacity to pay it This tax
is on persons who are occupying rooms in
a hotel by paying Rs. 75 or more per dav.
They have the capacity to pav it. There-
fore, this is a valid tax. All considaia-
tions are not relesant,

Conuing to the clauses, first of all, some
of the Members objected to the rule making
power. I am glad Shri Parulckar pointed
1t out. Clause 34 provides that the rules
shall be framed by the outhority, which
shall be placed hefore the House and the
House has got the authority to change it
within one month. If so changed, the amen-
ded rules shall come into force otherweise,
the rules as originally [ramed will come
into force. Sa. there 1s no drawback or de-
facet in this legislation on account of this
pravision with regard to rules,

Another point made by Shri Parulekar
is that we have not mentioned when the

Act will come into force, As he knows
very well, under the General Clauses Act
it shall come into force as soon as it receives
the assent of the Piesident, It is only when
you provide for a futurc date, or a different
date, that yoa have to mention it in the Act
If it 1s not so specifically provined it mean
that the Act will come into force on ¢he
date on which it receives the assent of the
Preside:t.,

His third point was that a lot of dis-
cietion is vested in the Income tax officer
in rospect of asscssment. I suppose it is
inhereat in every tax legislation that the
discretion will be vested in the taxing officer,
In respect of sales tax, the discretion is
vested in the Commercial Tax officer, in
respect of excise duty on the Excise Collec-
tor and in respect of income tax on the
Income tax officer. If there are any mis-
takes or miscarrigae, there is provision for
appcal and all that to the judiciary,
Nothing more has been done here.

Certain very jocular remarks were made
by Shri Daga. If 1 indulge in the same
snirit he will be offended, and it is not
my habit to offend anybody,

SHIRI BAPUSAIIEB PARULEKAR :
He is not present here:  so, nobody will
be offended.

SHRI R. VENKATARAMAN: As people
who have lived in hotels we know what
¢other charges” mean. It is the laundry
charges, shoe shine, valet charges and so
on. If he has some other charges in his
mind I am not responsible for his suspicion,

S», 01 the whole I thank the House for
the good spirit with which they received

this Bill and I request the House to accept
the motion.

SHRI SATYASADHAN CHAKRABOR-
TY : Regarding my suggestion for making
the tax progressive what would you have
to say ?

SHRI R.VENKATARAMAN : It is
very difficult to make cvery taxation as
progressive taxation, but there is an in
built progression in this tax because if
the room is for Rs. 200/ it will carry 15
pecent of that, If the room is only for Rs,
75/- it will be 15 per cent of that. Therefore
there is an inbuilt progression in it, Thank
you very much,

MR. DEPUTY SPEAKER : Now I
shall put amendment No. 5 moved by
Shri Mool Chand Daga to the vote of the
House.

Amendmeny No. § was put and negatived,
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MR. DEPUTY-SPEAKER : Now I

shall! put amendment No. 7 moved by -

Shri R.L.P. Verma to the vote of the House,

Amsendment No. 7 was put and negatived.

SHRI BAPUSAHEB PARULEKAR :
Sir, 1 seek leave of the Housc to withdraw
my amendment No. 13.

Amendment No. I3 was by leave, withdrawn.

SHRI T.R. SHAMANNA : Sir, 1 seck
leave of the Housc to withdraw my
amendment No. 21,

Amendment No. 21 was. by leave, withdrawn.

MR. DEPUTY-SPEAKER : I shall
now put the motion for consideration to
the vote of the House.

The qucstion is :

“That the Bill to impose a spccial tax
on gross receipts of certain
hotels, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY-SPEAKER : I shall
now take up clause-by-clause considera-
tion of the Bill.

There is no amendment to clasuse 2.

The qestion is :
*“That clasue 2 stand part of the Bill.”

The motion was adopled.

Clause 2 was added to the Bill.
Clause 3—(Application of the .1:t)

SHRI G.M. BANATWALLA :  Sir,
I beg to move

Page 2, line 26,—

Jor “seventy-five rupees”
substitute “‘one hundered 1upees™ (1)

SHRI R. VENKATARAMAN : In-

rétead of that, I have my amendment No.

I beg to move :
Page 2, line 26—

for “not less than seventy-five rupees”
substitute “scvcnty~ﬁvc rupces or more”’

(6)
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MR. DEPUTY-SPEAKER : I shall
now put amendment No. 1 to the vote
of the House.

Amendment No. I was put and negatived.

MR. DEPUTY -SPEAKER : The
question is :
Page 2, line 26,—
Jor “not less than seventy-five rupees”

substitute “‘seventy-five rupees or more’
(6)

’

ﬂc motion was adopled.
MR. DEPUTY-SPEAKER : The

question is :

“That Clasue 3, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to lhe
Bill.

MR. DEPUTY-SPEAKER : The
qucstion is :

“That Clasue 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clause §—(Charge of Tax)

SHRI G.M. BANATWALLA (Ponnani) ;
I beg to move :

Page 3, line 26—

Jor “fiftcen per cent.” substitute
“ten per cent’.”  (2)

DR. VASANT KUMAR PANDIT
(Rajgarh) : I beg to move :

Page 3, line 26—

Jor “fiftcen per cent.”  substitule
“Seven and a half per cent.” (9)

Page g,—
omit lines 27 to 31 (10)

SHRI G. M. BANATAWALLA: The
purpose of my amendment is to reduce the
incidence of taxation from 15 to 10 per
cent. Tam sorry I do not agree with
the hon. Finance Minister. He s
always correct with his figurcs, but we
must have a second look at this.

If we look at the ratio of foreigners to
Indian guests in posh hotels—because
that was the question that was taken up a
little earlier—it is 73 to 27. The ratio
may be less in the case of the other hotels
where Indians may dominate. All these
posh hotels arc always almost full. The
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question arises of the capacity of the
guests to pay, but then it has beer
pointed out that as a res.lt of 15
per cent  taxation, our tourist
traffic would be hit and would
be reduced by 25 to 30 per cent
according to an estimate. Therefore,
I once again appeal to the hon. Finance
Minister to reconsider it,

It is very easy to say that everybod
was persent in the Cabinet and agreed,
but then we  know  there are
mental reservations, that certain objec-
tions are raised, but in the final analysis
people may submit to the eloquent ad-
vocacy of the Finance Minister. That
may be a different thing, but then the
fact is that there would be an adverse
effect. Let us not shut our eyes to it.

DR. VASANT KUMAR PANDIT
(Rajgarh) : We were given to  undcr-
stand by the Finance Minister that such a
tax is levied in foreign countries. That
is not a fact. The fact is that the tax is
on the room charges not on all types
of charges, the gross receipts, and that
too is only 3 to 5 per cent in foreign
countries. Let hin: point out to me any
country where it is 15 per cent of the
gross receipts. 1 think it may affect
tourism,

Secondly, two and three star hotels
also attract foreign tourists coming on
package tourist programmes. There may
be an adverse effect on them ultimately
leading to consumer resistance. There-
fore, I appeal to the Government to
review the whole thing.

SHRI R. VENKATARAMAN : My
answ'r to the points raiscd by Shri
Banatwalla is that forcign tourists have
the capacity to pay. Therefore, there
is no harm in taxing them.

If you take the hotel occuption of
rooms for which charges arc Rs. 75/- or
more which is taxed, I assert that the
number of Indian occuption is higher
than the number of forcign occupation,
If you take only some special hotels, I
do notwant to mention the names, it
may be in those particular hotels there
may be some higher forcign occuptien.
But so far as the general hotels, Five
Star, Four Star and Three Star hotels
taken  together are concerned Indian
occuption is very much higher. I know
how much thesc Managers are spending
on hotel occuption.

SHRI G. M. BANATWALLA : He
has misled the House. I do not misled
the House.

MR. DEPUTY-SPEAKER : I put
Amendment No. 2 to Clause 5 moved
by Shri G.M. Banatwalla to the vote of
the House,

Amendment No. 2 was put and negatived.
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MR. DEPUTY-SPEAKER : I now put
Amendment Nos. 9 and 10 to Clause 5
moved by Dr. Vasant Kumar Pandit to
the vote of the House.

Amendments Nos. 9 and 10 were put and negatived

MR. DEPUTY-SPEAKER : ' The
question is :

“That Clause 5 stand part of the Bill.”
The motion was  adopted

Clause 5 was added to the Bill.
Clause 6 (Scope of chargeable receipts)

MR. DEPUTY-SPEAKER : There
is an amendment to Clause 6 by Shri
G. M. Banatwalla. Are you moving ?

SHRI G. M. BaANATWALLA : No,
I am not moving.

DR. VASANT KUMAR PANDIT :
I beg to move :

Page 4, lincs 16 to 21—

for “in connection with the provision
of residential accommodation,
food, drink and other scrvices or
any  of them (including such
charges from persons not
provided with such accommoda-
tion) in the course of carrying
on the business of a hotel to which
this Act applies and shall also in-
clude every amount collected by the
assessce by the way of tax under
this Act, sales tax, entertainment
tax and tax on luxuries®.

substitule ‘“‘on account of room
charges®. (r11)

1 had brought it to the notice of the
hon. Finance Minister a hypothetical
casc— Indian’ business Executive coming
and staying in a hotel of Rs. 75/~ 2nd
more and his counterpart in Delhj hosting
a dinner with drinks and even in the
restaurant. They can evade this tex on
receipts. Gross recceipts will go to the
Delhi Office as expenses. What is the
answer ? How will you plug that loog-
hole ?

SHRI R. VENKATARAMAN : If
Government Officers  stay in a posh
hotel, lct them pay. It is my answer.

MR. DEPUTY-SPEAKER : Now I
put Amendment No. 11 to Clause 6
moved by Dr. Vasant Kumar Pandit to
the vote of the House.
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Amandment No. 1% was pué and negatived

MR.DEPUTY-SPEAKER : The
question is

“That Clause 6 stand part of the Bill.”
The motion  was advpled.
Clause 6 was added to the Bill.

MR. DEPUTY-SPEAKER : There
is no amendment to Clauses 7 to 12.

The question is :

“That Clauses 7 to 12 stand part of
the Bill”.

The motion was adopted.

Clauses 7 to 12 were added to the Bill .

MR. DEPUTY-SPEAKER : Clause
13. There is an amendment in the name
;)lf Shri Mool Chand Daga.He is not

ere.

The question is

“That Clauses 13 to 37 stand part
of the Bill.*”

The motion was adopted
Clauses 13 to 37 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were  added lo the Bill

SHRI R. VENKATARAMAN : I beg

to move H

“That the Bill, as amended, bc
passed.”

MR. DEPUTY-SPEAKER : Motion
moved

“That the Bill, as amended, be
passed.”?

SHRI SOMNATH CHATI1ERJEE
(Jadavpur) ™ Mr., Deputy-Speaker,
Sir, I want to make only onc suggestion.
We have wa:lcomed this Bill.  As a matter
of fact, wc would not have objected
to even a higher incidcnee of tax on the
persons who can bear it,

I would like to make one suggestion
to the hon., Finance Minister for his
kind consideration, I believe, he will
agree that sc far as hotel or hostel accom-
modation is concerned, it is very in-
adequate in this country for the ordinary
tourist, for the indigenous tourist. Plcase
think of them alsa. Those whr can bear
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the burden, let them pay. You put
higher charges on them. We do not
mind, After all, the hoteliers will not
pay and they will pass it on to the cus-
tomers. 1 would recommend to the hon.
Finance Minister one thing, whether a
fund could be built up with this tax, like
s0 many welfare funds—it will not be a
welfare fund but it will be similar to that—
so that specially in areas where there is
a great dearth of ardinary hotel or hostel
accommodation, the same could be pro-
vided. There are many tourist spots in
this country where people cannot go
because there is lack of accommodation. .

AN. HON. MEMBER : Andamans

also,

SHRI SOMNATH CHATTER]JEE :
Yes, Andamans is very much part of us.
What I am suggesting is, vouth hostels
and working women?s lostels, When
they go, they have no place to stay.
Let us nct depend upon a section  of the
business community who want to wash
away their sins by building Jharamshalas
and temples.  Thatis  therr mental make-
up. By building dharamshalas they think
that they will somchow wash away some
part of their sins in acquiring black money
and all that , Let us not depend upon
those people,

The Government can play a big role
in this secicr, 1 am sure, a considerable
amount will be lIcvied, I it s to be uti-
lised for the purposc ¢t the Consolidated
Fund of India, they can have it, But
they can utilise it more profitably. It
will have an impact on the pe ple
therefore, my very carnest request to the
hon. Minwster is, kindly consider whether
2 fund can be built up with this tax and
whether they can  built  up  cheap,
clean and reasonably-priced hotels or haos-
tels or  accommodations, dormitorics,
whatever thev may be cailed. They may
call them as Janta hcrels, If they do not
Iike the word “Junta”, they mav call them
¢«Venkataramar hotels” or “Inclira hetels”
or “A.P. Sharma hotcls”, whatever it is
1 do not mind. The only thing is, let
it be for the benefit of the peeple.

I find, three Ministers are nodding
their heads in acceptance or in apprecia-
tion and, I hope, the nedding will somehow
get  translated into some action,

SHRI R. VENKATARAMAN : Mr,
Deputy-Spcaker, Sir, the point which
the hon, Member has made is well taken
care of. Actually a provision has beed
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made in the Sixth Plan for youth hostels,
for working women’s hostels and for
people’s hostels,

18.00 hrs.

Now, exactly what the allocation is
going to be, I am unable to give that
nov’, But, actually, provision has
been made and probably, we will,
discuss it when the plan document comes.
Two point will be borne in mind and
proper allocations will be there,

MR. DEPUTY-SPEAKER :  The

question is

“That the Bill, as amended, be
passed’’,

The motiom was adopled.

18 '0x hrs.

STATUTORY RESOLUTION RE

DISAPPROVAL OF MONOTPOLIES

AND  RESTRICTIVE T1RADE PRAC-

TICES (AMENDMENT) ORDINANCE,
1980

MR. DEPUTY-SPEAKER : Now,
Statutory Resolution, Shri Chitta Basu,

SHRI RAMAVATAR SHASTRI
(Patpna) : Now it 15 6 ’clock.

MR. DEPUTY-SPEAKER : Let him
move the Statutory Resolution.

SHRT CHITTA BASU (Barasat) :

I beg to move :

«This House disapproves of the
Moncpr lies and Restrictive Trade

CMGIPND—L—2528 LS—10-1-81
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Ordinance (St. Res.)

Practices (Amendment) Ordinance,
1980 (Ordinance No. 14 of 1980)
promulgated by the President on
the 13th October, 1980,

4

MR. DEFUTY-SPEAKER : Now, we
can extend the time.

SEVERAL HON. MEMBERS : No,
no,

MR. DEPUTY-SPEAKER : Two
hours were allotted actually for the pre-
vious Rill. We have taken three hours
for that, Why not for this Rill also ?

SHRI G.M. BANATWALLA (Ponanj) :
You were amnious that he should
move his Resolution, He has done 1t,
Now let him complete his speech,

SHRI CHITTA BASU : The time
is over,

MR. DEPUTY-SPEAKER : Is it the

pleasure of the House to adjourn now ?

SEVERAL HON. MEMBERS : Yes, Sir,

MR. DEPUTY-SPEAKER : Now,
the House stands ad'ourned to reassemble
at  II A.M. tommorrow,

The Lok Sabha adjourned till Eleyen of the
Clock vn Friday, November 28, 1980/Agra-
hayana 7, 1902 (Saka)





